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Report of Joint Committee in compliance of order dated 21-02-2025 issued by
the Hon'ble National Green Tribunal in the O.A. No. 73/2025.

1 Sh. Abdullah Son of Sh. Juhur Khan, Resident of village Sadai, Tehsil Nuh,
District Nuh filed an Original Application No, 73/2025 before the Hon'ble
National Green Tribunal. New Delhi. The Hon’ble NGT in the present
Original Application No. 73/2025, by passing order dated 21-02-2025, has
formed a Joint Committee comprising the Representative of Member
Secretary, Central Pollution Control Board (CPCB); Regional Officer (RO),
MoEF &CC, Chandigarh; Principal Chief Conservator of Forest (PCCF),
Haryana, and District Collector, Nuh and the District Collector, Nuh was
directed to act as the nodal agency in the joint committee.

2 In compliance of the order dated 21-02-2025 of Hon’ble NGT, a meeting of
joint committee has been called for 18.03.2025 at 11.00 AM by the nodal
agency, to visit the site and verify the factual position and to report. The
Joint committee has visited the site in question alongwith District Level
Officers of the concerned departments i.e. Regional officer, HSPCB; District
Forest Officer, Nuh; Assistant Mining Engineer, Nuh; Tehsildar Nuh;
District Development and Panchayat Officer, Nuh; Block Development &
Panchayat Officer Nuh and the Additional District Collector, Nuh.

3 During the site visit by the committee on the land in question, it was found
excavated around 2.5 acres of land less than the depth of 5 feet and no
trees/Flora/Fauna were found available on any part of the land in question. It
is also mention here that as per the report of Divisional Forest Officer, Nuh,
there were no trees on the land in question from where the soil has been

excavated by the Gram Panchayat, and therefore, the matter of tree

felling/cutting does not arise.
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After field visit, a meeting of Joint Committee alongwith the District Level

Officers of concerned department was convened. It was decided in the
meeting that the district level officers of the concerned departments will
submit their report examining the present case and reporting if there has
been any violation based on the rules & regulations of their department
concerned.
As per decision taken in the meeting by the members of the Joint Committee
and the officers of concerned departments, report has been sought from the
concerned departments. The department wise report is as under:-
Report of office of Deputy Commissioner Nuh:- Block Development &
Panchayat Officer Nuh on request of Gram Panchayat. asked from the
District Forest Office, Nuh about the land {mustil number 1 kila no. 24(6-
17), mustil no. 2 kila no. 21(2-17), 22(6-0), 23(4-16), mustil no. 5 kila no.
20(1-9), 21(3-8), mustil no. 7 kila no. 4(6-2), mustil no. 8 kila no. 1(6-1),
10/2(4), khasra no. 16(61-14) total land measuring 103 kanal 4 marla of
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panchayat land in revenue estate Durgapur, tehsil Nuh} whether the
section 4 of PLPA-1900 is invoked or not on the land mentioned above.
On the basis of request letter of BDPO Nuh. NOC/clarification about non
forest land was provided by the Divisional Forest Officer, Nuh vide dated
18-03-2024 about the non-forest land.

On the basis of NOC given by the Forest Department Nuh, BDPO Nuh on
the basis of resolution No. 1 dated 10-07-2024 passed by the Gram
Panchayat Sadai, send proposal to Deputy Commissioner Nuh vide letter
No. 1475 dated 18-07-2024 of BDPO Nuh for excavation of this ordinary
s0il from this undulated land in question with his recommendation that the
land is not used for cultivation completely due to undulated nature.

On the basis of NOC given by the Divisional Forest Officer, Nuh,
recommendation of BDPO Nuh and Resolution of Gram Panchayat, the
Deputy Commissioner issued the conditional permission under rule 31 (3)
of the “The Haryana Minor Mineral Concession Mining Rules, 2012"
(documents are attached at Annexure R-1).

Report of District Mining Officer, Nuh:- It is submitted that as per
decision taken by the Joint Committee, report on 10 points was sought
from the District Mining Officer, Nuh which has been received vide their
letter No. 1962 dated 24-03-2025 and letter No. 493 Dated 23-05-2025. As
per report of the Mining department, there were 3 short term permits i.e.
permit No. 603 (11990MT), permit No, 732(15532 MT) & permit No. 741
(8720MT)] for excavation of 5 feet of soil from a total of 32 kanal 18
marla land were issued. Till now, 5 feet of soil has been lifted from about
23 kanal 18 marla land in question. They have reported that Environmental
Clearance is not required for lifting of soil from the said land in question as
per mining rules. The permit holder has excavated soil from the same kila
numbers for which permission for lifting of soil was issued by the Mines
Department. As per HMGIS Portal of the Mines department, the details of
the e-Ravana issued from the said permits, has been enclosed. They have
reported, while lifting the soil by the Gram Panchayat, no rule/section of
The Haryana Mines & Minerals Rule-2012 was violated. Report of Mines
department is attached at Annexure R-2.

Report of Forest Department Nuh:- As per report of Divisional Forest
Officer Nuh, there were no trees on the land of Durgapur village from

where the soil has been lifted by the Gram Panchayat, and therefore, the
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matter of tree felling/cutting does not arise. Forest Department Nuh has
issued NOC earlier in respect of Haryana Land and Preservation Act, 1900
(Punjab Act, 11 of 1900) or Forest or Restricted lands vide reference No.
WMT-JB0-X4B8 dated 18-03-2024. Forest Department Nuh reported that
as per the revenue records and the notification provided earlier by the
Forest Department, Mustil No. 6//14, 15 (16 acres 5 Kanal 7 Marla) is
included in the protected forest area. Regarding which a resolution has
been given by the Gram Panchayat, but according to the working plan
2009-10 to 2024-25 provided by the Forest Department, 6 is written in the
column of Khasra No. in village Durgapur, which is shown in Aravali
plantation and in front of 6, it is neither written whether the said 6 is a
Mustil or a Khasra No but this is a matter related to the record. After
formation of Forest Division Nuh in the year 2005-06, the above
mentioned working plan was written by the then Forest Divisional Officer,
Nuh in the year 2009-10, in which a Khasra No. wise list of villages of
Nuh district is recorded as Aravali plantation. In addition to this, the Forest
Department Nuh has also reported that the Aravali Project has completed
around 25 years ago in 1999-2000. At that time, the record of Aravali
Project Division, Ferozepur Jhirka was deposited in the office of Forest
Conservator, Southemn Circle, Gurugram. Thereafter, after the creation of
Nuh Forest Division in the year 2005-06, the record related to Aravali
Project was transferred to Forest Division Nuh., Now after observing the
old records, it was found that all the proposals given by the Gram
Panchayats regarding plantation during the Aravali Project (vear 1990-
2000) are not available in the records of this Forest Division Office. Photo
copies of resolutions of some villages found in this office in which no copy
of resolution found related to Sadai/Durgapur for plantation under Arawali
Project. Report of Forest department Nuh is attached at Annexure R-3.

Report of RO Pollution Control Board, Nuh:- As per report of Regional
Officer, Pollution Control Board, the lifting process of soil by Gram
Panchayat is not covered under the consent management policy dated
04.12.2020 of the Haryana Pollution Control Board. The RO Pollution
Control Board Nuh quoted the report and Section 31 of the Haryana Minor
Mineral Concession, Mining Rules, 2012 of Mines department Nuh vide
which Mines department Nuh issued permit for excavation of ordinary clay

and environment clearance is not required and no rules of Mines
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department found violated. The RO Pollution Control Board Nuh reported
that no complaint of dust problem due to lifting of soil, has been received
in their department and the same does not fall under the Air Act, 1981 &
Water Act, 1974. The RO, PCB, Nuh further stated that as per report of
Forest Department Nuh, no trees were available on the land in question, so
that no case of tree felling is there, hence, no harm has been caused to any
plant or animal due to lifting of soil from the land in question. Report of
HSPCB department Nuh is attached at Annexure R-4.

Report of Tehsildar Nuh:- As per report of Tehsildar Nuh, the Kism of
land in question i.e. kila number 1//24; 2//21, 22, 23; 6//1, 2,3, 5, 6, 8, 13,
16,17, 18, 19, 23, 24, 25/1 is Banjar Kadeem and kism of kila No. 8//10/2,
1; 7//4; 5/20/2, 21/2 is Bhud. Tehsildar Nuh further reported that the
ownership of Kila No. 1//24, 2//21 is Shamlat Deh and the ownership of
Kila No. 2//22, 23; 6//1, 2, 3, 5, 6, 8, 13, 16, 17, 18, 19, 23, 24, 25/1;
8/10/1, 1; T/4; 5//20, 21/2 since Consolidation to the Jamabandi year
1989-90 was as Jumla Mustarka Malkan and since Jambandi year 1994-95
to till date, ownership recorded as Panchayat Deh. Tehsildar Nuh reported
that the Girdawari of the land in question is not available since
consolidation to the year 1999 and the Girdawari report since 2000 to till
now is available in which crops has been mentioned in every khasra
girdawari period. It has also been reported by the Tehsildar Nuh that on
kila No. 8//1 Sh. Asar khan son of Rahim khan, on khsara No. 7//4 Sh.
Bhondu son of Mangtu and Sunni son of Kude and on kila no. 5//20, 21/2
sh. Hurmat son of Nanha son of Ramsingh are recorded as Gair Maurusi in
the column of khana kast of the Jamabandi, rest of the land in question the
Gram Panchayat is recorded as Khudkast. Report of Tehsildar Nuh is
attached at Annexure R-5.

Report of BDPO Nuh:- BDPO Nuh has sent the resolution no. 01 dated
30-04-2025 of Gram panchayat Sadai vide which pointwise report and
photocopy of patta Register has been received. As per resolution of the
gram panchayat Sadai, the land in question is being leased out at nominal
amount due to undulated pature of this land and to avoid unauthorised
encroachments. Gram panchayat reported that people have encroached
some portion of the land in question after constructing their houses. People
of the villages not taking lease of the land in question due to undulated

nature of this land. As per resolution of the Gram Panchayat Sadai, Fateh
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Mohammad, Panch, Gram Panchayat Sadai who is uncle of Sh. Abdullah

(the complainant) has been doing agriculture on around 1.5 acre of land

after encroachment. Report of Tehsildar Nuh is attached at Annexure R-6.

vii) Suggestions of Representative of CPCB:- The Regional Director CPCB,

Regional Directorate, Chandigarh (Representative of CPCB in the Joint

Committee) also visited the site and attended the joint committee meetings

held, has sent his suggestions through e-mail on dated 22-05-2025. The two

suggestions made by the representative of CPCB for inclusion in the report

arc

g

In view of the above and the fact the status of the Panchayat Land under
reference is Aravali Plantation as confirmed by the Forest Department,
Nuh vide his letter No. 2237 dated 27/02/2025 sent to Deputy
Commissioner, Nuh in response to his letter No. 3468/Panchayat dated
19/02/2025, it is suggested that the name of the competent authority to
accord permission for carrying out R aifFet it (non-forestry work)
including soil excavation in the declared Aravali Plantation area and also
if the permission for the same was taken or not from that competent
authority.

The Joint Committee was also directed by the Hon'ble NGT to
“ascertain the extent of damage, which is being caused on account of
such lifting of soil . In this regard, it is suggested that the following may
be incorporated in the report:

As per “Chapter 10 : Mining operations to be undertaken as per the
Mining Plan™ Point No 70 (6)(vi) of HARYANA GOVERNMENT,
MINES AND GEOLOGY DEPARTMENT Notification No. S.0. 45
/C.A.67/1957/8.15/2012 dated 20th June, 2012; Harvana Minor Mineral
Concession, Stocking, Transportation of Minerals and Prevention of
lllegal Mining Rules, 2012, (6)“Every mining plan shall delineate the
approach in respect of environmental safeguards and restoration and
rehabilitation measures of the area with regard to the following, among
others: “(vi) removal and stacking of any top soil or over-burden or
waste rock and nonsaleable minor mineral excavated/ generated during
the mining operations and utilisation of the same for restoration and
rehabilitation of the area”

However, the examination of the mining permission granted by Mining
Department under Mineral Concession, Stocking, Transportation of
Minerals and Prevention of Illegal Mining Rules, 2012 for excavation of
the soil from the area under reference, revealed that no such condition
for “removal and stacking of any top soil or over-burden or waste rock
and nonsaleable minor mineral excavated/ generated during the mining
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aperations and utilisation of the same for restoration and rehabilitation
of the area™ has been imposed.

Copy of the Suggestions received from CPCB Member through email are

annexed at Annexure R-7.

Findings of the Committee:-
After field visit of the site in question, by the committee members and
concerned departments in perusal of the O.A. No. 73/2025, the findings of

the committee are as under:-

As per report of revenue Department, the Kism of land is Bhud and
Banjar Kadim instead of Charagah as alleged by the applicant. The
ownership of the land in question is in the name of Gram Panchayat Sadai
and the land is being used for cultivation, since last 40-50 years, by the gram
panchayat and local residents as per revenue record and comments given by
the local residents during site visit.

Further, the approval for lifting of ordinary soil from this undulated
land in question found as per norms. As per report of Mines department
during lifting of ordinary soil from the land in question, Mining Rules were
not violated. The Mines department also reported that the environment
clearance is not required for lifting of this ordinary soil from the land in
question.

As per report of Forest Department and during site visit, it has been
found that there were no flora and fauna or any trees available on the land in
question. It has been stated by the Forest Department that there were no trees
on the land in question hence the matter of tree felling/cutting does not arise.
Further, as per record only Khasra/kila number 6//14, 15 (16 acre 5 kanal 7
marla) of village Durgapur are notified as Protected Forest vide notification
dated 11™ April, 2023 issued by the Govt. of Haryana Department of Forest.
Rest of the Khasra numbers of Mustil number 6 are out of the forest
department jurisdiction and cultivation is being carried out on all khasra
numbers of Mustil number 6 except kila number 6//14, 15 as per revenue
record and same has been verified from the local residents of the village
during site visit. The land in question of village Durgapur is touching the
boundary of another revenue estate which is located within the foothills of

Arawali.
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The Regional Officer, HSPCB. on the basis of ficld visit and on the
basis of report of Forest and Mines department, reported that no harm has
been caused to any plant or animal due to lifting of soil as there were no
trees on the land in question.

After perusal of the report and observations made by the
Representative of CPCB, it is found that out of two observations; first one is

related to forest department and second is related to Mines department.

The Representative of CPCB has quoted a paragraph in his report
from the Forest department’s report dated 27-02-2025. In said report, the
Mustil No. 6/14,15 has been covered under Protected Forest wvide
Notification dated 11 April 2023. As per report of Forest Department dated
03-04-2025 (attached at Annexure R-3), it has been found that NOC has
been issued by the Forest Department for excavated the land which does not

fall under the ambit of Protected Forest as well as Aravali Plantation.

Further, as per report received from the Mines department vide letter
No. 493 Dated 23-05-2025, the excavated soil i1s ordinary clay/earth,
permitted under Rule 31 of the Haryana Minor Mineral Concession,
Stocking & Transportation of Minerals and Prevention of Illegal Mining
Rules, 2012 by the Mines department in which preservation of top soil is not

required.

It is pertinent to mention here that the present petitioner also filed this
type of complaints before the office of Deputy Commissioner Nuh through
SAMADHAN SIVIR. On the basis of this complaint, BDPO Nuh, District
Mining Officer, Divisional Forest Officer, all the Panches alongwith
Sarpanch Sadai and complainant have been called for personal hearing on
date 19-02-2025. During the above personal hearing, it was found that the
complainants are in unauthorized possession on that panchayat land in
question. Photograph of the encroachment on panchayat land just nearby the

land in question is attached herewith:-
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It is also submitted that Sh, Abdullah (the complainant) has already
filed a petition No, Cs/29/2025 in the Hon’ble District Court and the next

date of hearing in the said suit is 11-08-2025. The above said suit is in reply
stage.

During the site visit, a gathering of the people of the village, available
on site was informed that the agriculture activities are being carried out on
this land since last 40-50 years and the Kism of land is Bhud and Banjar
Kadeem. It has also been clarified from the report of Tehsildar Nuh that
Girdawari Report of this land in question, is available in revenue record and
as per revenue record, the crop is sowing on the land in question since the
year 2000.

Report is submitted for kind information and necessary action please.
: —
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Original Application No. 73/2025 filed by Sh. Abdullah before the National
Green Tribunal Principal Bench, New Delhi.
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FORM PIM4 o
See Rule 31(7)
CiF NO:- 7855079758 Application Date S
PermitNo. £03 wee.. 13,12.2024 0 22,01.2025
tandard form for ex¢ vation of n "

Wheress Sh. Abdul Rajjaq S/o Sh. Jalli R/o Village Badka House No, 252
Distt, Mewat, has applied for the grant of & permit under Rule 31 and Rule 6 (2) (v) of
the Haryana Minor Mineral Concession, Stof:luna & Transportation of Ml
Prevention of Illegal Mining Rules, 2012, for disposal of 11990 MT tones/ ordinary clay
/ earth , a minor minerals for excavation / removal from Village Durgapur Tehsil, v
Distt. Nub, ( Khavat Khata No. 46/46, Mustkil No. 2 Kila No. 2(6-0) (4-16) Total
Rekbe 10 Kanal 16 Marla falling in Revenue Estate Village Durgapur. The i
bashave paid royalty and advance application fees amounting Rs, 81,668 (R,
53,020/- vide GRN No. 0125044558. dated 11.12.2024 ) ( Now Balance amount
Rs.28,645/- ) & Security amount is already deposited and adjusted vide P
No. 29 dt. 09.02.2023. (50% of the amount of royalty) "

The .permission is hereby granted for disposal of the mineral Ordinary Clay
(name of minor m'incrals ) 11990 MT tones excavated / removed form the aforesaid arca
for the period from 13.12.2024 to 22.01.2025 subject to following conditions :-

1 The holder of the permits shall keep the Government indemnified from third party

claim relating to the extraction of ordinary clay/ earth from the land for which
quarrying permit is given.

The holder of the permit shall excavate the ordinary clay/ earth in such a manner
that the same shall not disturb or damage any Road, Public ways, buildings ,
premises of public grounds. '

That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission in writing form the competent authority in the Forest
Department or Collector of the district concerned, as the case may be. In case such
permission has been granted, he shall abide by the terms and conditions stipulated
in such permission.

The permit holder shall not carry on surface operations in any area peohibited by
any authority, without oblaining prior permission in writing from the concemed
The permit holder shall not enter and work in any reserved demarcated or
profected forest without' obtaining prior written permission of the Forest
Department, |

™ permit holder shall report immediately. all accidents 1o the Deputy
Cmﬂmsmmndmomm-m —Charge, od,

TN

24
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ground level and in case where sand deposits are found, quepﬂ:omg,mm, .
surface shall not exceed three feet.

g The permit holder shall not excavate any other mineral than that of ordinary clay ;-
earth found in the area. Any breach in this regard will entail immediate suspensior™
of the working by the Officer in — Charge and followed by termination of perm; '
along with forfeiture of security amount, after affording opportunity of show -
cause. In case any mineral is illegally disposed off, the Officer in —Charge shal)
also recover amount of penalty in accordance with the provisions of Mines and
Mineral (Development & Regulation) Act 1957 and Rules framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site of the excavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the arca of excavation with in
fifteen days from the date of expiry of the permit and shall submit compliance

___ _report to the Officer in-Charge. ’

11 In case of any default in due observance of the terms and conditions of this permit
or in payment of the installment on due date, the permit may be cancelled by the
Director or by any officer duly authorized by him in this behalf by giving one
month notice where the remaining period of permit is more than sixty days. In
other cases the period of permit is less than sixty days, notice of ten days shall be
given before taking decision on.cancellation of permit.

12 The amount of security deposit shall entail no interest. The security amount shall
be refunded within a period of three months in case the same is not forfeited or
required to be detained for any other purpose under this permit.

13 Any sum due from the permit holder shall be recovered form him as an arrear of
land Revenue.

The permission shall be valid up to 22.01.2025.
Note 1:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh. Rakesh, Mining Guard.
He is directed to submit the report after expiry of permission.

Memo No. |1 2 Dated:- }‘_’( 12205y

Assistd
peptt- o i

\ -———L-'D'
i
o&m&i‘ﬁﬁqg )’L'“H ¢ W%%&%



FORMFIM4

' o See Rule 31(7) 2 g Mol Remuny o
.\-\_@F NO:- 9018242516 i i s
;'erllilNo. F32 weel. 15.01.2028 to 25.02.2025
' Standard form for excavation of Ordinary Cla
// J Whereas Sh. Abdul Rajjaq S/o Sh. Jalli R/o Village Badka House No. -

Distt, Mewat, has applied for the grant of & permit under Rule 31 and Rule 6 (2) (iv) of
the Haryans Minor Mineral Concession, Stocking & Transportation of Minerals and
Provention of Illegal Mining Rules, 2012, for disposal of 15532 MT tones/ ordinaty clay
/ carth . a minor minerals for excavation / removal from Village Durgapur Tehsil. Nuh
Distt. Nub, { Khavat Khata No. 46/46, Mustkil No. 6 Kila No. 2(5-11) 3(8-11) Total
Rakba 14 Kanal 02 Marla falling in Revenue Estate Village Durgapur. The applicant
has/eve paid royalty and advance application fees amounting Rs. 68,545/~ (Previous
Balance Rs. 28,645/ vide GRN No. 0125044558, dated 11.12.2024 ) and (Rs.
39.900/- vide GRN No. 0126688497, dated 14.01.2025) (Total amount Rs.
68,535/-) & Security amount is already deposited and adjusted vide Permit
No. 29 dt. 09.02.2023. (50% of the amount of royalty)

The permission is hereby granted for disposal of the mineral Ordimary Clay
(mame ol minor m’inerals ) 15532 MT tones excavated / removed form the aforesaid area
for the period [rom  15.01.2025 to 25.02.2025 subject to following conditions :-

| The hwlder of the permits shall keep the Government indemnified from third party
claim relating 10 the extraction of ordinary clay/ earth from the land for which
f quarrying permit is given.

I'he holder of the permit shall excavate the ordinary clay/ earth in such a manner
thist the same shall not disturb or damage any Road, Public ways, buildings .
premises of public grounds. .

That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission’ in writing form the competent authority in the: Forest
Depatinent or Collector of the district concerned, as the case may be. In case such
perimission has been granted, he shall abide by the terms and conditions stipulated
in sueh permission.

e permit holder shall not carry on surface operations in any area prohibited o
any auihority, without obtaining prior permission in writing from the concemed

authority.

3

The permit holder shall not enter and work in any reserved demarcatcd o
proteeied forest without obtsining prior written permission of the Forest
Dcp.ulilll.'l‘lt.

6 The permit holder shall report immediatély all . accidents 10 the Deputy
Commissioner and the Officer in —Charge, concerned. :
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7 The depth of the pit below surface shall not GXOE&!} Feet from 1h, i,
ground level and in case where sand deposits are founds the depth °f'h°bilhq,,s

surface shall hot exceed three feet. v .
Ihe permit holder shall not excavate any other mineral than Illll of Gf‘diﬂﬂfﬁ Clay [
carth found in the arca. Any breach in this regard will entail immediate Suspensiq,
ol the working by the Officer in — Charge and followed by termination of permj
along with forfeiture of security amount, after affording Opportunity of shoy,
cause b case any mineral is illegally disposed off, the Officer in —Charge shyj
abso eeover amount of penalty in accordance with the provisions of Mines and
Miscial tDevelopment & Regulation) Act 1957 and Rules framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site ot the excavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the area of excavation with in

filleen days from the date of expiry of the permit and shall submit compliance

report (o the Officer in-Charge. '

In cuse ot any default in due observance of the terms and conditions of this permit

or in payment of the installment on due date, the permit may be cancelled by the

Director or by any officer duly authorized by him in this behalf by giving one

month notice where the remaining period of permit is more than sixty days. In

Gther cases the period of permit is less than sixty days, notice of ten days shall be

given before taking decision on cancellation of permit.

12 The sinount of security deposit shall entail no interest. The security amount shall
be 1etunded within a period of three months in case the same is not forfeited or
required 1o be detained for any other purpose under this permit.

I3 Any sum due from.the permit holder shall be recovered form him as an arrear of
land KBevenue,

The permission shall be valid up te 25.02.2025.
Note I:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh. Rakesh, Mining Guard.
He is directed to submit the report after expiry of permission.

Memo No.. |526 Dated:- [¢"-p)~3 024 —

Lo\l e ™ Dépapepfi¥lides &4 Enolng)

N Mi\‘,
BrropJorg i g_-.‘/3/ug‘

Assistant Mining Engineer
eptt. of Mines & Geology
Nuh

=k



% FORM lﬁﬂ“ Y RKed Q‘-"‘H'n.l.odz‘é
N ‘ See Rule 31(7) o .
\ y:- 1154324522 AP on D 1 s
_CAET No. 4) w.e.f, 24.01.2025 to 23.02.2025
permit No-
- Standard form for excay tion of Ordi "

Whereas Sh. Wahid S/o Sahjad R/o Village Shapur Nangli Tehsil and
Distt. Nuh, has applied for the grant of a permit under Rule 31 and Rule § (2) (iv) of the
Minor Mineral Concessizo;].z S:::!ng & D':m ::r m oo
Prevention egal Mining Rules, s isposal o f““’“ ;
earth , & mi‘:i:'“mgi:mls for excavation / removal from Village Durgapur de;l‘“
m_‘N-h ( Plot No. 2 Mustkil No. 6 Kila Nu.ll(s.o)-'rm| Rakbs 8 Kanal 0 Marla
falling in Revenue Estate Village Durgapaur. The applicant has/have paid rovalty sad
advance application fees amounting Rs. 38,700/- vide GRN No. 0126951294 DT.
20012025 & Security amount is Rs. 19,100/~ Vide GRN No. 0126951820 D
20.01.2025. (50% of the amount of royalty)

The permission is hereby granted for disposal of the mineral Ordinary Clay
(name of minor m'inerals ) 8720 MT tones excavated / removed form the aforesaid area
for the period from 24.01.2025 to 23.02.2025 subject 10 following conditions :-

I The holder of the permits shall keep the Government indemnified from third party
claim relating to the extraction of ordinary clay/ earth from the land for which
quarrying permit is given. ik

2 The holder of the permit shall excavate the ordinary clay/ earth in such a manner
that the same shall not disturb. or damage any Road, Public ways, buildings ,

premises of public grounds.

That the holder of the permit shall not fell any tree standing on the land without

obtaining prior permission in writing form the competent authority in the Forest

Department or Collector of the district concemed, as the case may be. In case such

permission-has been granted, he shall abide by the terms and conditions stipulated

in such permission. ,

The permit holder shall not carry on surface operations in any area prohibited by

any authority, without obtaining prior permission in writing from the concemed

The-permit holder shall not enter and work in any reserved demarcated or

protected forest without obtaining prior written permission of the Forest

Department

The permit holder shall report immediately all socidents to the Deputy
Commissioner and the Officer in ~Charge, concerned. -
The depth of the pit below surface shall not exceed § Feet from the adjoining
ground level and in case where sand deposits are found, the depth of the pit below
surface shall not exceed three feet.
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8 The permit holder shall not excavate any other mineral than that of ordinary Clay /

emhroundin&lcmAnybmhinmhnsﬂ'dwillmhilimmedimmw,sih .

of 1 lowed by termination of
'of the working by the Officer in — Charge and fol . on of permiy
along with forfeiture of security amount, after affording opportunity of show

cause. In case any mineral is illegally disposed off, the Officer in ~Charge shall -

also recover amount of penalty in accordance with the provisions of Mines and
Mineral (Development & Regulation) Act 1957 and Ruk.s framed there under .

9 The permit holder shall transport / disposed off the ordinary clay/ earth from the
site of the ¢xcavation, only by issuing a Mineral Transit Pass.

10 The permit holder shall restore and rehabilitate the area of excavation with in
fifteen days from the date of expiry of the permit and shall submit compliance
report to the Officer in-Charge.

11 In case of any default in due observance of the terms and conditions of this permit
or in payment of the installment on due date, the permit may be cancelled by the
Director or by ‘any officer duly authorized by him in this behalf by giving one
month notice where the remaining period of permit is more than sixty days. In
other cases the period of permit is less than sixty days, notice of ten days shall be
given before taking decision on cancellation of permit.

12 The amount of security deposit shall entail no interest. The security amount shall
be refunded within a period of three months in case the same is not forfeited or
required to be detained for any other purpose under this permit.

13 Any sum due from the permit holder shall be recovered form him as an arrear of
+ land Revenue.

The permission shall be valid up to 23.02.2025.

Note 1:- One meter distance should be maintain from adjoining land.

A Copy of Short Term Permit is Forwarded to Sh, Saha Alam Senior, Mining
Guard. He is directed to submit the report after expiry of permission.

Memo No. fg‘zq : Dated:- 9.0, ~2e3(—

Sedin S
Assistant Mining Engineer
B?'nwm 'Mogyy
%i Deptl. o rﬂﬁﬁ’?ﬁu%
Assistant Mininn Enginadl LYy ’w
Deptt. of M:ﬂ;: & Ceology

\r
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. Logoed in UsedD - mp
' / Loo9ed i Roie .o LT
Logoed in Distict ;:
/\\p,_z.nmnuwn Project Type Wisa Current Minera! Production Details Report 2\:}
Select District - Salect Project -
NUH - PER-ABDUL RALIAG-250120018160

Current Mineral Production Detalls for project id - 250120016160{Report generated at 2026.03.18 04:27.45)

st Project

No  Projectid Project name Role

1 250120016160 ABDUL RAJIAQ PER
5 Mineral
No Name
1 Clay

Feich Details |
|
PER- Pormit
Mineral Detaits
Total Quantity  Mineral Qu
Allowed in Ml;ﬂw Piining
Parmitiin MT) nawiin MT) q """"""m Parmit
18632.00 2695.08 4
2 s0z028

Conlent Cimed by Mines & Gealogy Department H ”
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mnhm .t
0 Disirict - py
ral Production Details Report :\g
s o Type Wise Current Mine o
P, District Wise Project
- . sm""i"' - S
golect Distriet ; ﬁmmmmmmm& Fetch Detalls |
NUH
. 241213015275[Report generated at 2025-03.18 04:26:53)
Details for project id
current Minera! production
PER- Permit
Project
2 - ke Mineral Datails
No  Propect
JAD PER Minsral
4 21018276 ABOUL RAJ Total Guantity Quantity fasatning
fr— Aliowad In Produced til Production Pormit

Hame Permit{in MT) nowin MT) Quantity (in MT) Vasdity

F 4

1 Clay 11890.00 11988.51 1480000000009 72012028

Content Owned by Mines & Geology Department Haryana, Govemment of Harana
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; i Sadect Project =
Salect Districl - . M_:'i_\,.'\‘.‘m;,_;ml!dOllm‘J' e~
NUH Fetch Details
é tion Detals for project id - 250124016397[Report generated st 2026-03-18 04:24:09)
PER. Permit
s s P
o " Project name [ Minsral Detalls
WAHID PER
1 2s0n2018T Total Quantity  Mineral Quantity Remsaining

Sr  Minersl Allowed In
No  Name Permit(in MT)

1 cuy 5720.00

Conlent Owned by Mnes & Geology Depariment Haryana, Government of Haryann
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From

Deputy Commissioner,

Nuh,
To

Asstt Mining Engineer, Department of Mines,

Nuh,

Memo No. |70 [Panchayat Dated: & F b-‘l&r
Subject:-

Regarding comments on Report/Suggestions given by the Regional
Director, CPCB, Regional Directorate, Chandigarh (Member of Joint
Committee constituted by Hon'ble NGT in O.A. No. 73/2025).

Please find enclosed herewith the Report/Suggestions given by the
Regional Director, CPCB, Reglonal Directorate, Chandigarh (Member of Joint
Committee constituted by Hon'ble NGT in 0.A. No. 73/2025) after field visit of the
land of village Durgapur.

You are hereby requested to send your comments on the
report/suggestions given the committee member.

W

Fer Deputy Commissioner,
Nuh.

36
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Office of Mines & Geology Department, Gurugram/N

To
Deputy Commissianer,
Nuh
Memo No. y 93 Dated. 33-05-3235

Subject:-  Regarding comments on report/ Suggestion given by the Regional
Director. CPCB, Regional Directorate, Chandigarh (Member) of Joint
Committee constituted by Hon'ble NGT in Q.A. No. 73/2025

Kindly refer to this office Memo No.1170/ Panchayat dt. 22-05-2025 on the

subject noted above.

In this regard it is submitted that the permit for extraction of Ordinary clay /
carth shall be granted by the Department of Mines & Geology under rule 31 of the Haryana
Minor Mineral Concession, Stocking, Transpartation of Minerals And Prevention Of Illegal
Mining Rules, 2012 (copy enclosed) in which preservation of top soil is not required.

This is for your kind information and necessary action please.

iy
A t Mining%:‘ gi

Depit. of Mines & Geology
Gurugram/Nuh .
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THE HARYANA MINOR MINERAL CONCESSION, ....c...... MINING RuLES, w12

218
In advance for the complete financisl year or pan

in these cases shall be made
thereof;

(7) An application for renewal of permit/fresh grant under this rule shaj) be

d prescribed above along with the payment towarg

submitted within the periol
applicable royalty for the ensuing year and a surety for the remaining period of

the permit;
(8) A permit for excavation of brick earth will be granted In Form PIM-2,
(1) Save In the cases covered

31, Permits for extraction of ordinary clay/earth.-
under sub-rule (2) of rule 30, the Director or an officer authorised by him in thig

behalf may grant permit for lifting of ordinary earth from an area nat already
granted on any mineral concession to the landowner or the person having

consent of the landowner on submission of an application;
(2) The permit for extraction of ordinary earth shall be granted onlyuptoa
maximum depth of nine feet measured from the natural ground level of sald

area; )

(3) The permit for extraction of ordinary earth/ clay In respect of any land of
which the ownership or management vests in a Gram Panchayat shall be granted
only if a resolution is passed to that effect by the Gram panchayat and approval
of the concerned Deputy Commissioner Is obtained by the applicant or the Gram

Panchayat;
sum basis on the basis of quantity/

(4) The royalty shall be charged on lump-
volume of the earth for which the permit Is applied/granted as per rates

prescribed in the First Schedule. The payment of royalty in these cases shall be
made in advance for the complete financial year or part thereof;

(S) The permits for extraction of ordinary earth under this rule shall not be
granted for excavation beyond a depth of three feet for areas where 'sand
depasits’ are available below the ordinary clay/earth;

(6) An application for grant of permit shall be submitted in model form PIM-
3. The application shall be submitted along with following documents:

(i) The particulars/details of the land, i.e. revenue estate,” rectangle

number, field numbers etc. from where he proposes to extract/
remove the brick earth;
Lay out Plan of the area from where earth is to be removed;
Written consent of the land owner(s) or a certified copy of the
asr::r:aentlsfgned between the landowner and the applicant after
mutual settlement of compensation between the parties;

(iv) A copy of the partnership deed or Articles of Memorandum In case the
applicant is a partnership firm or a company, as the case may be
(7) A permit for e ' .
o TrAp xcavation of ordinary earth shall be granted on model

(ii)
(iif)
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Wi o SO GRT TR 9T
Clarification letter by

Concerned Divisional Forest Officer
wfamn wR&R / Government of Haryana

m‘wﬁmuﬁﬁmjmuguomdarmwwﬁﬁwmmmmmﬂuwﬂm

Land Measurements | 1034 (Kanal)

SR R /A R

N 10/2(4-0) And Khasra No. 16(61-14):
0.

Reference No. (SRN):- WMT-JBO-X4B8

I @R $1 R / Date of Issuance: 18-03-2024

SR @A 1 F4F / Place of Issuance: Mewat

W} & Tl WifgeY / Issuing Authority: Divisional Forest Officer

This Is & Digitally Signed Certificate and does not require phyd:;_ﬁnu;e.?‘he_ authenticity of this
verified from the verification link mentioned below:
hﬂpsu'n&,mn.137.mrmwmwmwﬂeammmumuomumm

¥ o s |

NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, IT of 1900) or Forest or Restricted lands.

S

| e fe afigar

|Name Kuljit Singh Dahiya

|z A

\Organisation Name | Gram Punchayat Sadain _

A T ?
Current Address Bd. &Po,Nubh, —

s T Village Durgapur, Panchayat Sadain
Land Location | MWM_
wify

Rectangle No./ Murba 1/f24(6-17), 2//21(2-17), 22(6-0), 23(4-18), 5/720(1-9), 21(3-8), 7//4(6-2), B/1(E-1),

certiicate can be

10f3

o TIET

2%
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; TTT & SR Gy et o
Clarification letter by

Concerned Divisional Forest Officer
R #¥&@R / Government of Haryana

R SR SRR, 1900 (1900 a1 s 2 R 1) sy 2 e sRvafees 3 e 3 P smon 1
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, 1T of 1900) or Forest or Restricted lands.

[r— | URAG-17), 2i21(2-17), 22(6-0), 23(4-16), 5720(1-9), 21(3-8), 7/H4(8-2), BIr1(6-1),
'xma Number | 102(4-0) And Khasra No. 16(61-14)
|
|
|
wha Clarification Only
|Purpose

Wil &% 61 a2 / Date of Issuance: 18-03-2024
Tél &% ¥ / Place of Issuance: Mewat
) 7 3l SR £ Issuing Authority: Divisional Forest Officer

TOR 2 Dy Sl ot B el s o Ty S o
0es not require cal signature. The authenticity of this certificate can be
verified from the verification link mentioned below: S Picet 9 v

https:/1164.100.137.243feservices mobileapi/verify/clarification/ WMTJBOX4BS

20f3

39
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2 Wﬁﬂﬂwmﬁaﬂamwﬂhﬂmw
Clarification |etter by
Concerned Divisional Forest Officer
WoR / Government of Haryana

Tyana Land and p,
Applicant SLTH | reservation Act, 1900 (Punjab
made a
Proposal to use this land for -1t is made clear that:
2} As per records avallable above said land s not
part of notified Reserved Forest, Protected Forest under Indian
1927ormireadmdmrsemondulmruau Land Preservation Act, 1900, ok

B) It is dlarified that by the Notification No. S.OB/PA 2/1900/5. 42013 dated 4™
iy g s nn:iht: WS 4 of PLPA 1900 and 5.0.81/PA.2/1900/5.3/2012 ufs
0 s forest in the Government record but felling of any tree is strict
Divisional Forest Officer, Mewat : ’ d s

January, 2013, all Revenue Estate of
3 of PLPA 1900. The area 15 however
prohibited without the Ppermission of

€ If approach is required from Protected Farest by the user agency, the clearance/ regularization under Forest
Conservation Act 1980 will be required,

mmwmaam:mwnm:n&ﬂnuuﬂwmum
approach road s strictly prohibited

whose land is located at villagercity, M_nma_&g_wn__ must obtain clearance as applicable under
Forest Conservation Act 1980,

d) As per the records available with the Forest Department, Mewat the area does nat fall in areas where
Plantations were raised by the Forest Department under Aravalll project.

) All other st. yd d under the Protection Act. 1986, as per the notification of Ministry
of Emdronment and Forests, Government

of Indla, dated 07-05-1992 or any other Act/ order shall be obtained as applicable
by the project proponents from the concerned authorities,

) The project proponent will not violate any judicial Order/ direction Issued by the Hon'ble Supreme Court/ High Courts.

g)lthﬁuiﬁedmumHm‘bﬁempmnecmhaslssuedmm

judgments dated 07.05.2002, 29.10.2002, 16.12.2002,
18.03.2004, 14.052008 etc. pertaining to Aravalli reglon in Haryana,

which should be complied with,

mkshalbemel‘upmﬁblxyofuserigm
Rules p

cy/ applicant to get necessary clearances/ permissions under various Acts and
if any, from the sthorities/ D

i) This certificate is not In case of Envis Department notification dated 10.03.2016 for Screening Plant,
and notification dated 11.05.2016 for Stone Crusher. Investor/Applicant has to take clearance from Emdronment
DlprunemlncaseomeinnHamandsnmeCmshu‘,

Itis subject to the following conditions:

1.As Per Rfo Nuh Inspection Report Vide His Office Latter
Number 632 Dated 14-03-2024, There Is General Sec 4
PmﬂslnnAppltmblgOnmsLanﬁSe“‘lﬂthmm
Felling Of Trees Is Strictly Prohibited.

Date;_18-03-2024

Pardeep Kumar Gulia
Place:_Mewat

“TDivisional Forest Officer)

i = e T T N T o a@n
This is a Digitally Signed Certificate and does not require physical sig The Y ok dhk
verified from the verification link mentioned below:

https://164.100.137.243/eservices/mobileapi/verify/clarification/WMTJBOX4R8

be

30f3
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Sudm Rwg @ Huew @ TS Far FH O@OE wea@rEnm wwer ¥R oger

RA° e @ Uw WH@ 1086 [ReNB 24.02.2025 B TA wraferm @
mmtgm fgr Rera offdt Wae o 46 TEARM 46 B Wew Hoz2wzz,

23 oA 6//1,2,3,5,6,8,13,16,17,18,19,23,24, 25/1, HoA0 8//10/2, FOHO

Sops 1124, HoR02/2Y, Hosto B//1, FoHO 7//4, FOFO 5//20, 21/2 T HH 119
Foer 8 ween @ onT wied @ Wae S0 144, TR 130 W Hoso 1//23, FowHo

Mah. 5 4,7, @71, 812, 12, V3 14, 17, 18, 24 TN ZOUT 56 WERN 2 ol
afr Pemftan Red @ smcies @we guga o=r a=m B

1M Rrfigror Rsar oram T
rO[‘G( Iudee w=aEe ofdr @ PLPA-1900 Srereer Jaerer 4 @IoL Sam F (WRr e Annexure-1)

ara: o SgER UsenEa offtt ¥ ey wrea, e ud RPrengmr @sm siftesr® & of
sy ot omeft siRral ) gEe sffmn Remfler RAE sger Reenfea &9 & =

A= =y ROE Rreer gwe #-
Name of | Land Details (Killa No. Mustil | Status of Land Remarks
Village | No., Khasra Ne.
Sadai 195, 41 Min Protected Forest & Aravali | Yide Notification No. I6/C.A  1&/1927/5.
| Plantation 2972023 dated 11 April 2023 (Copy attached as
| . Annexure-11)
Durgapur | 6 Aravali Plantation Aravali Plantation is Forest vide Hon'ble
Supreme Court of India judgement dated
18.03.2024 in case writ petition (civil) 4677 of
1985
Durgapur | 6//14, 15 Protected Forest Vide Notification No. 16/C.A
| | 16/1927/8.29/2023 dated 11 April 2023

Iudaa Rafa & Femeor wF Tow= fsar omar @ 5 fremftr e (Working
Plan for the Forest of Mewat Forest Division 2009-10 to 2023-24 & @1 =0 503 ¥ 509 Hower
Annexure-lll & AT srerEcht dtardaor #f B2er sgE o gorfuz @ HWosio 6 srTEER
dremrgor # @en weEita wEterw suTaTerr @R Writ Petition (Civil) 4677 of 1985 & Ru o
smeer R#Ai®s  18.03.2004 B SEER  sREe  GaEOor @&x @ anafE R
(FemaiAnnexurelV) Aravali Plantation is Forest vide Hon’ble Supreme Court of India Judgement dated 18-03-

2004 in case writ Petition (civil) 4677 of 1985. ara: orimr W HoF0 6 H el TIEOT

1980 & amfa waw uftresrs @ o w Rrer Je oferedt wrf e
ﬁmTWM|aﬁmﬁamﬂmimm &5 A e fhedl @@
= @ fear omer ¥ o wE wwenfta wdters saraters, sl as sfefEET-1927, @
gxﬁsafgf&aw—maoaﬁmﬁzﬁlwmam#mmm
Hewsr arefafE

3T Tl &,
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ANNEXURE -T W

Voath erveef 10 dlpts Pedenendiiiient

HARYANA GOVERNMENI
POREST DU PARTRIER]
! Notifieation
| The dth January 2001

No. 5.0, 8/PA. 20190075, 472013, —Whereas the Governor nf Haryama s

warsshied  atter due engquiry. that the regulation, restot tinps and prokrbios

purpose ul gIving effect to the provisies
Act 2 of 1900y

herernatic contamed are necessary lor the

o the Pumab Land Preservation Act. 1900 (Punjab

T
Now, therglore, in exercise of powers conferred by Section 4 of the said At

ana herchy prohihits the following acis for
he Offigial Garetic 17

ihe Governer of Hary aperiod of Bilteen
trect from the date of publication of this orderint

vears with e
below. whick oas bees

a¢ mure particularly specified 1n the Schedule given

the aze.
vide Naryana Goversaer Furtest

wetified under Section 3 of the said Act.

Depariment. Notification No. §.0. RIP.A. 2/1900/8, 2012 o wd ine

19th December, 2012,
“T'he cutting of trees or timber except Rucalytus. Popl.
Bamboo. Tut. Amrood and Ailanthus or the collection v remuoval

or subjection o any manufacturing process, of auy fores: producs

1a) Bakain.

other than flower. fruit and honey. save tor bona frde qumesiic of
agricultural purposcs of the righl-holders in the land. provided
that the owners of the land may sell trees or timber atter ahtanng

b a permittodo so from the Diviswonal Forest Officer ol the cou\'unu:;i
division. Such permit will prescribe such conditions Tor sale as
may. from time 1o lime, appear necessiary i the interest of torest
conservancy. The farmers of the State shall be hiberty 10 sell Khau
trees 1o any personfageney/ihyans Forest Development
Corporation Limited of their choice so as 10 enable them w get
remunerative price of their products provided that the owners of
the lund may sell the Khair trees after obtaiming a permut 1o do so
from the Divisional Forest Officer concerned.
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20 HARYANA GOV GAZ JAN K 201 ? A
(PALS 1R 19U SAKAL TR
b a4 PS——
SCHEDULE
st Tehail . Village
[ 2 G —
Panchhula Kalka Areas lying on North side of metalled & unmetatied ro W
Panchkula connecling Chandigarh. PPanchkula Ramgarh. Rarpur iant
Ambala Naraingarh Naraingarh. Sadhaura. Bilaspur, Chhachhrauli. Dadupur Jné
Yamuna Nagar Jagadhan reaching Jamuna river near villages Nathanpur and Lakur
Chhachhrauly
tandabad Rallabgarh Arcas lying on western side of Delhi-Rallabgarh road and northern
Faridabad road and northern side of Ballabgarh-Sohna road
Mewal Nuh Arcas lying on western side of Delhi-Alwar road
Ferozepur Jhirka All Revenue Estates of Ferozepur Jhirka Tehsil.
Gurgaon Gurgaon All Revenue Estates of Gurgaon Tehsil.
Sohna All Revenue Estates of Sohna Tehsil.
Pataud All Revenue Estates of Pataudi Tehsil.
Mohindergarh  Narnaul ' All Revenue Estates of Marnaul Tehsil.
Mohindergarh  All Revenue Estates of Mohindergarh Tehsil.
Rewarni Rewari All Revenue Estates of Rewari Tehsil.
Bawal All Revenue Estates of Bawal Tehsil.
Kosli All Revenue Estates of Kosli Tehsil.
Bhiwani g‘l‘z’ni ;x lying on western side of Dadri. Bhiwani. Tosham & Hisar
Loharu
KRISHNA MOHAN,

Additional Chief Secretary 10 Government 1ticyana
Forest Department.
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9% HARYANA GOVT. GAZ. (EXTRA.. APR. 11, 2023 (CHTR. 21, 1945 SAKA)

-1l
R wRER
gt 79 ofR T e
e
foaim 11 @i, 2023

W Fodo 18 /Bo¥lo 16,/1027 /o 20 /2023~ A T WPV, 1927 (1027 w1 et
o a 20 ) S (2) $ Wy fta TwR (1) §R1 AR aifterdl @1 Wiy
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HARYANA GOVT. GAZ. (EXTRA), APR. 11, 2023 (CHTR. 21, 1945 SAKA)
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The Fu

sl Communsioner & I'rincipal hevretary,
Governmem of Hanana,

Forest [Xopaniment

Mint Secretarizt, Sector-17.

Chandigarh

Seb:  Approsal of Working Plan for the forests of Mewat-Nub Forest Division (2069-2010 14
2023-2024).

Ref: Pr. Chief Conservator of Forests, Govt. of Haryana letter No.C-18-23132201 dated
29.112011.

St

The Working Plan for the forests of Mewat-Nuh Forest Division (2000-2010 10 2023.2024
teen cxamimed in accordance with the provisions of Forest (Conservation) Act. 1980 as i
sation=! Working Plan Code, guidelines issued by Government of India. Minisiny of koviron:
Foresss, New Delni from time to time, National Forest Policy 1988 25 well as orders dated 127
199% of Hon"bic Supreme Count of India ia PIL WP(C) 202 of 1995 read with WP(C) 171 of 1994,

Afier careful consideration of the prof d Working Plan, approval of the Competent Authorit
Government is hereby conveyed under Section 2 of the Forest (Conservation) Act. 1980 subject 10
chesnance of the following conditions X .

The epprosal shall be effective from the date o of this ¢ ication till 31.03.2024.

All the pronisions of the Forest (Conservation) Act. 1980 and various Rules & Guidelines issued
under the Act shall be strictly enforced.

Yield ohezined from dead. dry & salvaged timber will form pan of pressribed vield and in case
preseribed sictd has been achieved from dead & dny volume. no funber felling will be camied out.
Yield from dead. dry & salv aped tumber must not enceed the preseribed vicld mthe workang plan.
4 All the fellings must commensurale W sth regencration and nw tellings would be permined unless
funds for regencration are available. In this regard. orders of Hon'ble Supreme Court of India will
be striztly complied with.

{riznsive protection measures against fize. biotic interf and encroachment in forests shall be
tzken up

1

wn

Contd .o2l=eees
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A the rosstiptions preseribed i the worbing plan reanding plintation, protestion and

develapment ot tie torest area will be anetly followed and any change in the prescopitons will he

1.*;‘.1.1.0.! as devation for which prier approval of competent authority ¥ il be ehramed

Sultiaent budgetany allocations be ensured for timely H'I!|'!L‘|Ii:;'l.'l'l"'l"< of various prescriptions

regarding protection, regencration and development of the forests

S Midtem review of the Working Ilan will be taken up un expiry of 5" year of the plan e

0 Thewerk on revision of Working Plan shall be taher up well in advance 0 that the revised plan is
ready before expiny of Working Plan.

nod

The Central Government reserves the right to reviewfmadify or s ithdraw this approval at any
point of time depending upon the management needs and any other guidelines of the Ministy of
Eavironment 24 Forests. Government of India or Hon'ble Supreme Court of India.

Yours faithfully.
S e !
(SK. Sebrawat)
Addl. Principal Chief Conservator of Forests (Ceatral)

Copyto:

' The Addl. Director General of Forests (FC), Ministry of Environment & Forests. Panavaren
Bhawan, CGO Complex. New Delhi.

5 The Pr. Chief Consenvator of Forests, Govt. of Haryana. Forest Department. Van Blawan.
Sector-6. Panchkula. Haryana.

37 The Conservator of Forests, Working Plan Circle, Gurgaon. Haryana.

4.

5

6.

The Canservator of Forests, South Circle, Gurgaon, Haryana.
The Divisional Forest Officer-cum Working Plan Officer, Mewal-Nuh Division, Mewat, Haryana.

Guard file.



101

S|
: Aravalli Plantation Area of Mewat Forest Division
petd! Khasra No. of Aravali Project F.P. Jhirka Range 5
village Khagra No. Area in acre
289,292, 288.290 520
UBARAKPUR 183+193,210- 234, $i5o .
140, 141, 1460
MAD BAS 23,52222425 1370
1 SHAHABUPUR 43523236 86,0
11410121 000
s 150,190 2000 %
Bwn“wmms 272,810 12, 1311, 1312, 14, 1060
16,17, 24, 26, 2872, 35, 44,
941096 1810
3 480
6/16,25,7/20,21,10/1,10,11/5 61.0

6.25/15,25,31/4,5,6,7,14,15 !
J16,23,24,32/5,4/1,6,7,33/26,48 v
64,64.90,61,19/1,63,622,62/5
- 62116,62/17,62/18,62/37,62/43,91

30,40 to 44, 50 10 54, 91.0
57,58, 81, 88, 89, 18,

24,29, 771079, 80,

821087, 111.

1272109, 101,12, 13, . 560
1812, 19, 20, 28114, 16,

17,25, 37,83,

21310221, 10014 1017, 336.5
90/1 103,810 10/1, i i
121019,2212,23,24,

100/14 10 25, 101/4, 8,

11013, 191023,

1021 to 3,910 12191021,

1035107, 132, 1410 18,

231025, 113/1 109, 1210 1841,

24,25, 11471, 10, 11, 1154, 160, |

161, 168, 211, 204,206,207,

209, 89/11.

KHERI KALAN
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a) MAHLUN
1) CIITORA! NITARIEA

HIRWARD & DAWANTIIER]

BASAI MEO

BHOND

GHATA SHAMSHABAD

PATH KHORI
DADHOLI KHURD/
HASSANPUR BILONDA
BAGHOLA

REGARH

F.PJHIRKA/ THEKRI/
GIASANIA BASS

5. 6,15, 18, 14,22,23,17, 16, 10, 53,
28, 37, 53 10 86, 35, 36/1, 3745, 3415,
35/1, 19,27, 4, 33,34, 16,4, 20, 28,
20, 34, 57,49/13,9, 1622, 17, 18,
25 ta 27, 29-35, 34,37, 52 10 85,
32/5,6,15,16,25,48/4,5-7,132,14,18, 85.0
22,25, 49/1 1,2.3,8.9.10,49,11-13,19,

22, 5001, 2, 10, 11, 20, 512,25, 6011, 22,
60/23,24,61/1,4,7.14,17,24,62/5.

1 103, 5,10,13,61 10 63,126,142,151, 298 1A
187, 195,197,200 to 208,281 to 285,

40172, 416,430, 547 (0 549,772,

986, 987, 995, 1041, 1114 10 1127,

16, 17/2/27, 1,2/24, 26, 6Tt0145, 3Tto43,  365Ha
180,194,207,220

13110144, 1520154, 211,212,238, 476 Ha
24310448, 252,254 t0 25626010262,
351,363,364,367, 37410377, 381.462,713,
75710763, 876,89810901, 920 to 946,

94810950,

54 14Ha
301040, 4115, 441054, 55/19, 56,571060, 160H2
46/14, 15/1, 45212, 43, 451272
17,34,45,55,56,20,21,22 25,32 33, 357Ha
38,85,55
2/21,22, 171310 14, 1610 18, 24,25, 177.0
16/21,19%1,2,810 13, 181022,

20/1 1o 25, 21/5, 6. 15, 16, 25, 3217,

36/510 8, 13 10 18, 23 10 25, 37/1 1025,
381,2,91012, 191022, 3911, 2,10, 11,

20,21, 40/1 Il_: 12, 141

127272, 15/26/1, 4672272, 66726, 11326, 565
196/3/1, 316, 322, 323, 3580 10 465,

472102, 4910 10 16, 491671, 1672, 49/1,
2/,9,49/17 10 25, 4872, 48/2/1, 48/7 10 10,

48/23/2 10 25/2, 33/1/21, 34/13, 34, 18,22,

23, 45/13, 19,21, 22, 5141 10 19, 302,

50/3 10 6, 8, 1612, 13, 15, 17, 25, 4871972,
21/2,22/2,23/1, 710 10, 1172, 12, 1341, 1471,
S1/2171, 2272, 25, 52/111, 54/5, 6, 14, 15,
TUSI2, 10, 12, 1872, 19, 23, 72/5, 75141

504



ALIPUR TIGRA
25
2 GUJAR NANGALA
2 KHANPUR GHATI
a8 AGAON
': 29 RAWA
30 KOLGAON
31 HIRWARI & BAWANTHERI
Khasra No. of Aravali Project Punhana Range
32 BUBALHER!
33 8) ZAKH GANGWAN!
b)LUHINGA KHURD
c)LUHINGA KALAN
34 SATAKPURI

103 : S

322,30,

122010 22,13/2,3, 7109, 1210 17, 22 28.0
10 25,10/3/8,13,15,22,24,11/1,12,14,19,
20,14/2,3,8,9,12,13,24/1,2,9/2,10,1 1.

10, 17, 58, 52, 53, 54, 59, 60, 55, 57. 41.0
86-89, 35, 36, 41, 46, 85. 66.0
750110, 7512517611, 76/10, 7722, 1219, 180.0 2

9, 1022, 11, 12/8' 5233, 66/6, 15, 16/1,
024,303, 67110, 11, 20, 72721,

TN22, 12219 10 122023, 13172,

132/14.20, 164/12/2, 174, 82/972,

84/26,87126, 97/14/2, 99/1/20, 23,
101/25/2,3,8,9,12, 1310 17, 176,

203, 247,43/21, 44/11, 44/1810 25,

45/15 10 18, 23, 24, 25, 77/16,

77125, 78/1 10 10, 79/1, 79/14, ’
7618 10 25, 77/1 10 77, 102/172,

119, 16, 1772, 17/3, 103/3/1, 13/1,

13/2, 107/4 10 7, 108/1, 2,3.

16, 17,23, 53 10 60, 2920
10, 2372, 2006, 11/1, 24/1, 36/14 1o 102.9
18,23 10 25, 37/1, 37/24, 38/1, 38/24,

39/3, 39725, 47/5,6, 1510 17, 23, 47/24,

47125, 48/1, 48/24, 49/1. 4924,

50/3 10 50425, 51/6, 12 1o 25, 53/5,

5471 to 54/16, 55/1 1o 55/25, 56/2, 3,

7310 81, 136, 284/11, 1271, 18. 27,

28, 57, 10/7/2, 14 10 16/2/8, 16/2/7,

16/3/4, 251119, 25, 2501, 11, 11/19,

11722, 20123, 2913, 131212, 1371,

15252, 19/5/1, 20.
32/5,6,15,16,25,48/4,5-7,13/2,14,18, §5.0
22,25,49/1,1.2,3,8.9,10,49,11-13,19,
22,50/1,2,10,11,20,51/2,25,60/1,22,
60/23,24,6171,4,7,14,17,24,62/5,

54, 65, 66, 67, 191, 192,52, 53. 71

81010, 13, 15, 16 89.5

25, 34, 40, 54, 55/1, 5572,

14,14/1,20-22.

27.28,29, 15.0
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40
41
42

43

45
46
47

48

3 104

JAITALKA
SUNEHRA

2) ANCHWARI
by DADED

a)TIGAON
b)BUCHAKA
DUNGEJA
JHARPARI
GHATWASON
DHANA
PINANGWAN

NEEM KHERA
DHADOLI KALAN

MALHAKA KHORI
KHAWAIILIKA
RAPHUA

SHAH CHOKHA

MADHNAKA

k

8120, 26, 27, 28,29, 30,31, £
24, 60 to 66, 106.

53,54 ANCIWAIL, 101 to 108,
250306, 1, 478, 11, 18, 19,21, 75/4,
26,2710 20, 844, 10, 18, 22,27, 31,
66142, 10910 111,320, 3724, 13 107,
14, 15, 13716, 17, 24,25, 14711,
191021, 58721, 112, 11 0 129,
751372, 417, 130 0 134, 139, 149,

154, 16572, 166/2, 168, 175, 191,

196, 211,232, 245, 156, 264, 278,
203, 304, 313, 321, 345, 361, 369,
378, 405, 424 to 426, T5/4120, 4733,
816, 427 (0 444, 445 to 454, TS/BN3,
25, 455 10 464, 46/9/2, 415 10 423,

307 10 312, 377, 249, 276, 277.

B9 to 91.=,35,36 95.5

51~54 a0
66.67/1,68/1,68.

23 130
46-48,50-54,63. 49,0
302 to 319, 76/76-239, 10, 14, 45 to 47, 1110
62 to 64, 81, 82, 84, 100, 101 10 103,

121 10 126, 14810 151, 17010 173, 191 10

193, 48to050,40, 61. 26.0

5}1,1;325. 6/4107, 14-17, 24,25, 10/3-8, 695
13-15,22-24, 11/1-12, 14, 19, 20, 14/2,
3,8,9,12,13,24/1,2,912, 10, 11.

14, 14/1, 20, 21, 22. 70
12/4, 5,24, 11/2,9,12, 18, 19,2311 140
2/9-24, 5{1-4. 7-23, 6/5, 6/15, 16,25, 714, 320
723,605, 15, 1517, 1772, 3, 8,9, 12, 19, 22,

69,70,%024,31,2,28,33/4, 510 7,602, 300

7,14, 15,30/15, 16, 17, 3142, 3, 4315, 6,
8, 13,25, 5,26/1 Lo 10, 25/6, 7, 14, 15/1,
3312,3,9, 51713, 18,

Total  §383.0 Ha.

117,3,712,8,12,13,17114,15/1,16,17,19, 45 Ha,
506



va

MADHNAKA

105

1“‘2]-23-24.15.%IS.QM.JI.M.IJ.\.I.
MOTLI2216.12,18,19,20,21 147,15,
l-LI5.!6‘I4!!.1.L‘J.lﬂ.ll.l:.lf}.m.zt.
22,150,2, HJ.!.HS.IIn.nlrz,nzlzm_
|4u.|z|.1.|4.15.1','.m.n.zl.:s,m_

S 147.209,039,00,12,13,14,15,16,17,

18,19, 20,21,23,24.25,140,3 10, 134,

1410 25,1391 10 10,133, 10 25,134,

110 13,124.200.2112, 22 10 25,130.3,

VI3032,601,1502,123, 22 10 25,124,

P10 10,1112, 1210 19,64, 1 to 8.4, 1 10 3,
8,12,14,19,16,2,17,19,22,75.2.9,11,12,19,
2,20,21,82,16,15,83,1,10,11,20,173, ’
141,106,176,178,172,174,177,
542.543,546.597/1,507/1,598/1,509/2,127, 86 ila
5.6/1,6/2,14,15/1,15/2,16,17,18,23,24,25,
128,11/1,12,17/2,18/2,19,20,128,21,22,23.
24,25/1,25/2,129.2172,147,1,
2/1,972,10,11,18/2,19,20/1,20/2,21,22,23,
24/1,148,1,2,3,4,5,6,7,8.9,10,11,12,13,14,
15,16,17,18,19,20,24,25,149.2,3.4,5.6,7.8,
9,11,12,15/2,171,4,5/1,5/2,6,7,14/1,14/2.15.
16/2,17,172,1,2,3,4,7/2,8,9,10,11,12,13/1,
190,1,11,18,19,20,21,22,23,24,191,6,15,16,
25/2,204,1/1,2,34,5,6,7,205,1,10/1,221,1672,
13/2,18.22/5,,23,24,25.

Total 131 Ha.

aumwzmmﬂahﬁam%ﬁlﬂaﬂmmﬂm%mwm

% Zafor g wifter @) famn T B
T Ha
83,98,99,100,101 5
NGO
B)HBJ:SSAR AKBARPUR 106,107,108,110,113 96.5 Ha
a
00 Ha.
72,75,76/1,7612 1
BAGHANKI Iy
- KA/ 41,42 Daloka 79 Ha
DALA
MALAKA . 2BMalaka
715 Ha
Dulawal =73
DHULAWAT
:} KHOD Khod » 40-42,53-61 95 Ha
: KHARK SOHNA Khark Sohna-24, 35,36,37,38 92 Ha.
a
b) KHARK JALALPUR Khark Jolalpur-37,39 50 Ha .
KHEDKI 18,21,22,30,48 w0 51 36ta
a) K;iORl KALAN/ Khorl Kalan-73 to 75,76 ,40/20, 49 Ha.
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12

21

23

24
25

26
27

106

KHORI KHURD

b) RATHIWAS
CJRANGALA
MOHAMMADPUR ATIR

SUNDI
ALALPUR
a) BAL

b) PALLA

€) PALDI

d) NALHAD
BAROJ/KHORI NUH

a) BIWANA

b) SONKH

a) DEWLA NANGLI
b) RITHAT
GUNDBAS/ GAIBAR
KOTLA

MEOLI
MOHDMADPUR NUH
SILKHO/

NOORPUR

3) TAPKAN

b) CHILA

€) BARKA

CHHARORA
a)MAROLA
bROZKA MEO
PANCHGAONA

) SAHSOLA
(PIPAK A, GHUSBETHI)
PATUKA

b) MAHON/

) BASAI
KOTA/KHANDEWLA
SADAL

41/16,17.18,21,22-25,42/1-4,7-
9,30/14,17.1 8.23,24,39/12,13,14,18,

S ———
19,20

Khori Khurd-90/1

Rathiwas 61, 61, 70,71,48,49,58,59.46
7,37,38,45,46,52,53,76 10 82,90 10 93,63,
£7,88,2,3,11 to 14, 34,9, 10, 22,23,24,
2610 2K

156 10 160, 41 :
55,95,96,101,110,116,251/1 to 251/5
Bai - 107 10 124

Palla = 100-104,74,39,40,99,105
Paldi - 35,47 to51
Nalhad - 73-76

Baroji 37 10 43, 29,39,9,19,54,55
Khori Nuh :- 26,37,38

Biwan 59 to 75 Parts

Sonkh 60, 9, 11, 10, 26/6, 27/1043, 2, 25
70,118,119 Paris Dewla Nangli
71,72,61,69 Rithat

23 10 26 Parts

109,110,108/1 1o 108/9 Parts

187 10 210 Parts

5010 54 Parts

Seelkhe: - 92/1 10 97,86 1o 91

Woorpur: - 457,458,459/2,462/2 46312
Tapkan- 87, 88

Chila — 106-108,110-125

Barka - 107-119,85-91,40,6,21,22.23 35,
36, 3,6,10,4,8,10,20

103

Marola - 3/25,19/1,22,23,24,32,5,6,8,24
Rozka Meo — 101
34,35,36,37,40,52,54,55,56,57

304 10 350,353 1o 358,360 10 400

Mahon - 42,44,49,43,45,37,38-41
Basai - 50

4910 55, 58 10 68

Sudal = 195, 41 Min,

508

15 1y
80y
100 11,
15Ha

52 Ha
26 Ha
180 Ha

150 Ha
105 Ha
155 Ha.
160 Ha

67 Ha
33 Ha
26 Ha
15 Ha
111 Ha
415 Ha
355 Ha
99 Ha
124 Ha

208 Ha.
110 Ha
160.8 Ha

110.6Ha
44 Ha
85 Ha.
100 Ha
583 Ha

140 Ha.
T70.4 Ha
92 Ha
36 Ha.
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KUTUBGARH
IMELAWAS
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l)urgapu; -0
83,8485

186112
54 Ha,

8023107173, 812,

13,181 92n,
176/16,25, L/ARTS)

+81013,18 1923,
188/1 103, 810 13, 1810231895 107,

1410 18.231o2$. 1902109, 1210 18,
231025 191} 103, 81013, 181023,

2031103, 810 13,1810 25,2043 10 T
141017,25

51-55.1-5,8
31-33
522-534 (Bigha)

42 Ha.

217 Ha,

Total 5253.8 Ha.
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Original Application No. 73/2025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Delhi.
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o Regional Office, Nuh Region
= i.\ Haryana State Pollution Control Board
== Shed No. 1, Roz ka Meo Industrial Estate,
A<k ‘,5# District- Nuh(Mewat)-122103
Website ~ www,hsocb org.in E-Mall -
HSPCB/NUH/2026/ 22) ; Dated: 21/05/2025
T d
R SUGER
T
fawg: Original Application No. 73/2025 filed by Sh. Abdullah before the National
Green Tribunal Principal Bench, New Delhi.
erai Your office letter No. 04 dated 01.04.2025.
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Original Application No. 7372025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Delhi.
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Subject: Original Application No. 73/2025 filed by Sh. Abdullah before the
Natioanal Green Tribunal Principal Bench, New Delhi.
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N v Ak
' Civil Courts, Nuh
[w] E ) IN THE COURT OF Anjali Jain
’ Additional Civil Judge (Senlor Division) Nuh
” E ¥ Next Date, Purpose of case, Orders and Judgments as well as other
»

case information is avallable on hiip://ecourts.govin

Cs/29/2025
SUMMONS FOR DISPOSAL OF ABDULLAH AND OTHERS Vs GRAM PANCHAYAT
SUIT /PETITION SADAI
(0.5,R.1,5) Previous Date 10-01-2025
NEXT DATE : 13-01-2025
IdPemep
To,
District Collector Mewat i e
Son :- g DT 50 o 405
Haryana o | OAE. Jo:ol a4
[CSNE

Whereas ABDULLAH AND OTHERS has instituted above said case against you for you are
hereby summoned to appear in this Court in person or by a pleader duly instructed (and able to answer
all material questions relating to the suit, or who shall be accompanied by some person, able to answer
ali such questions, on the 13-01-2025 at 10:00 o'dlock in the forenoon, to answer the claim; and as
the day fixed for your appearance is appointed for the final disposal of the said case, you must be
prepared 1o produce on that day all the witnesses upon whose evidence and all the documents upon
which vou intend to rely in support of your defence.

Take notice that, in default of your appearance on the day before mentioned, the case will be
heard and determined in your absence.

Given under my hand and the seal of the Court, this 10-01-2025

i ; § —
Ad
g N Gt Do

\ 22, 7 v

I. Should you opprehend your wilnesses will noi attend of their vwn accund, you can have d simmons froim iy
Court o compel the auendance of any wiiness, and the production of any document thut you bave u nght w it
upon the wimess to produce, on applying 1o the Couri ond on depositing the Necessary expenses.

2. 1i you admit the claim, you should pay the money Info Court together with the costs ol the suil, © avoid exetution
of the decree, which may be against your person or propery, o both.

Visit scourts.goviin for updates or download mobile app *eCourts Services” (m Auduld w.lus

To get Nexk Date and Purpose of your case through SMS, kindly register your mobile with the Reader/Ahlmad
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

abdullah & Another. Versus Gram Panchayat Sadai.

Suit for Declaration & Injunction.

APPLICATION U/S 91 OF C.P.C.

Sir;

The applicants/plaintiffs respectfully submit as Under:-

: 18 That the illegal act of the defendants over the suit
land will effect the public at large as such the present suit
is appropriate in circumstances of the case and as such the
pla;ntiffs are filing the present suit on their own behalf as

well as on behalf of other inhabitants of the village Sadai,

Tehsil & District Nuh.

2 It is, therefore, prayed that the plaintiffs may Kindly
be allowed to file the present suit on behalf of other
inhabitants of Village Sadai, Tehsil & District Nuh,

in the
larger interest of Justice.

Dated.9-01-2025. APPLICANTS/PLAINTIFFS,

Bbdullah & Another through Counsel;

( Liyakat Ali Advocate Nuh.)
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1 THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Abdullah & Amother. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunctien.

APPLICATION U/S 80(2) OF C.P.C.

Sir,

The Applicant/plaintiff respectfully submits:-

1. That the defendants 2 to 4 are the Govt. officers and
the suit of the plaintiffs is of an urgent nature, as the
defendants are intend t§ remove the standing trees from the
suit land and to dig the same, so the plaintiffs are filing
the present suit. without serving the legal notice under
Section 80 of C.P.C. to the defendants, being of an urgent

nature.

2. "It is, therefore, prayed that notice y/s B0 CPC be

exempted and the suit be also entertained against the

defendants 2 to 4 without serving the legal notice of 80
CEC to them, being of urgent nature,

Dated.9-01-2
025, hPPLIC.\NT!PLAINTIPF.

Abdullah & Another through Counsel;

{ Liyakat Ali Adv.Nuh.)

|28



IN THE HONOURABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

IN THE HONOURABLE COURT OF CIVIL JUDGBR SR-U-7. T5-

Civil Suit No of 2025.

1.Abdullah aged 64 years son of Juhur Kan, Aadhar
No.507830951837.
2.Molvi Rashid aged 60 years son of Abdul Rehman, both
residents of Village Sadai, Tehsil & pistrict Nuh.
___ Plaintiffs.

VERSUS
1.Gram Panchayat Sadai, Tehsil & District Nuh, through its
W.
2.The State of Haryana through District Collector Nuh,
Mewat.
3.pistrict Collector Nuh Mewat Haryana.

4.Block Development Officer Nuh Mewat Nuh.

........... Defendants.

SUIT FOR DECLARATION WITH CONSEQUENTIAL

RERLIEF OF FERMANENT INJUNCTION.

Sir,

The plaintiffs respectfully submit as Under:-
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P

1. That the defendant Gram Panchayat is owner of the
following land:- '

A- Khewat/Khatoni No.46/46, Rect. No. 2, Killa No. 22(6-
0), 23(4-16), Rect. No. 6, Killa No. 1(3-15), 2(5-11),
3(3-14), 5(2-08), 6(4-01), 8(7-06), 13(7-15), 16(6-17),
17(2-17), 18(8-0), 19(3-01), 23(7-09), 24(7-00), 25/1(2-
15), Rect. No. 8, Killa No. 10/2(4-0), Rect. No. 1, Killa
No.24(6-17), Rect. No. 2, Killa No. 21(2-17), Rect. No. B,
Killa No. 1(6-01), Rect. No. 7, Killa No. 4(6-02), Rect.
No. 6, Killa NWo. 20(0-0), 21/2((0-0), total measuring 110
Kanals 08 Marla, situated within the revenue estate of
Village Durgapur, Tehsil & District Nuh. Jamabandi for the

year of 2019-20 is attached herewith.

B~ Khewat/Khatoni No. 158/169, Rect. No. 1, Killa No.

23(0-04), Rect. No. 3, Killa No, 3(6-01), 4(2-04), 7(7-

16), 8/1(3-05), 8/2(3-09), 12(1-09), 13(9-05), 14(5-15),
17(6-16), 18(4-08), 24(5-10), total measuring 56 Kanals 02

Marla, situated within the revenue estate of Village

Sadai, Tehsil & District Nuh, Jamabandi for the year of

2022-23 is attached herewith.
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2. That previously the suit land was Jumla Malakan and
the same was reserved for Chargah i.e. for the grazing of
cattle of the village. The plaintiffs and other villagers
are using the suit land as Chargah and they are grazing
their cattle. Some land out of the suit land was
agricultural land which was lease out by the Gram
Panchayat Sadai on dated 21-06-2013, 26-06-2015, 7-06-2016

and 26-06-2014. Rasids of Patta are attached herewith.

3. That there are 3000 to 4000 trees on the above said
suit land and many birds have their nest on the trees.
These trees were protecting air from pollution. This soi
of the above said suit  land was very good for chara
(fodder) of animals and this above said land very near of

mountain of © Arawali hills. Many animls came from

mouutain fmzin MHN§-7 ‘xﬁ.\‘b:i‘

ey

4. That Sarpanch of the village Sadai in collusion with

the District Collector and other officers of Govt, had

taken permission No. 990 dated 30-07-2024 il.lagal].y

uniawfully which is not in public interest for lifting

soil from Panchayat land. The above said soil is Bhood

which have very high cost of Rs.18,000/- per Highwa,

3]
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Rs.3000/- for trolley. The Sarpanch Gram Panchayat Sadai

is saling the above said land to private contractors in
collusion with District Collector or other related
officers and making corruption in the soil and is cutting
the trees without permission of pollution or Forest
Department and changing the nature of the land illegally,
unlawfully in collusion with officers. Sarpanch is
lifting the soil (Bhood) from 7/8 feet to 50 feet deepmess
of water lewel. This worlcl of Sarpanch is not in bulic
interest of villager and animals and Birds. This work of
lifting soil is disturbance with nature. This soil of
suit land is fertile land which useful for grazing, so the
permission Sr. No. 990 dated 30-07-2024is quite wrong,

illegal, null and void and is liable to be cancelled,

because the same is not in interest of Public and nature.

The above said suit land of proprietors of village, so the

Sarpanch is doing work against the will

of wvillage and
animals and birds.

5. That the defendants illegally and unlawfully allow

the private contractors to take soil upto 7/8 to 50 feet

in depth. They are taking soil upto 7/8 to 50 feet and

are converting the suit land into deep ditches. Whereas

1531,
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the suit land is reserve for Chargah from the time of
consolidation, so the defendant has no tight to convert
the suit land into deep ditches and to change the nature
and utility of the suit land in any manner. If the
defendants succeed in changing the nature and utility of
the suit land mentioned in para No. 1 of the plaint and in
converting the land of Chargah into deep ditches in that
case, the plaintiffs and other villagers at large will
suffer an irreparable loss and injury which cannot be

compensated.

6. That the plaintiffs asked the defendant several times
to admit the claim of the plaintiffs over the suit land
mentioned in para No.l of the plaint and not to remove the
3000/4000/- trees exists there over without the written
permission of Forest Department and not to change the
nature and utility of the suit land in any manner and not
tol allow any private person/contractor/company to take
soil from the suit land, but the defendants have paid no
heed to the genuine requests of the plaintiffs and they

have finally refused to do so on 8-01-2025 and this is the

date of final cause of action.
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7. That no other suit or litigation on the same cause of

act':icm is either pending or has been decided between the

parties over the suit land in or by any other court of
Law.

8. That the plaintiffs reside, suit property situates
and cause of action arose within the territorial
jurisdiction of this Hon’ble Court hence this Hon’ble

Court has got jurisdiction to decide the present suit.

9. That the value of the suit for the purpose of court
fee and jurisdiction is Rs.200/- over which a court fee of

Rs.25/- has been paid on the plaint.

10. It 1is, therefore, prayed that a decree for

Declaration to the effect that the letter No. 990 dated
30-07-2024, issued by the Deputy Commissioner Nuh is quite
wrong, illegal, arbitrary, against the provisions of
Forest Department and the same is liable to cancelled,
alongwith a decree of Permanent Injunction, restraining
the defendants from changing the nature and utility of the

suit land mentioned in para No. 1 of the plaint in any

Ahwg,

manner and from removing 3000/4000/- standing trees}fr

13
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the suit land without the written permission of Forest
Department and also from allowing to any private
person/contractor/company to take soil from the suit land,
ﬂa} kindly be passed in favour of the plaintiffs and

against the defendants with costs;

Any other relief, which this Hon’ble Court deems fit
and proper, may also be awarded.

VERIFICATION; PLAINTIFFS.

Verified that para No.
1to 7 & 10 are true
and correct to my
knowledge and para
No. € & 9 are true to
My belief.

Verified at Nuh.
Dated.9-01-2025.

l.Abdullah s/o Juhur Khan,
2.Movi Rashid s/o Abdul Rehman

Residents of Village Sadai

Tehsil & District Nuh.

( Liyakat Ali Advocate Nuh.)

|35
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Abdullah & Another. Versus Gram Panchayat Sadai & Others.

suit for Declaration & Injunction.

AFFIDAVIT.

I, Abdullah son of Juhur Khan, Resident of Village Sadai,
Tehsil & District Nuh, do hereby solemnly affirm and

declare as Under:-

1. . That I am fully conversant with the contents of the
plaint, as my counsel has translated me all the contents of
the same into simple Hindi and after having fully
understood them, I verify those contents and the same may
kindly be read as a part of this Affidavit.

DEPONENT.
VERIFICATION.

Verified that all the contents of the Affidavit are
true and correct to my knowledge and belief.
Verified at Nuh.

Dated.S%-01-2025, DEPONENT .
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IN THE HONOURRABLE COURT OF CIVIL JUDGE SK.DIV. NUH.

Abdullah & Another. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunction.

APPLICATION U/O 39, RULE 1 & 2 SECT.151 CPC

Sir,

1. That the contents of the plaint may kindly be read as

a part of this Application.

Pa That the defendants illegally and unlawfully allow
the pfivate contractors to take soil upte 7/8 to 50 feet
in depth. They are taking soil upto 7/8 to 50 feet and
are converting the suit land into deep ditches. Whereas
the suit land is reserve for Chargah from the time of
consolidation, so the defendant has no right to convert
the suit land into deep ditches and to change the nature
and utility of the suit land in any manner. If the
defendants succeed in changing the nature and utility of
the suit land mentioned in para No. 1 of the plaint and in
converting the land of Chargah into deep ditches in that

case, the plaintiffs and other villagers at large will

kg
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suffer an irreparable loss and injury which cannot be

compensated.

3. That the plaintiffs have good prima facie case in
their favour and balance of convenience also 1lies in

favour of the applicants/piaintiffs.

4. It is, therefore, prayed that the defendants may
kindly be restrained from changing the nature and utility

of the suit land mentioned in para No. 1 of the plaint in

. ™ Ps‘\ 3
any manner and also from removing the standing trees{and

from digging any portion of the same, till the final

decision of the suit.

Dated.9-01-2025. APPLICANTS/PLAINTIFFS.

Abdullah & Another through Counsel;

( Liyakat Ali Advocate Nuh.)

138
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IN THE HOMOURRABLE COURT OF CIVIL JUDGE SR.DIV. NUH.

Ebdullah & Another. Versus Gram Panchayat Sadai & Others.

Suit for Declaration & Injunction.

AFFIDAVIT.

I, Abdullah son of Juhur Khan, Resident of Village Sadai,
Tehsil & District Nuh, do hereby solemnly affirm and

declare as Under:-

1. That I am fully conversant with the contents of the

application ufo 39 Rule 1 & 2 read with section 151 of

C.P.C., as my counsel has translated me all the contents of

the same into simple Hindi and after having fully

understood them, I verify those contents and the same may
kxindly be read as a part of this Affidavit.

DEPONENT.
VERIFICATION.

Verified that all the contents of the Affidavit are

true and correct to my knowledge and belief.
Verified at Nuh,

Dated.9-01-2025. DEPONENT.
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* Y about:blank

Case Status : Search by Case Number

This form needs JavaScript activated to work.

o

All fields marked with * are required

—Please select radio button
@ Court Complex O Court Establishment

Court Complex *
Select Court Complex v

Type year

Please Enter the Captcha *
Audio

Refresh

Enter Captcha C

District and Sessions Court, Nuh
Serial Number]/Case Type/Case Number/Case Year Petitioner versus Respondent ||View

IC State of Haryana

1 RA/29/2025 Versus View!
SANJAY S/O ROHTASH
BARKAT

Versus View
State of Haryana
MUNFED
Versus View
RAHUL KUMAR
IDRISH S/o SUBEDAR
14 CM/29/2025 Versus [View|
AABID KHAN S/o UNNAS
XXXXXXX

CRM/29/2025 Versus View
XXXXXXX

6 CA/29/2025 SDO DHBVN Ferozepur Jhirka [View
Versus

2 BA/29/2025 ]

3 MACP/29/2025 ]




5/8/25, 9:06 AM 21 8 aboul:blank

[Serial Number][Case Type/Case Number/Case Year| Petitioner versus Respondent @ A
DEEN MOHD

KXXXXXX

7 [DMC/29/2025 Versus
XXXXXXX

View

State of Haryana

8 [NDPS/29/2025 Versus View
View

SHAMEEM
||State of Haryana
9 Remp/29/2025 Versus
CHUJIOKE
XXXXXXX

10 MMA/29/2025 Versus
XXXXXXX

FIROJ KHAN
11 CRR/29/2025 \Versus View,

State of Haryana

XXXXXXX
12 MNT125/29/2025 Versus View,

XXXXXXX
XXXXXXX
13 SC/29/2025 Vereo [View
XXXXXXX

SANGEETA
14 I EXEJ‘Z9I2025 Versus View

State of Haryana

Civil Judge Senior Division,Nuh
Serial Number|Case Type/Case Number/Case Year Petitioner versus Respondent  |[View

[ SURENDER KUMAR
1 EXE/29/2025 Versus View

IMOHD. FARUKH

ITEJPAL SINGH
2 M/29/2025 |Versus View|
JAKIR HUSSAIN 5/0 MOLABAKH

g

ABDULLAH AND OTHERS
3 §/29/2025 Versus
GRAM PANCHAYAT SADAI
Chief Judicial Magistrate, Nuh
Serial Number |Case Type/Case Number/Case Year| Petitioner versus Respondent |[View
State of Haryana
I CRM/29/2025 Versus View
AKHLAK S/0 KAMRUDDIN
State of Haryana
2 UCR/29/2025 Versus View
UNKNWON
State of Haryana

3 SUMM/29/2025 Versus View
Gafar son of Umar Mohd

about:blank
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ol M
) 16 AM FRR
mber|Case Type/Case Number/Case Year| Pefitioner versus R pond iem
State of Haryana
4 BA/29/2025 Verdiis i
SHYAM LAL
State of Haryana
5 (CHA/29/2025 Versis Vi
'AKIL /0 KALLU
State of Haryana
6 TRAFFIC/29/2025 'Versus vi
ITOFIK
ANISHA
7 DV ACT/29/2025 Versus View
SADDAM
‘R State of Haryana
8 emp/29/2025 Versus View
FAIJAL S8/0 NIHAL KHAN
State of Haryana
9 CHI1/29/2025 Versus View|
KRISHAN GOPAL
} NIJAMUDDIN s/o DEEN MOHD
10 COM1/29/2025 Versus View
SLAMJ' NAJIU S/0 HUNNY
‘[‘ATE BANK OF INDIA
11 NACT/29/2025 W
HUSRA W/0O SUBEDAR
 Back |
Civil Courts, Nuh
Case Details
Filin Filing Registration Registration
CaseTyy Numhger Date Number Date CNR Number
Cs - CIVIL 10-01- 5
SUIT 139/2025 025 29/2025 10-01-2025 HRNU020000392025
Case Status
First Hearing Next Hearing Case Stage of
Date Date Status Case Court Number and Judge
: 6-Additional Civil J Seni
10-January-2025  [13-May-202 Pending || Arguments Division“}’““ ivil Judge (Senior
Petitioner and Advecate

« 1) ABDULLAH AND OTHERS

Advocate - LIAQAT ALI
* 2) MOLVI RASHID

about-biank
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Respondent and Advocate

¢ 1) GRAM PANCHAYAT SADAI

+ 2) STATE OF HARYANA

Advocate - APP

= 3) District Collector Mewat
Advocate - APP
* 4) Block Development and Panchayat Officer

Advocate - Sh. Arvind Patwari
Acts

Under Act(s) ]Under Section(s)
Specific Relief Act |38, Declaration

Case History

Registration
Number

Judge

Business On
Date

Hearing
Date

Purpose of
hearing

29/2025

Additional Civil Judge (Senior
Division)

13-01-2025

NOTICE

129/2025

Additional Civil Judge (Senior
Division)

15-01-2025

CONSIDERATION

29/2025

Additional Civil Judge (Senior
Division)

17-01-2025

CONSIDERATION

129/2025

Additional Civil Judge (Senior
Division)

23-01-2025

Arguments

29/2025

Additional Civil Judge (Senior

Division)

18-02-2025

Arguments

29/2025

”A.dd.itional Civil Judge (Senior

Division)

12-03-2025

Arguments

29/2025

|

Additional Civil Judge (Senior
Division)

13-05-2025

Arguments

Orders

[Order Number|[Order Date|[Order Details

1 10-01-2025 ||Copy of order

13-01-2025 |[Copy.of order

15-01-2025 ||Capy, of order

17-01-2025 |[Copy. of order

23-01-2025

(Copy._of order

18-02-2025

\Copy_of order

12-03-2025

(Copy of order

Process Details

Process id

Process
Date

Process title

Party Name

Issued
Process




221 e
g about-blank
P Issued
Frocesid | e | Procesue | o Toued |
Summons for
hﬁuozmamzs 10-01-

2025 |disposal of suit [O.

Block Development and Panchayat Officer,
District Collector Mewat, STATE OF xt
HARYANA, GRAM PANCHAYAT SAD

5,R.1,5]

[1!4



Suggestions of CPCB m@@Pr for inclusion IA:N NES{URE R-7 143

This has reference 1o the meeting held in Office of Deputy Commissioner, Nuh on 01/05/2025
in the matter of OA No. 73 of 2025, The d | 1in the ing were provided to
the member through whatsapp on 05/05/2025, Accordingly, suggestions were provided by
CPCB member on 15/05/2025, with u request to share the draft report of the Joint Committee,
which is yet to be received. As required through email dated 22/05/2025 received from the
office of DDPO, Nub, the signed copy of the suggestions CPCB, which were earlier provided
on 15/5/2025 is attached, as follows:

1. The Forest Deptt, Nuh vide No. 2237 dated 27/02/2025 (Anmexure 1) sent to Deputy
Commissioner, Nuh in response to his letter No. 3468/Panchayat dated 19/02/2025 has

communicated as follows:
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In view of the above and the fact the status of the Panchayat Land under reference is Aravali
Plantation as confirmed by the Forest Department, Nubh, it is suggested that it may be clearly
mentioned in the report that XYZ is the competent authority to accord permission for
carrying out W GAHT W{nm'{omm work) including soil excavation in the declured
Aravali Plantation area and the permission for the same was taken or not taken JSrom the
competent authorlly i.e the name of the competent authority.,

2. The Joint Committee was also directed by the Hon'ble NGT to “ascertain the extent af
damage, which is being caused on account of such lifting of soil”. In this regard, it is
suggested that the following may be incorporated in the report;

B



As per “Chapter 10 ; Mining upon‘zggh be undertaken as per the Mining Plan” Point,
No 70 (6)(vi) of HARYANA GOVE ENT, MINES AND GEOLOGY DEPARTME,
Notification No. 5,0, 45 1C.A.67/1957/8.15/2012 dated 20th June, 2012 (Annexure-2);
Haryana Minor Mineral Concession, Stocking, Transpartation of Minerals and Prevention of
{llegal Mining Rules, 2012, (6)“Every mining plan shall delineate the approach in respect of
environmental safeguards and restoration and rehabilitation measures of the area with regard
1o the following, among others: “(vi) removal and stacking of any top soil or over-burden or
waste rock and nonsaleable minor mineral excavated/ generated during the mining
operations and utilisation of the same for restoration and rehabilitation of the area”

However, the examination of the mining permission granted by Mining Department under
Mineral Concession, Stocking, Transportation of Minerals and Prevention of Illegal Mining

condition for “removal and stacking of any top soil or over-burden or waste rock and
nonsaleable minor mineral excavated/ generated during the mining operations and
utilisation of the same for restoration and rehabilitation of the area” has been imposed,

The above suggestions may kindly be reviewed and considered by the Joint Committee to
ensure factual accuracy of the report,

Further comments, if any, alongwith relevant photographs, will be incorporated in the
draft report as and when circulated by the nodal agency,

e

Regional Director
CPCB, Regional Directorate, Chandigarh

Encl: Annexure 1 and Annexure 2
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[Authorised English Transtation]

HARYAMA GOVERNMENT
MINES AND GEOLOGY DEPARTMENT
Notification
The 20th June, 2012

No. S.0. 45 /C.A.67/1057/5.15/2012.— In exarcise of the powers conferred by sub-
section (1) of section 15 and saction 23C of the Mines and Minerals {Davelopment and
Regulation) Act, 1857 (67 of 1957), the Governar of Haryana hereby makes the fallowing rules
for regulating the grant of various forms of minaral ions, storage and portation of
minerals, and prevention of llegal mining, namaly:-

Part—| (General)
Chapter — 1
Preliminary

1. (1) These rules may be called the Haryana Minor Minaral Concession, Stocking,
Transportation of Minerals and Prevantion of llegal Mining Rules, 2012.

(2) These rules shall be applicable throughout the State of Haryana and shall come
into force from the date of thair publication in the Official Gazatte, except Chapter 13,14 and
15 of Part-1V, which shall come into force after six months of the publication of this notification.

2. (1) Inthese rules, unless the context otherwise raquires,—

(il ‘Act’ means the Minas and Mi (Development and R
(Central Act 67 of 1857):

(i) ‘appellate authority' mears the Government or any authority vested with such
powers under these rules or any othar authority P by the G
to parform such functions;

(i) ‘authorised officer’ means a person or officer authorised by the State
Government by notification in the Official Gazette to exercise such powers and
to parform such functions under these rules;

(v} ‘boundary pillar' means cemented pillar of size sixty centimetrs x Sixty
cantimatre with one metre height and fifty centimetre foundation with the yaliow
paint and marked leasa/contract number and plliar numbar alang with Global
Positioning System (in short, GPS) readings in black paint;

M ‘earrler’ means any mode of transpart or facility by which mineral or its products

re ransponted elther in raw or processad form from the place of ralsing or from

one place lo another and Includes any mechanized devics, persan, animal or
cart;

(Vi) ‘cess’ means a dutyimposed and collacted onany minor mineral in accordance
with the provisions of the Act:

(Vi) ‘competitive bid’ means an amount offared by the participant in the open
auction or tender process under these rules;

(vil)  ‘competent authority' means the authority lor exercise of such powers and
carrying out of such functions as specifisd in these rules;

(ix}) ‘eontractor’ means a parson holding a mining contract under these rules;

(x) ‘contract money' means the amount to be paid by tha contractor(s) for raising
the mineral(s) from the area granted on contract:

) Act, 1957
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()

(i)

{xlif)
()
(xv)

(ovi)
(evil)

(i)
{xix)

(2

(xxi
(el

(it

{axiv)

(exvi)

{xxvii)

(3w

(xxix)

‘dealer’ means any person stocking and/ or carrying on the business of trading
of minerals in raw or processed form:

‘department’ means the Mines and Geology Departmant;
'Director’ means the Director of Mines and Geology, Haryana;

‘District Monitoring Committee’ moans a committae constituted by the State
Government for each district n the State to monitor the working of mines and
minerals, its trar , storage, stocking and other ions in

with the applicable rules and laws;

'form' means a form appended to these rules;

“fund’ means the Mines and Mineral nt, Restoration and Rehabilltation
Fund created and established under these rules;

'Government' means the Government for the State of Haryana acting through
its Administrative Secreta ry;

‘lessee’ means a persan holding a valid grant of lease for raising the minerals
from the area granted an lease and would include the plural thareot;

‘letter of Intent’ (Lol) means a 'Latter of Inlent' issued to the successtul biddar
©on accaplance of the bid for grant of a mining lease or contraci or parmit or a
minaral concession granted in any other form under these rules:

‘licensing Authority’ means the Director, Minas & Geology, Haryana:

‘licensee’ means holdar of a Mineral Dealer License granted under these rulas
for the purpose of storing, stocking, trading and dispatch of mineral/mineral
products either in raw or processed farm;

‘mineral concession’ means a mining lease or a mining conlract or parmit in
respact of minor mineral and includes quarrying permits and any othar minaral
concession, permitting the mining of minor mineral in accordancea with the
provisions of these rules:

‘mining contract' means a mining contract givan on bahall of the Govemnment
1o carry, win, work and carry away any minar mineral(s) specified tharein through
A competitive bidding process as notified by the Directar:

‘mineral dealer license" means tha license granted undar these rulas:

‘mining dues’ means and Includes any of the dues on acoount of royally, dead
rent, contract maney, amount payable towards the Mines and Minaral
Development, Restoration and Rehabilitation Fung, Interest on delayad payments
or any fes or any othar sum in respect of a mineral concession granted under
these rules;

undertake excavation for winning of mineral and fo Carry away any minor
mineral(s) specified therain;

‘mining operations’ means any operation carried out for the purpose of winning
any minaral except mingral olis;

'mining plan’ means a Plan prepared by a recognised qualified person (RQP)
on behalf of minaral concassion holder of minor mingral andincludes progressive
and final mine closure plans;
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(xxx) ‘mineral products’ means mi in any raw or form, bricks, dressed

(i)

{0txil)

(el

(xiv)
{roxxy)

(i)

(vl

{xxxvili)

{xxix)
()

(i)

(xiily

(xlily
(xliv)

(v}

stone, rock aggregates, chips, baliast, stone uu;ﬂ, sand, and/or any product to
be prepared from minerals without invalving any chemical changes:

‘mineral transit pass’ means a document issued by the mining officar-in
to the lessea/ contractor/ permit holder/ mineral dealar for lawtul dispateh ang
transportation of any mineral(s) raised:

‘mineral transport permit’ means a parmit issuad by the Director or an officar
authorized by him to the carrer owner fo use such carrier for lawful transportation
of mineral(s) ralsed in acce c8 with the provisions of the Act;

‘oMicer-in-charge’ means an officar of tha Departmant holding eharge of one or
more districts and by whatever designation known such as the Assistant Mining
Engineer or an Assistant Geologistora Mining Officer;

‘permit’ means a minaral concession, other than a lease or a contract, granted
for a period of up to two years in specified cases;

‘presiding officer’ means the Director or any other officer authorised by him to
preside over the procass of inviting compatitive bids;

‘processing’ means all physical processes such as pulverising and/ or grinding
and/ or powdering or washing of minerals in such a way that no chemical change
takes place by that process and Includes cutting and polishing process of slate,
granite blocks or marbla blocks or blocks of any other types of rocks;

‘producer’ maans any parson carrying on the business of extracting/ producing/

Hecting mi or mi aggregates in raw or processed farm including
the licensee of a registered metal mineral unit, as the case may be, in accordance
with the provisions of the Act or rules made there under;

‘rules' means the rules mads under the Mines and Minarals (Development &
Regulation) Act, 1957 (67 of 1957);

‘Schedule’ means a Schaduls appended to these rules;

‘scheme of mining* meamascnamaprsparsdbyamognlsed qualifind parson

(RQP) on behalf of minaral concession holder for systematic and scigntific mining
of minor mineral;

‘selentific mining’ means and rafers to mining operations consistent with the

approvad mining plan/scheme of mining, ck P a by
the competent authority.

‘sclentitic test’ means any test conducted for geological or chemi y

of minarals and rocks exclusively for acady and purp without

any commercial motive;

‘stock-yard' or ‘sale-depol’ means any place where a mineral or its products
are stored and stocked In any raw or p 1 form for al purposes;

‘un-authorised mining' means any mining oparation undartaken without any
valid mineral concession granted under the Act:

‘unscientific mining’ means and refers to the manner of undertaking mining
Operations not consistant with the mining plan/schame of mining approved,
tlearances/ permissions granted by the competant authority;

(2)  All other words and expressions used in these rulss, but not defined hergin,

shall have the same r

g resp 8ly as assigned fo them in the Mines and Mineral
(Development and Ragulation) Act, 1957 (67 of 1857),

| Bl - 8
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:m":ﬂ:m L1 Ne royalty or permit-fee shall be charged or transit parmit required for,—
ce
cases, () extraction of ordinary clay or ordinary sand by hereditary potter(s)/ kumhar(s),
foruse in manufacturing of earthan pots/ artafacts on a cottage Industry basis,
and whosa tumover during a year does not excesd ona lakh rupees;

(i) excavation of the limestane or kankar from the areas which do not form part of
any lease or contract or permit area, by the members of scheduled castas,
scheduled tribes and backward classes, agriculturists, whose monthly income
doss not excesd Rs. 7500/- or as spacified by the Government from time to
time;

(i) mining, transportation or starage of clay or sand by hereditary Kumhars or a co-

ive society of Kumhars or such other people for making tiles, pots or

bricks by traditional means but not by the process of manulacturs in kiins or by
way of any mechanical device:

(V) levelling of any agricultural flslds by & landownar within his own land where no
disposal of ordinary sarth outside the area is involved;

(2} Noroyalty shall be charged for removal of any ordinary earth by a person from
his own land for meating personal land-fill requi either in another agricultural fisld or
far mesting his personal bona-fide requiremants for which he shall obtain a permit from the
competent authority;

(3)  Therates of royalty or permit fee in the case ol a person maintalning his residence
In the adjsining rural araas for excavation of masaonry stone and/or ordinary clay, and required
for bona-fide personal use for the construction of a house, hutment, plao or
other building for charilable or Philanthropic purposes in such rural area shall be charged at
the rates specified in Schedule—Iil:

Provided that the Quantity of mineral ion shall be i anly to the axtent
of bona-fide personal use undar a permit issued by the Director or an officer authorised by
him in this behalf, on payment of Rs. 200/-. Such permit shall be valid for a pariod nat
excaeding three months at any one time;

Provided further that o parmit shall be issued for excavation of mineral(s) in any area
for which mining lease or contract or permit or any other mineral concession has alreagy
been granted.

4)  The relaxations granted under this rula shall not ba available for excavation of
mineral in any area where use of explosives is inevitable.

Quarrying of 4, (1) Anapplication for the grant of parmit for quarrying of any minor minaral by any
minot minerats aavermmant department ar any of fts agencias from the land belonging to the govarnment for
2y govemment o ot any work by it, shall be made by an officer authorised by tha concerned
organisations. d@partment to the Director or any other officar authorised By him in this bahall.

2} The Depariment or the organisation granted a permit under sub-rule (1) above,
shall be liable to pay rayaity or dead rent or fee slc, and shall abide by the terms and
conditions of such grant and other laws as applicable to the lessee or any othar concession
holder(s) unless specifically relaxed.

Chapter - 2
General Restrictions

& (1) Mo person shall ungi any recor , prosp @ or mining of
fhaions activity in respact of any mineral(s) in any part of the state, except under and in accordance
minaral With the terms and eonditions of a reconnaissance permit or a Prospecting licence or a
concesslon.  mining lease ora mining contract or a permit, oracancession in any other form, as the case

may be, granted:

g i
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Provided that nothing In this sub-rule shall apply to any prospecting operations
undertaken by the Gealogical Survey of India, the Indian Bureau of Minies, the Director Atomic
Minerals, Diractorate for Exploration and Rasearch of the Central Government, tha
or & Government Company within the meaning of section §17 of the Companies Act, 1956,

2 The Government shall decide the mode and naturs of grant of mineral concession
under these rules in different areas l.e. lsass, contract, permit ete from time |o time,

6. (1) Inthecassof Irigation Department of the Government:

I} channalization of any river systam for g any incidy of Inung,
floading, providad the mi ct In the process is used along side at the
same place for ion of satety emb 8 &nd is not disg off outside
such area;

(i} regular operation and mai 1ce of the non-scheduled canal distribution
natwark and drainage system as notifled by tha Irrigation Dapartmant where
any mineral extracted in the Procass is used along side at the sama place for
strangthaning of ambankments and is not disposed off outside such area;

regular operation and maintenance of the scheduled canals and dralnage systam
as notified by the Irrigation Dapartment,

Provided that the Irrigation Departmant shall obtain a permit from the Director or an
officar authorised by him for undartaking any works coversd under sub-clauses (i) and (iif)
above, ingi g the asti Juantity of silt prop: &d to be removed from the system and
the usage therao! giving { plans and esti 5

Provided further that while ng royalty shall be payable respact of the mineral extracted
from its canal & drainage system and used by the Irrigation Dapartment for ts awn 3
it shall pay the royaly in raspect of the mingrat axtracted and disposed off outside the area
8s prescribed under rule 33,

(@ Inother cases:

() Construction of any bullding by the public or private sector, or road or any other
devalopment project uncer the authority of any govemment department or ils
agencies involving any digging or excavation for a purpose other than winning a
mineral,

Provided that where any minor mineral comprising construction sand and
stone Is excavated and extracted in the process of axecution of such projects,
the same shall bs disposed off or consumed only aftar obtaining a permit from
the Mines and Geology Departmant and payment of the applicable foyalty ang
other fees as prescribed under rule 32,

hrsaldngcﬂrandforiaylngmn!omuatimanrbumanlsofmmalhmmmd
other nis over plots up to five hund oL ds i
of the ordinary earth only.

(i) breaking of lang only for laying the foundations of individual houses or small
establishments avar plots up ta five hundred square yards.

.. M No mining lease/ contracy permit shall be granted in respact of any land within
adistance of -

() fity metres from the outer periphery of the defined limits of any village abadi,
National Highway, State Highway, Major District Roads (MDR) and Other Distriey
Roads (ODRs) where such excavation does not require use of axplosives;

(i) two hundred fifty metres from the outer periphery of the dafined limils of any
village abadi, Nationa) Highway, State Highway, Major District Roads (MD R) and
Other District Roads (ODRs) whera uss of explosives is required:

(i)

2

g L
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(i) tan metres from any other public roads:

Pravided that the anl may relax the above distance parameters,
wherever requirad in the Intarest of workings, mineral conservation or for any
unforeseen reasons subject lo such conditions as may ba imposed under the
said relaxation

(@) Nomining lease/ contract/ permit or other mineral cancession shall ba granted
In respect of any such minor mineral or in respect of any specific or general area which the
gavernment may natify.

(3)  No fresh concession shall be granted in an area, which has been declarad/
notified as urban area under the Haryana Devslopment and Regulation of Urban Areas Act,
1975 axcepl with prior const approval of the Town and Country Planning Departmant,

Provided further that no such i shall be applicable or required if
the concession area talls within the notified Agricultural zane.

() Wherever any area situated outside the urban area natified under the Haryana
Devalopment and Regulation of Urban Areas Act, 1975, has either been used for mining in the
Past or which may be used for gdrant of any mining laase or contract in uture, such area will
not be allowed to be used by any authority for any olher purpose (except the purpose for
which It is being used Iraditionally) without prigr Itation with the Dapartment.

5} Whare any controlied area, situated outside the urban araa, is under any mineral
concession in the past and it has been proposed to allow the said area to be used for a
development projact other than mining, the Town and Country Planning Departmant shall
consull the Director before granting change of land use for any such projsct.

(B Where any area Is declared as a controlled area under the Punjab Schadulad
Roads (R of Unregulated Devel pment) Act, 1963 (Act No. 41 of 1983), the Town
and Country Planning Department shall consult the Daparimant to the extent any pari theraof
comprises of any minaral bearing area, at the time of Preparation of Development Plan in
raspact of such area.

(M)  Wharever a mi on is g ’Inruumctotalwgeum{s.g.ths
district or block as a unit) for mining of stane, boulder, gravel and sand 8lc,, such concession
holder shall have no rights qua the mining permits grantad for excavation of brick earth,
ordinary earth, silt from the canal system and drains, and mineral excavated in the process
of construction of any buildings/ developma nt projects eic.

Stocking and 8, (1) No person shall slock, sell or offer for sale any mineral or mineral products,
"""TN"I"“" sither in raw or form, for commercial purposes ortrade in the State without halding
olmineak. o valia Mineal Dealer License under these rules:
(2)  Subject to the conditions prascribad in chapter 13 of {hesa rules, a mineral
concession holder shall not be required to obtain a Mingral Dealer Licensa for sale of the
excavated mineral stock from the concession area.

(3)  Subject o the conditions preseribed In chapter 13 of these rules, alicenses of
a Stone Crushar, granted under the provisions of Haryana Regulation and Control of Store
Crusher Act, 1991 ang "ules framed thereundar, Is exempted from obtaining a Mineral Dealar
Licence for selling crushed aggregate/ stone-dust from the premisss of the licensed stone
crusher,

(4)  The Government may, from time to tima, notily or specily, to use or restrict, the
roads through which the minaral, whather Imported from other states or generated within the
state in raw or pi form, be transported from the source of raising the mineral to the
stone crushers, or the sScreaning plants or the premises of a mineral dealer,

(5} Noperson shall transport or cause to be \ransporied any mineral and/or mingral
Praducts by any carrier from one place to another without having a valid minaral transit pass
and mineral transp permit as pr ibed under chapter 15 of these rules.
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Part -1
Grant of Mineral Concesslons
Chapter - 3
Grant of a Mining Lease

8. (1)  Any minor minaral deposils, where the govarnment decides such areas 1o be
oparated under a laase, may be granted on mining lease for a period not less than 10 years
but not exceeding 20 years following a competitive bid Process as provided under Chapter 7
of these rules:

thndmmoﬁowrmmrmy. wherever it deams necessary, pre-quallfy the bidders,
with the pre-quallfication criterla determ d upfront, by inviting of interest through
a publie notice, and limit the bidding process among such pre-qualified bidders.

(2)  Incase the Government accept the bid, the payment of sarmest maney, initial
bid security, security and agh instal shall be made in accordance with the provisions
contained in Chapter 7 of these rules.

(3)  The highest bid recelved shall become the ‘annual dead rent’ amount payable
by the lessee. Tha rate of annual dead rent initially determined an the basis of competitive
bids/ auctions shall be ir d @ 25% on ‘pletion of each block of three years,

Explanation: If the inifially determined amount of annual dead rent is Rs. 100/, it

shall ba Increased to Rs. 125/- with the commencement of the fourth

(%) Alease deed shail be executed by the successtyl bidder with the Diractor or an
officer authorized In this behalf In the prescribad Form ML-1, appanded hereto, within the
Pariod as prescribed under rule 21 of these rules.

(8)  Thelesses shall Pay royalty in respect of each of the minor minerals extracted

orremoved or consumed by him or by his agent, manager, employes elc. The royally shall be
Payable at the rates p Inthe First Sched appended to these rules.
0. (1) Whersa mining lease has bean granted lor major mineral under the Act, and
the Mineral Concassion Rules, 1960, and where it is Idered lent by the Gi it
to grant mining lease of the minor mineral available In the same area to the lessee of major
minaral in the interest of har and systi mining of mi » It may grant such
lsase on application submitted by such major mineral lssses,

{2)  The major mineral lesses shall submit an application for grant of mining lease
for the associated minor mineral(s) in Form ML-2,

@ Any minor mingral concassion, granted on an application under sub-rule (1)
above, shall entall payment of royaity/ dead rent for such minor mineral at the rates spacifisd
in the 1% Schedule and the 2 Schedule respactivaly.

(4)  Each application under sub-rule (2) above shall ba accompanied with a non-
refundable fee of Rs. 1,000/ per hectare of lease area or part thereol, subject to a minimum
of Rs. 1,00,000/- and shall be accompanied with the following dacuments namaly:

() avalid certificate of clearance of mining dues in respect of such major mineral
lease or any other mineral concession held by the applicant, and tha firm or
company in which such applicant may be a partner or director, in the State from
the Director or any other Officar authorised by him in this bahalf:

(i) in case of a firm or a company or association of persons, a valid clearance
certificate shall hava o be submitted In respect of the firm, or association of
PBIsons or company as well as other firms in which partners in the applicant firm
are partners or directors:

Provi the grant of a ¢ umwmmmmhoMj
of such certificata from the liability to pay the mining dues which may subsaquantly
ba found o be payabla by such applicant under the Act or rules mads theraunder.

1548
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of granting or renewing the said mining lease;

™) an affidavit stating that the applicant has fileg Up-to-date Income-tax returns,
Paid the income-tax assessed aron sell-assessmany as provided in the Income
Tax Act, 1961,

requ

the officar authorised by him, requiring the applicant(s) to supply the requisite Information
within a period of thirty days from the date of Issus of sych notice. In case the said information
Is not submittag within spacifiag Period, the application shall be decideg on the basis of
Infarmation already submitteq along with application.

©)  Theperiod of mining laase granted for the associated mingr Mineral(s) shall bg
Co-terminus with the Period of lease of major mineral(s) but shal| not exceed a pariog of 10
Years. If tha mining lease for major Mineral(s) st Subsists at the tima of expiry of period of
the assoclated minor minaral lsase, the govarnment may consider the rengwal of mining
lease of associated mingr mineral(s) from time to time, so that it co-terminatpg with the lease
of major mineral(s),

(7)  Incasethe mining lease of major mineral(s) is renewed by the Government, it
may also consider the renewal of mining lsase of associated minar mineral(s) an submission
of application by the major Mineral lesses, However, the Period of renewal af leasa of the
associated mingr mineral shall nog exceed lan years.

8  Wherea major mineral lsase is st Subsisting and an application for ranawal of
the minor minaral I8ase mads one year bafore the xpiry of such lgase I8 not disposed of by
the State Gavernman| befora the date o the expiry of the Isase for associated minor mingral,
the period of lease sha)| be deemed to haye baen extended by a further period i) the State
Gevemmmlpnsloa orders thereon,

1960, the mining leasa for the associated minor mineral(s) shall also be desmeq to hava'
been extendag by & further pariod, fif 8uch lime a decision on the renewal application js
taken by the Governmant,

(10)  Ongrantor renewal of the minor mineral lease under hig 'ule, a separats lsase
deed shall be Sx8culad in the prescribed Form ML-1 within the Period as provided under fule
21 ot thase rules;

Provided that for execulion of lease deed, the Security amount, ag Prescribad
under rule 11 of thege fules, shall b deposited,

mn o Pursuant to the arant of mining lease for associated mingr mineral(s) an an
&pplication under ryje 10, the applicant shall deposit the following amount ag security for due
observance of the 18rms and conditions o the lease:

Serial Area Amount of Sacurity {INR)
Number
1] For mining lease up to 50 hectargs 50.00 Lakh

(] For mining lease excaading 50 hactares by not

exceeding 75 hactares 75.00 Lakh
(iii) For mining lease 8xceading 75 hectarn 100.00 Lakh
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& The lessee may, furnish the abova security by dnpneiling the amount jn the
Appropriate head of he department or in the form of a Bank Guarantee or Fixed Deposit

Receipt in favour of the Director or any officer authorigeg In this bahals. The Bank Guaraniea/
Fixed Dapogit Recaipt shall be valid for a period of six months beyond the period of lsase.

12 Aregister of ol s for grant or ..o!nﬂnlngbmsshaubemahlaim
intha office of the Diractor in Form ML-3.

@) Aregister of mining leases grantad under thege fules shall be maintained in the
office of the Diractor and the Ou'rmr-imchargn of the districy concarned in Farm ‘ML-4",

3. The registar of applications for arant of mining leases and the reglster of grant of
mining leases shall be opan 1o inspection by any parson on Paymant of afes of Rs. 100/~ on
any working day.

4. Nopersan by himself or with any other parson(s) Jointin interest with him, shal orai

hold mare than 1,000 hectarss of arga n a00regate in case of mining lgass(s) granted undar
"ule 8inthe state of Haryana. However, the arag granted under a lsage under rule 10 shall noy
be taken ing account for this purposa:

Provided that this limit may b suitably relaxed jn case of concessign areas linear jn
nature, such ag river-bad mining.

Provided further that the lesseg shall be entitled 1o surrender any part of the area
ariginally granted a the time of renawal of any lease, subject to the conditions prescribed in
these rules,

16, Thearea for any mining lease Should be compact ang conliguous as far ag possible,
Howevar, no mining lease shall be granted for an area of lgss than one hectare jn case of
Isolated and smaj| deposits,

16 (1) The lessea or contractor shall gt assign, sublat, martgage, or in any other
manner transfar the lease or contract or any right, title or Interest thergin, 1o any parsan
withaut prige approval of the Governmant:

{2)  Whenalease I8 granted Tollowing the System of pre-qualification of lessees, the
Govemment may Spacify a lock-in Pariod within which no transier of sych lease shall b
Permissible. A laggge may, howaver, in such Cases be permittad to Induct othar partners/

5] Tha Iransfaror shall maka the orginal or certified coples of all plans of abandanad
workings in the area availabie o the lranstergg;

B The Iransferor-lgggag orcontractor shall ngt charge oraceept from the transtereg
any premium in addition 1o the sum spent by him in obtaining the laase or contractor and fgr
conducting all gr any of the operatians i or overthe lease granted 1o him;

and
Lease.
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(7)  The transteres shall be required ta furnish an undartaking that he hag filed up-to-
date Income tax ralums, paid income tax assessed on him or on the basis of salf-assessment
s provided In the Income Tax Act, 1961,

(8) Subject to submi ol tha t far lication, Plete in all resp , the
government may allow the Iranster of such lgase orcontract and preseribg such additional
conditions, as it may deam appropriate;

(11} Whers it Comes to the natice of the Governmant thay any lesses or contragipr
has violated the conditions prescribad iy sub-rul (1) above, it may terminate such lsage by
an order in writing at any tima, Howaver, no such order shall bg passad without glving a
reasonable apportunity of show Cause to the lesses or the contractor for stating his cass,

(2 The lesses shai submit application for renewal of mining laage twenty foyr
months before the date of expiry of leass period in the Prescribed Form ML/G 1o the Director
@iving complete datalls of the mineral excavaled, royalty paid, mingra| reserves avallablg,
details of explorations undertaken, if any, along with the datail 0f the areas reclaimed ar
restored, the sites of overburden, o ®lc. The details regarding
compilance ol'omar!llﬂ.rlnry requiremants such as environmantal Clearance, salaty provisions
s par Minas Act, 1852 and the rules and reguiations framed thereundar ste, shall also bg
provided;

@) Noapplication for "Bnewal of a mining lease shall be considered ina case whare
the lesses has bean found to be indulging in any violation of tha conditions of original lease
grant or has been penalised or held ac le for such viglati 18;

(4}  Every application for rangwal of @ mining lease shall be accompanied with g
non-refundable fee of Rs. 1,000/~ per hactare or part thereof, subjact to 5 minimum of
Rs. 1,00,000/-, Besides, the appi on shall be accomp ed with the follow| 0 supporting
documents:-

{) avalid clsarance centificata for payment of mining dues an all accounts (such as
royalty or dead rent or contract money or the Fund, and the surface fant payable
10 the landownare under the Act or the rules made thereunder, in respect of the
original mining lsase or any othar minara| concession held by him in the State
from the Director or an authorised officer;

i) In cass of g firm Or a company or association of persons, a valid clearance
Cartificate shail have to be submitted | “spact of the firm, comp, y or !
of persons as well as the other firms in whigh partners in the applicant firm are
pariners or directors:
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1ax, nor-payment thereof shiall notbe lreated as a disqualification for the purpose
of renewing the said mining lease;

V) adeclaration stating thal the appiicant has filed up-to-date Income-tax refurng,
Paid the income-tax assessed on him, or an the basis of sall-assessment, as
Pravided in the Income Tax Acl, 1961 on the praject,

{5)  The Director or an officer authorised by him, shall issys notice within thirty days
from the date of receipt of application to make up the deficisncigs in the appli 1, if-any, or
for fumishing any additional informatign as may be required by the Director or tha officer
authorised by him, requiring the applicant(s) 1o supply the requisite Information within a
peried of thirty days from the date of issue of such notice, In case the said information is not
furnished within such specified perlod, the application shall be decided on the basis of
Information already submitied along with appii -

(6)  The renewal of a lease shall be considerad only in cases where the lsase has
bean granted aftar the commeancement af these rulas.

1
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18.  Anapplicatian forgrantofa mining lease under ruls 100r an application of renewal of Acknowledge-

ment of

amining lsase under rule 17, is deliverad Personally, its receipt shall be acknowledgad forthwith
in Form ML-7 ang if the application is received by post, the sama shall be ack ledged with
In seven days of the receipt thereaf.

19, (1) an application for "énewal of a mining leage shall be decided by the Govarnmant
within a period of gix manths of the receipt of complate application in a)l fespects keeping in
view the Tollowing parametars:-

(i) the lssses has complisd with all the terms 2nd conditions of the original lsase
grant and other Parmissions for undertaking mining operations;

(i) Thamhsmtmrmbm st I s per the prog
mine closura plan;

Production, payment of mining dues in time and has nol been found wanting in
laking adequate measures for the labour safety;

) the lessee has not been panalised for nen-compliance of the anvironmantal

(v} substantial Investment has been made by the lesses In the devalopmant of mine,
plant and machinary with a long tarm Perspective and oplimal banefit of the
8ame could not have bean derived during the ofiginal lsase Period; and

Providad that the reduction in the arga of the mining laase shall not resull in any
prorated reduction in the dead rent.

3 Where the Government accords its approval to the renewal of a mining lease,
the annual deac rent shall be increased by an amount of twenty five Percent aver the amount
of dead rant Payable in tha las year of the original lsase grant. Further, futurg Increase in
such dead rent, on the expiry of each block of Ihree years, shall be regulated on the same
lerms and conditions as applicable in the case of any mining lease granted on the first
occasion;

Decision on
the application
for renawal of
mining lsase,
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rent payable and applicable for the entire area at the tima of such application shal remain
intagt,

Sutrender of 29, 1 The Governmant May accept the request of 2 laase holder for Surrender of g

2 mining lsase. lease or part thereof in cases whera if g Bstablished thay it has not been found feasibis to
Operate the mining lease grant, for whatsoaver feasons, subject 1o the condition that the
lesse

(#) has baen taking the requisite steps for the Progressive ming closure plan as per
the conditions of the leage grant;

@ ihe lease desd ism:oxamuawiﬂnlnmeafomrdma, mnmwmm
the mining lease shall be desmed 1o have bean revakeg and the ‘advance daag rent' and
‘securily amount' deposited at the time of auction shall stang forfaited;

Provided that where the Director I8 satisfied thay the Lol holder/ lessas is not
responsible for the delay in the 8xecution of the lsase dead, the Director may, for reasons tn
be recorded in writing, parmit the Bxacution of the lsase doed beyond a period of ninely days
but not exceeding ong hundred twanty days of the 8xpiry of the aforesaid perigd.

@) The Lol hoiders lessee shall alsg Tunish a solvant Surely for a sum 2qual to the

Chapter - 4
Grant of Mining Conlracts

2 Nobig shall be regarded as successiul unlggg Accepled by the Governmeny
amount of the Successiul big shay become the annual contract Money payablg by the
r. The annual mntmmonayﬂammineda: the time of initial grant ghay be increasag

atthe rata of twanty five percent on compigtion of each block of three years,

B The Mining contract deag shall be execyleg by the succassfy| biddar with the
Director or an officer authorizeg In this bahaf n the prescribag FormMg.1,
4 Other terms ang conditions of the contract shall b in accordance with Provisiong
a8 contained n chapterg.
Renewal of  og h  The contractor shall Submit an application (o the Director for renawal of the
ightsen months prior to th,

:n'::'r‘.";ﬂl mining contract e ® date of expiry of contracy perlod in the prescribag
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FarmMC-2, g details of the mingral a'80, royally paid, mineral reserves
avallablg, dalalls of axplorations Undertaken, if any, along with the details of the araas reclaimed/

restored, the sitas of overburden, restoratio, ' WOrks undertaken gtc. The details regarding
ofomars!anmry requirements such as Environmental Clearancs, Safety

85 par Mines Act, 1952 ang the rules and ragy, framed th der eic. shall alsp be

Provided;

original contract grant or the conditions a 'Panying the environm, cl ces, and
Penalised or halg accountable for any such violations;
@ Every application for renewaj of a mining shall be panied with a

non-refundable fee of Rs. 1,000/ pgr hectars or pan thereol, subject 1o a minimum of
Rs. 1,00,000/- along with the following Supporting documents:

0 a valid clearance certificate from the Dirsctor or any officar authorized by him in

this behalf "egarding payment of mining dues on aff ACCouUNts (such as royalty or

dead rent or contract manay or Fund ang surface rent payabis to the landowners

certificate shall have mbesutnﬁﬂeumraspadarﬂw A Or association
of parsans as well as the othar firm in which the Partners in the applicant firm arg
partnars or diractors:

Provided that the dsamnuensr‘ﬂfhamshalnnl mehnkiar(s)

authority, staying the fecovary of anymouswng dues, non-paymant theraof
shall not be treated as 5 disqualification for the PUrpose of ranawal the said
mining cantract:

) auﬁ-dudaraﬂnnmwmntmappibamhas fled up-to-date honrnsuxm.m;.
paid the income-tax assassed on him pr gn sell-assassmegn; as provided in (hg
Income Tax Act, 1961 on the projact,

#)  The Director, ora officer authariseg by him, shall somm, the discrapancies
inthe application, if any, o requiremant of any additional information within thirty days from
the date of "ecaipt of application, requiring the applicant(s) to make up the deficiencies aney

i withij

(5] Norenewal shall ba granted for the mining conlracts exemptag under section 3
of the Mineg Act, 1952,

8 The renewal of a contract shall be considarad only in cases whera thg contract
has been grantag alter the commencemant of these rules.

(7)  Acontract for minor mingrals granted undar rulg 22 may ba renewed only onoe
by the Governmant for a period not axceading fivg Years, aftgr having satisfieg itself that the
contractor hag yngg Mtaken mining Operations strictly in accordance with the terms ang
conditions of grant, contract agreement ang otharappmvu!s.-f: issions for mining granied
by Central/ Stale agericias.

24. (1) Theapg for wal of & mining cont shall be decidad ony satisfaction
of the compatant authority with fegard to the following:
(il The contractar has complied with aff the terms ang conditions of the contract
agreament and other Permissions for undertaking mining Operations;

158

Decision on the
application for
renewal of
Mining

Contract,



Surrender of
A mining
contracy,

Execution of
Cantragt

within ninety
days,

238

2022 HARYANA GOyT. GAZ. (EXTRA), JUNE. 20, 2012
UYST, 30, 1934 SAKA)
(1) The mining operations under the origing contract grant haye been carrigd oyt in
a sciantific manner;

(i#) The minag out area has bgen restored! reclaimeqd; rehabilitated as per the
Progressiva ming closure plan;

M The contractor has not baen in dafayl of submission of any returns with regard
to the Production, Payment of contracy maney in time ang has nat been found
Wwanting in taking adequate measyrag for the laboyr safety;

M The contractor has not been penaligeq i any mannar, Including Suspension of
the mining contract, for whatspgyer reasons, during meoﬁgimrcumpwlod:

2)
easons fo be recorded in writing,

@ Whera the Gmrnrnanr accords jtg approval to the renewal of g conlract, the
annual contract amount shall bg Increasad by an amayny 0f 25% aver the EMmount of contract
mongy payable in the last yaar of the origina| contract grant, Further, future increage insuch
contract amount, an the expiry of gach block of threg Years, shall bg regulated on the sama
terms ang conditions ag applicable in the Case of any contract grantag on the firgt oceasion

() has been regularin furnishing the prog ON r8lurns as required in terms of the

(i) has besn taking the requisite steps for the Progressive ming Ctlosure plan as per
the conditiang of the contracy grant;

(i} is not in default of Payment of any gues of tha Governmen; 85 on the date of
making such application ang undertakes to Pay all such dues (i the datg of
Expiry of the notieg Period either n cash in advancg or by way of adjustmant of
the Security or both

Providad that in case the contragtor Makas an application for Surrendar of
P&rt of the contraet area, it shall "8SUltin any prorateq reduction of the contract
money and the ra|g of contracy amount payablg and applicabla for fhe ontire areg
atthe time of making such appiication shall ramain intact.
2. (1) Where a mining contract is granted or ranewed, thg agresment deag shall be
B%8cuied in Form ‘MC-1' within 8 period of 80 days of the data nlnrﬂero.l'qranbf renswal of the
contract and ghay| be duly registerag:

@ lithe contract agragmant | Not executed within the aforesaig Pariod, the ortiar
sanctioning thg Contract shall bg desmed to haye been revokeg and the ‘advangg contract
maney' and the security amount’ depositad at the timg of auction shall pg forfeited 1o the

mm
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7. Mining or quarrying or mineral disposal parmits muybegmnradhy the Director Grant al Mining/
an 5ad by him, in of N0l covered mineral

any n QUarying and
already granted under hase rules in the following cages Pl ookl
(I mining in respact of arsas less than fivg hectargs

(ii) ramovaralsa#-pesan

(i) excavation of Brick Earth by the Brick Kiin Owners:
(V) extraction olardinary clay/ earth;

M disposal of Minaral encountered in the Process of construction of buildings/
structures/ other developmanta Projects;
i) dlspusarornﬁnarai axtracted in meprucauul'cperaﬂm and maintanange of the
Canal and Drainage system by the Irrigatian Departmanr:
(Vi) permitg for specific Gowmmentumsunder Bmergency condiliong,
@ A Mining/ quarying permits in respect of sub clausag (i) and (ii) Meantionad
under sub-ruje (1) shall ba granted fallowing & Compatitive big Process, uniasg specifically
ided otherwige by the Government in any specific cage,

@ The mfnfngfquarryfng Permits in Tespect of (iij) ig (vii) above shall bg granted on
the basis of applicatign submitted under fulas 30 1o 34 respactivaly,

4 a Mining Permit undar thesa rylgs May be granieq for a pariog as considerag
appropriate by the Competant authority, but nop axceeding two vears, on sych terms ang
conditions as may be slipulateg tharain,

B The Director, or any officar authorised in thig behalr, may refuse tha application
10 grant permitg In respact of sub-tlauses (iil) to {wii) mentioned unggr Sub-ruls (1) of this rule
for reasons 10 be recordag in writing,

28 Subject 1o Sub-rule (2) o rule 27, permits for mining of minor mingrg)s may be Grany o
or an aff]

grantad by the Director Cer authorisag by him for @xtraction of mingy minerals in permits for
fBSPect of aren less than fiye hectares: ::‘;‘."2:"’;;“

12 Permits under this rule shal| pg granled anly in cageg whara thg Government five hactargy.
be operaleq for short Periods under Special clrcumsfaﬂm and with
le anvirenmeanta saleguards, Precautions ang dpplicablg clearanceg.

@) Incase mare than ong Individual/ agency shows Interest i taking the permit, it
shall bg granted in favoyr of the individuay/ the highest Bict;

2!?. (1) Subject o Sub-rule (2) of rule 27, the permit for Bxcavation of salipeire, a mingy Grant of
mingral, may pg granted along wi, Suitablg Testrictiong regarding thg depth of EBxcavation permig for
which gha v8nerally not gxeeeq 12inches; "8moval of

saltpetre.
@ Incage more than ong Individygay agency showg Interest jn taking the Permit, it
shall be granieg Infavaur of the Indiviguay agency offering the highest big;

@ Imn Case ol parmy granted under this rulg, the parmit holdar shall exeute an
agreement in Fopm MPS2 with the FBCor of officar authorised in thig behall within 5 period
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30. (1)  Apermit for excavation of brick sarth may be granted by the Director or an
officer authorised by him in favour of the Brick Kiln Owner only for the purposes of manufacturing
of bricks;

2)  Theinitial permit shall be granted for a period that co-tarminates with the close
of the next financial year so that the further renewal thereof s allowed on bi-annual basis;

(3)  Theexcavation of brick earth under this permit shall not be permissible bayond
adepth of nine feel measured from the natural ground level of the araa;

(4)  The application for lifting of brick earth shall be mads 1o the Director or an officer
authorised by him in this behalf in form PIM1 along with the following supporting docurnents:

() The particulars/details of the land, Le. revenue estate, rectangle number, fisld
numbars etc. from whara ha Proposes to exiract/ remaove the brick earth:

(i) Lay out Pian of the area from where brick earthis to be removed;

(ill) Written consant of the land owner(s) along with certified copy of the agreement
signed bet the land and the g after mutual settlemant of
compensation between the parties;

™) ampyolthapnnmrshhueudormluum!amomndumhmthemmm
is & parinarship firm or a pany, as the case may be.

(B)  The existing brick kiln owner shall apply ninety days before the axpiry of parmit
already held by him for fresh grant in cases where the extraction of brick sarth has reached
the maximum permissible lsval in respact of area of the permit already heid;

In case the excavation of the brick sarth is to be carried out in the same area sarfier
held on permit, the brick kiln owner shall apply for renawal of the parmit ninety days befora
the expiry of parmit already held:

(6)  The royalty on account of excavation of brick sarth shall be charged as per rales
prescribed in the First Schedule appanded to thesa rules, The payment in these cases shall
be made In advarnce for the complate financial year or part thereol:

()  An application for renawal of permit/ fresh grant under this rule shall be submitted
within the period prescribed above alang with the payment towards applicable royalty for the
ensuing year and a surety for the remaining period of the parmil;

(8  Apermit for excavation of brick aarth will ba granted in farm PIM.-2.

31. (1)  Saveinthe cases coverad under sub-rule (2) of rule 30, the Director or an officer
authorised by him in this behalf may grant parmit for lifting of ordinary earth from an area not
already granted on any mineral concession 1o tha landowner or the person having consent of
the | on submission of an appli s

(2)  Thepermitfor extraction of ordinary earth shall ba granted only up to a maximum
depth of nine feet measured from tha natural ground level of said area;

(3)  The permit for extraction of ordinary earth/ clay in respect of any land of which
the ownership or management vests in a Gram Panchayat shall be grantad only if & resolution
s passed to that effect by the Gram Panchayat and approval of the concerned Deputy
Commissioner is obtained by the applicant or the Gram Panchayat;

(4)  The royalty shall be charged an lump-sum basis on the basis of quantity/ volume
of the earth for which the permit is applied’ granted as per rates prescribed in the First
Schedule. Tha payment of royalty in these cases shall be mads in advance for the complete
financial year or part thereaf:

(8)  The permits for extraction of ordinary earth under this rule shall not be granted
for excavation bayond a depth of three fest for areas where ‘sand deposits' are avallable
balow the ordinary clay/earth;
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(6  Anapplication for grant of parmit shall bs submitted in model form PIM-3. The
application shall be submitted along with following documants:

() The particulars/datails of the land, i.e. revenus astate, reclangle number, fisid
numbers elc. from where he Proposes o extract/ remove the brick sarth;

(i) Lay out Plan of the area from where earth is o be ramoved;

(iily Written consent of the land owner(s) or a certified copy of the agreement signed
Mmhhmmwmhmhmmrm seitiement of compensation

batween the partles; 2
(V) Acopy of the partnership deed or Articles of M In case the appli
Is a par pfimora pany, as the case may be.

(M) Apermit for excavation of ordinary earth shall be granted on madal form PIM-4.
32 (1) Where any mineralis encounterad in the process of construction of any bullding Grant of
or a davelopment project and has to be extracted in the process of exacution of such project, permits for
such parson may be granted a permit to sither use such mineral for self-consy mption or for disposal of

its disposal outside the project area on payment of the applicable royalty and othar charges :‘,,';',L.,,d n
to the g t for the quantity so d and consumed or disposed off; the process of

(2) An application for grant of permit under this ruls shall be submitted in Form Fartvchidll
PIM-5. The authorised officer may aither himself visit the site or get the same vislted by any structuras/
official subordinate to him, carry out an assessment of the quantity of mi likaly to be o
axcavated from the site vis-&-vis the quantity stated in the application and grant the permit in Projects.
Form PIM-6 within a period of 7 days of the receipt of application, complete in all respects,

(3 Incase no permit is granted or refused (for reasons to be recorded in writing)
within & period of 15 days of the receipt of complete application, the permit would be deemed
to have been granted and the applicant may deposit the applicable royalty amount as per his
assassment.

38 (1) Where any silt or sand or ordinary earth or any other minor mineral is extracted Permita for
Inthe process of mal 'ce and upkeep of the canal and drainage system in the State in disposal of
the process of de-silting of canals or clearance of drains, the Executive Engineer-in-Charge of ;’;‘:::‘:;';‘
the Irrigatian Department shall obtain a parmit from the Director o the officer authorised by

the process of
him for the District concerned for disposal of the said minaral: mllnurvlnu’ul:al'

@ An application for grant of permit under this rule shall bs submitted containing Grae o

the Mines & Geology Depariment and the Irrigation Dapartment in consultation with the
Finance Dapartmant of the State Government through an exscutive ordar.

Provided that all consolidated aceounts in this behalf shall be setiled by the Irrigation
Department by the close of the financial year, falling which no fresh permits may be grantad
by the Director during the 8nsuing financial year till full and final settlement of all payments for
the praceding financial year are made and settled.

34, The Director or an officer authorised by him may, on a requisition from the Deputy permits tor
Commissioner of the District concernad, grant permit for extraction of minor minerals from specitic
such area which has not be g fon minaral 1o such Government departmant ""*’?""’?
orany other Government agency requiring mineral for lon of works relating to emergent *“ations.
flood protection works or any other natural calamity or other pressing circumslances for

=afety of human and cattle life under emergency conditions:
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Provided that the Government may dscide the terms and conditions of grant of such
permits under emargency situations in advance or post-facto,

Application 35, The permits, other than those given through competitive bidding process, may be
fee for granted on application mads to the Director or any other officsr autharised by him In this
parmits behalf on Forms submitied along with non-refundable application fee of Rs. 500/-:

Provided that a Government department/ agancy seaking a permit under rule 33 and
34 shall be exempted from payment of the application fee.

Condiiorson 38. (1) Any mining operations in the case of mining of brick earth or ordinary clay or
::'"s:' 1;: alluvial daposits below a depth of 1.5 meters shall necessarily require formation of benches
iringy for safe mining. The benches would be farmed in 2 manner that the width of the bench is not
querrying lesser than the height of the bench or as permilted by the Director, Mines Safety.

;:':ﬂl:: (2)  Any quarrying parmit granted under these rules shall contain information with
regard to the following:—

() manner, mode and place of payment of rant, royalties, permit manay,
Rehabilitation & Restoration Fund amount and intarest on delayad paymants or
any othar dues as admissible under these rules;

(i) particulars of the receipt heads of the Governmant to which the payments are lo
be cradited;

{iii) rent, water charges, compensation of damage to the landownars for the land

coverad by the permit;
(W) falling of trees, pumping of ground watar;
] iction of surface operations in any area prohibitad by any authority;

(v) entering and working in any reserved or protectad forest;
(vii) reporting all accidants, use of explosives:
(viii) indemnity to the Government against claim of third parties;

(ix) mineral 1o be ighed and disp d
(%) app ility of the p i of all other st / rules framed by the Cantral
and State Governments;
(xf) reclamation or restaration of the mining areas and sacurity theraof;
(xil) develop d vation of minerals and envi It and ecology of the
area;

(xiii} extent of the area or land (khasra numbers and ather relevant delails) from where
the minor mineral(s) shall be extracted;

(xiv) period within which the minor mineral shall be exiracted and i and dalivery
of possession of land on the expiry of such period or on removal of the quantity of
the minor mineral(s) for which the permit is valid/ granted;

(xv) relaase of security by the authority issuing permit after having satisfied that the
permit holder has fulfilied all the conditions of the permit satistactorily;

() any other condition, as may be found expedient by the Director or an officer
authorized by him to grant the permit, may be imposed in the interest of scientific
mining, mineral conservation and mineral development.

(4)  In case the permit holder is not able to remove tha whole or any part of the
mineral for which he obtained the permit within the permissible time for any raasons,
whatsosver, he shall not be entitled to claim the refund of permit amount/ royalty or any part
thareo.

| 63
163



243

HARYANA GOVT. GAZ. (EXTRA.), JUNE. 20, 2012 2027
JYST. 30, 1934 SAKA)

(8)  The permit halders for the brick kilns shall furnish a solvent suraty within fiftesn
days of the Issue of the permit by submitting an undertaking of sueh surety that he would ba
responsible for deposit of all dues in case the permit holder tails to deposit the same,

37.  In case of breach of any of the conditions of tha grant of permil, the Director or an
officer authorised by him may cancel the parmit by passing orders after giving thirty days
notice lo the permit holder and for reasons 1o be recorded in wriling. On canceliation of the
parmil, unless specifically ordered otherwise, the quarriad mineral lying on the land from
which the same was exiractad shall be allowed to be removed by the parmit holder withina
pariod of seven days after which any residual mineral will b the f y of the
Govemnmant,

Chapter - 6
Grant of minor mineral concesslons in Land over which mineral rights vest
In a person other than the Governmant

Forfeliure

of property
left after
canoe(lation

of the parmit

38.  The provisions of this chapter shall apply only for the grant of mining I (s) In respect
of land in which the minor minaral rights vest exclusively in a parson other than the governmant,

3. (1} Nomining lease shall be granted to any person unless ha:
(i) producas an income-tax clearance certificate from the Income Tax Officer,
concernad;

(i) produces a certificate of no duss from the Director or an officer authorized by him
in this bahalf,

(2)  Nomining lease(s) shall be granted to any person who is not an Indian Mational,
excapt with the previous approval of the Governmant.

40. A mining lease may be renewsd by the lessor for one or two perlods each not exceading
the pariod for which the mining lease was originally granted.

41.  Every mining lease shall be subject to the following conditions;

() The provisions of rula 14, 15 and chapter 8 shall apply to all such cases with the
madification that the word "Government” oceurring in sald rules shall be substituted
by the word “lessor”;

(i) The lease may contain such othar conditions, not being inconsistent with the
provisions of these rules, as may be agreed upon batween the parties;

(i) Tha period for which a mining leass may be granted shall ba tan years in the first
Instance;

(iv) I the lessee makes any default in payment of royalty as required under rule 57(1)
or commits a default or breach of any of the conditions of the lease, the lessor
shall give notice lo the lesses requiring him to pay the royalty or remedy the
default or breach, as the case may be, within 30 days from the date of recaipt of
the notice and if the royalty is not paid or the datault or breach Is not ramedied
within such period, the lessor may, without prejudice to any proceedings that
may ba taken against the lesses, tarminate the lease;

() The lessee may surrender the lease at any lime by giving not less than three
calendar months notice in writing to the lessor after paying all outstanding dues
to the lessor;

(Vi) Thelessee shall lumish a bank a of As. ten th i per hectare to the
lessor for due observance of the terms and conditions of the lease, before the
axacution of the lease deed.
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42.  No mining lease or any right, title or interest in such lease shall ba transferrad to
another parson unless he produces an Income tax clearance certificate from the Income Tax
Officer concermed.

43.  Every transferes or assignee of a mining laase or any right, title or interast thersin,
shall, within thirty days of such transfer or assignment, Inform the Government of the iransfer
or assignmant and of the lerms and conditions of such transfer or assignment. He shall also
furnish to the Government a certified copy of the Transfer Deed in duplicate.

44.  Evary person, obtaining a mining lease, shall within ninaty days of the grant of such
lease, furnish a certified copy of the mining lease In duplicate to the Govemmant.

45.  No person granting or transferring a mining lease or any right, title ar Interest thersin,
shall charge or pay any premium In addition to the expenditure incurred by him in lieu of
surtace rent, dead rent or royalty payable under these rules or such proportionate part of
such renl or royalty as Is payable in respect of such right, title or interest.

46.  Ifthe Governmant has reason to believe that the grant or transfer of a mining lease or
any right, title or interest in such lease is in contravention of any of the provisions of this
chapter, the Government may, after giving the parties an opportunity to present their case,
direct the parties concerned not to undertake mining operations in the area to which the
lease relates.

47.  The lessee shall furnish to the Governmant such returns and statements, as may be
specified, within a pariod of thiny days.

48.  The provisions of chapter-5 shall also apply in this case with the modification that the
words ‘Diractor’ and ‘Government occurring in these rules shall be substituted by the word
‘lessor.’

48. (1)  Ifthe lease holder of a mining lease or his Iransferee or assignes fails, without
sufficlent cause, to furnish the documents, information and returns, called for by tha
G nant, he shall be punishable with imprisanment far a term which may extend to six
manths or with fine which may extend to ten thousand rupees or both;

{2)  Wany person grants or transters or obtains a mining lease or any right, tile or
intarest therain In cont lon of any of the p of this chapter, he shall be p
with imprisonment which may extend to six months or with fine which may extend to ten
thousand rupees cr both.

Chapter - 7
Procedure for Inviting petitive bids/ auctions and pay
50. (1) Savein the cases specifically mentioned under these rules and whare such

minaral 18 may be granted on apy ion, all mining leases/ contracts/ permits
shall be granted through a transparent procass of inviting competitive bids/ open auction, as

may be decidad by the Governmant.

2)  The Government may, in the interest of minaral conservation and scientific
mining, pre-gualify the potential bidders, based on an objecty criteria |
upfront, by inviting Expressions of Intarest through general public notice and restrict the bids
among the pre-qualified biddars.

51. (1)  The Director shall uptrant determine the reserve price in each case with the
approval of the Government wharg the mineral concessions are granled through competitive
bidding/ open auction, as tha case may be;

(2) State’s priorities with regard to the observance of principles of sustainable
p 1, inter ienal equitles and conservation of minerals, sclentific mining,
availability of constructi at e ic rates for devalog | works and the State

Revanues shall remain the over-arching principles in fixing the reserve prices;




2
HARYANA GOVT. GAZ. (EXTRA.), JUNE 20, 2012 2029
(JYST. 30, 1934 SAKA)

(3}  The reserve price may be fixed keeping in view the past trands, availabllity of
mineral reserves in the area, the potential, access and proximity to the markets. However,
any aberrations in the auctions held earlier and the bids recelved of excaptionally lower or
higher amount, dus to whatsoaver reasons, may be ignored.

() InceaeMmmumrhrmmlmnmmhwmmammm
st i , tha G may ravise th ve price d at appropri
level.

52. (1)  Apublic notics of 21 days shall ba published in the Official Gazette for inviting
bids or conduct of open auctions for the grant of mineral lsases/ contracts/ permits, as the
case may be:

Provided that the Vovernment may, in exceptional circumstances and for reasons o
be recordad In wrlting, reduce such notice period from twanty one days which shall not less
than ten days.

(2} In addition to the publication of notice inviting competitive bids/ epen auction In
the Government Gazette under sub-rule (1) abave, the gist of such notice, along with the
Schedule for inviling bids/ hoiding open auctions, shall also be published;

(i) ontha notice board of the office of Director, Mines & Geology and the concarned
field offices of the Mines & Geology Departmant:

(i) in two dally newspapers, of which one should ba in vernacular languags, having
good circulation in the area; and

(iiiy on the website of the Departmant and/ or any other common website address as
may be decided by the Government.

(%) A copy each of the sald public notice shall also ba sent to the Deputy
Commissioner and the Public Relations Officer of the concernad districts far giving wida
publicity in the area.

53. (1) Thentending bidder shall daposit the earnest maney, equal to ten parcent of
the reserve price and rounded by an amount of Rs, 10,000/, in each casa before
commencement of open auction or deposited with the bid, as the case may be;

{2)  Incase of competitive bids Invited through sealed tenders, the sarnest manay
shall accompany the bid offers in the form of 2 Demand Draft drawn in favour of the Director;

(3 Inthecase of open auctions, the earnest money deposited by all bidders, save
In tha cases where the eamest money has been ordered 1o be forfslled by the Presiding
Officer on grounds of any misconduct during the auction proceedings, shall be refunded
Immadiatsly upon completion of the auction proceadings;

(4)  Incase the highest bidder fails 1o deposit 10% of the annual bid amount towards
the ‘Initial bid security', his earnest money shall be forfeited and such bidder shall not be
sligible o participate in any such auctions/ competitive bids in respect of the same area ar
any other area in the State for a period of five years:

(5)  No person, who Is a defaulter of any mining dues In respact of any mingral
concession granted in tha past or any other current mineral concession andior hig family
members, shall be eligible to participate In the auction or bid process. In case he is found fo
b& in such arrears at any stage, his bid shall be revoked with forfaiture of the amount deposited
by him. In case any of the partners of a Partnership Firm or a Diractor of a company
participating in the bid/ auction process or any of their family members are found to be
defaulters, the bidder firm/ campany would be held ineligible and attract similar action:

Provided that where any injunction has baen granted by & court of law or any other
competent authority staying the recovery of any such amount, the non-payment thereof shall
not be treated as a disqualification for the purpose of participation in the auction:

[k
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(6)  Theterms and conditions and other details of the auction shall also be read out
by the auction committee headed by the Daputy Commigsioner, or in his ab by the
Additional Deputy Commissionar, of the district cancerned In case of open auctions before
commencemant of tha auction proceadings.

54. (1)  The presiding officer shall conduct the auction in a peaceful mannar and may
direct any bidder to lsave the auction premises in the event of a disorderly conduct by of on
behall of any bidder. In cases of ext I duct or misbehaviour, the presiding officer
may order tha forfelture of earnest money deposited by such bidder and recommand his
debarring from participation in any future auctions.

(@)  The presiding officer may provisionally accept or reject the highest bid offared/
recaived during the auction procesdings and send his recommendations (o the Director, who
shall abtain the orders of the government thareon.

§5. (1) MNobid shall be regarded as " ful' unless d by the G i

(2)  The highest bidder shall be required to deposit an amount equal to 25% of the
annual dead rant/ cantract money as the ‘Security' along with an additianal amount squal o
one month's dead rent/ contract money in advance;

3)  The process for completion of the various stages of payment as specified under
sub-rule (2) above shall be as follows:

() Oncomplation of the bid p |.e. the fall of the hammaer or the opaning of the
sealed bids, as the case may be, the highest bidder shall deposit an amount
equal to 10% of the annual bid amount as ‘Initial Bid Security'.

(i) The amount ds the ‘initial bid security' would be adjusted as part

of the Bid Security on acceptance of the bid by the Governmant and the
Departmant wlll Issue a Lelter of Intent (Lol) in favour of the successiul bidder;

(iif) The letter of intent holder shall deposit the balance amount of Bid Security |.e.
equalto 15%of the annual bid amount before commancemant of mining operations
or balora expiry of the period aliowad, which shall not be more than twelve months,
whichaver |s sarlier, along with an additional amount equal to one month's dead
rent/ contract monay;

(W) The amount of security already deposited towards the initial bid security shall be
duly adjusted to make up the twenty five p of the bid nt ds the
bid Security;

) Wherever a Lol holder fails to deposit the balance fiftean parcent amount towards
security as prascribed under sub-rule (3)(ili) above, and/or falls to execute the
agreement after the issua of letter of intant, the sama shall be deemed to have
been revoked and the ten p it deposited by him ‘initial bid
sacurity’ shall stand forfelted. In addition, the letter of intent holder/ delaulter
shall be liable to deposit the unpaid balance of fifteen percent to make up twenty
fiva percent of the bid amount as bid security;

(vi) Where the Lol holder fails to deposit the unpaid fiftean percant amount on demand,
such amount shall be recoverable as arrears of land revenus and such bidder

shall be debarred from p. pation in any sub t bids for a period of five
years;
{vil) Nointerest, w shall be payable on the security amount deposited under

proper sacurity head of the Government;

(vil) On enhancemen of the dead rant/ contract money with expiry of every threa
years period, the lessesl contractor shall deposit the balance amount of security
0 as to upscale the security amount equal to 25% of the revised annual dead
rant/ contract money as applicable for one year with respect o the next block of
thrae years.

167



247
HARYANA GOVT. GAZ. (EXTRA.), JUNE, 20, 2012 2031
(IYST. 30, 1934 SAKA)

Chapter - 8
General conditions for grant of any mineral concession

58. (1)  The lesses/ contractor shall deposit the annual dead rent (In case of lease) or  Genditions of

contract money, as tha case may be, in respect of the minar minarals as per following table:

Sarlal Value of Annual dead rent/ Periodicity of paymant
Numbar Contract money
() Upto Rs. 10.00 Lakh Entire annual amount in advance after adjustment

of the amaunt depasited along with the Sacurity
(i) Above Rs.10.00 lakh and up to In four quarterly instalments in advance on the

Rs. 50,00 lakh 1st of April, 1s! of June, 1stof Saptember and
1stof December of the year
{lii}  Above Rs. 50.00 lakh In monthly instalments in advance
[2)  The advance amount paid on account of one instalment along with the fiflean
percant amount of the bid sacurity shall be required to be d posi dj ina
that the subsequent instal are payable for & full cal month/ quarter/ year, as the
case may be;

(8 Incaseofa mining lease, where the amount of royalty payable in respect of a
month exceeds the amount of dead rent deposited in advanes, the lesses shall depasit such
amount of royalty on the mineral extracted and dispatched or consumad by the 7 day of the
following month after adjusting the amount of advance dead rent already depositad;

(4)  Incases where the lessee has paid the amount of royalty or dead rant during a
part of the year, which Is equal to or mare than the annual dead rent payable for the year, he
shall not be required o deposit the advance dead rent for tha remaining period of the sald
year and the rayalty for the balance Part of the year shall be deposited by the 7th day of the
Tollowing manth;

(5)  Wherethe lasses/ contractor is operaling the area, ha shall also deposit/ pay
an additional amount equal to ten parcant of the due dead rentfroyalty/ contract maney along
with instaiments tawards the ‘Mines and Minerals Developmant, Restoration and Rehabilitation
Fund';

(6)  In case of any default in payment of the instalments of dead rent/ contract
money/ contribution ta the ‘Mines and Mi Develop , R and Rehabilitation
Fund’ on the dus date(s), the amount would be payable along with intarast at the following
rates:

Serial Period of delay Rate of Interast applicable
Number
[} I paid within a pariod of 7 days A grace period of up to 7 days is allowed
from the due data: without any interest:
()  Wpaid after 7 days but up to 15% on the amount of default for the
30 days of the due date: period of default Including the grace pariod:
() i paid after 30 days but within 18% on the amount of default for the period
60 days of the due date: of default including the grace period;
(v Delay beyond 60 days of the Termination of the leass/ contract and the
due date enlira outstanding amount would berecover-

able along with interest calculated at the rate
of twenlty one percent for the entire pariod of
default,

the mining
lpase/
contract,
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7)  Any default In payment of the due instalments of daad rent, royalty, contract money,
eontribution to the Fung beyond a periag of seven days from the due date woulg antail:

() issus of anotice by the Mining Ofﬁuar-h-charge mquh'ingf.henﬂnmal'mﬂmdm

holder to clear the default Immadiately ang stating that in case the due amount

s not paid within a period of thirty days of the dug daie, his mining operations
uspended;

(i} If the concession holder fails to deposit the dug amount within a pariog of thirty
days of the due date along wilhinmmlapphbla thareon, the Mining Officer-in-
charga shall dirggt the concession huidurtoausmnd his mining Operations ang
St0p any daspatch of mineral from the concession area till such time the dafauit
Is tleared;

(il) The order of Suspension issued under (if) above shaii, Inter alla, include ashow
Cause notice for termination of the lease or contract or parmit along with forfeiture
of security in the event of continuation of default for 3 period of thirty days from
the date of ardgr of X concession mauarsobeﬂabro!opay

the dues for such suspension period;

™) The Directar may revoke the suspension of mining operations In case the

Suspension of mining operations and the ban on despatch of mingral from the
area would remain in force throughout such detauil pariod;

) Tha Directar may terminate the mingral concassion, with or Without forfeitura of
the whols of the security deposit or part thereo, as desmed appropriate, In such
C2s8s without any further Opportunity,

8
area at his own expensa as per his plan of mining, dul A
and shall at all imgg maintain and keep the sama in good condilion, Eagh of the boundary
pillars shall algg be numbareg along with the GPs readings duly marked thereon. The plan
annexed to the concession agraemeant shall cisarly Indicata the lacation of pillars along with
their GPS readings.

B The mineral concession holder shall, at a)| times, carry oyt the mining Operationg
subject to tha following restrictions:

Il maintain adistance of fitty matars from the Merpﬁrhhery of the defined limits of
any village abadi, Natignaj Highway, Siate Highway, Major District Roags (MDR)
and Other Distrigt Roads (ODRs) whers sych BxCavation doss ngt require use of
Bxplosives, unlass specifically relaxed ang Permitted by the Competant authority;

Oefined limig of any village abadi, National Highway, Statg Highway, Major District
%m(mmwmnwﬂm:m;mmmummbwlm.
unless spaciiically ralaxgg and permittag by the Competant authority or any
Specific dispensation js obtained from the Director, Mines Safaty;

(i) maintain a distance of at least 10 matgrs from any athar public roads;

) mining Gperations in the fiver-bads shall be undertaken in accordance with the
conditions preseribeg under rule 58,

(10} The lesses/contractor shall at all timag keep and maintain corract and trug accounts
of:

16
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) the Quantity and other Particulars of all mingrgs obtained from the Minas;

() the number of Persans employed in hig mining Cpearations;

(14)  The mingral concassion holder sha| 8nsure unhindered 8ccess 1o any officar,
mharlsadbytha&asaor Ceniral G L. to enter upon any bullding, excavation orland
prised in the cor 0N area far the purpose of inspacting the minas. If the mineral
cancession holder Creates any hindrance in Peacelul inspection i the mines, the Diracior
may take recourse to Bxireme measyre of cancellation of the mineral concession and fortait

M submit by the 7ih day of every month, a raturn in Form “MMP.- 1 containing the
total quantity of minor Mineral raised and dispatched from thy area and other
detalls prascribeg in the sald form during the Praceding calendar manth and its
value, 1o the Dirscior and also othar officer(s) specified in the lease/contract
deed;

labourarg employed (men ang woman Separalsly), number of accidents (ifany),
Compensation pajd and number gf days worked ang Such other datails as
Prescribed in the form 10 the Director and the other Officar spacifisd In the

(18) The Mineral concession holder shall at all timeg malntain and, i requirad,
strangthen any rallway ling, bridge, national highway, resarvair, tank, canals, roag any other
Public works or bulldings in Proper condition 1o the salisfaction of the Railway Administration
of the Director ar any officer authoriseg By him and shail ensure tha no rigk ig caused to any
Such structure ag 5 result of hig mining operations,

J‘;-o
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(17)  The mineral concession holder shall report the discovery of any such minor
mineral which is not specified in the concession to the Director or an officer authorised by
him without any dalay and shall not win or dispose off the same without obtaining a separate
mineral concession from the Director;

(18)  Ifthe concession helder fails to apply for such lease/ contract/ permission within
thrae months from the discovery of said newly discovered minor mineral, the Government
mining lease/ contract in respect of such mineral to any other person:

(20) Incasa the mi ion holder incid Y extracts any major mineral,
in the process of axiracting minor minarals granted through the minaral concession, which |s
not farming part of the concession, the same shall be the property of the Government and the

The Director shall fay down a procedure for the di of the r $0 delected
@xcavated and stackad
(21) Incaseitis detected that the mi cor holder has disposed of the

incidentally extracted Major minaral in whola or part there of or tailed 1o maintain the record of
the stored mineral in tarms of sub-rula (20) above, he shall be liable to penalties as spacifisd
In sub section (1), (4) ang (5) of section 21 of Act, and also termination of mining lease/
contragt,

(22) In case the mineral concession holder doss not mining op 15
within a period of ong hundred and eighty days counted from the date of commencement of
the minara| concession, notwithstanding the payment of dead rent/ contract monay by him,
the mineral concession shall be liable to be terminated uniess spacifically permittag by the
Governmant on application for reasons to be recorded in writing.

Expl For the purpose of this sub-rula, mining operations shall include tha
eraction of hinery, laying of | Y or ction of a road in
connection with the working ol mine and the steps taken to obtain
requisite clearances.

(23)  The mineral concession holder shall immediately inform in writing in Form
‘MSE-1: (a) the working in the mines extand below the superjacent ground, or (b) the depth of
any open cast axcavation reaches Six meters (measured from its highest ta the lowast point);
orc) the number of parsons employed on any day is more than 50, or (d) any axplosives arg
used, to the following:—

(il The Chiat Inspector of Mines, Governmant of India, Dhanbac:
(i) The Director, Mines Safety, G of India, Gaziab.
(i) The Director, Mines & Geology, Haryana:
(W) The District Magisirate of the Distrigt concemed; and
W The Mining Officar-in-charge of the District concermed,

(24)  The Director or an officer authorised by him will make arrangemants for the
Survey and demarcation of the area granted under the concession at the expense of the
mineral concession halder. The mingral cancession holdar shall have to bear actual expenses
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of the staff deputed for the wark, which shajl Include proraigg salary of the stafy, Iraveliing
allowance ang daily allowancg of the staff deployed ang instrument Uusage charges which
ges

() paymant of de, re A 8y, Mines and Mingraj
Rehabilitation and Restoration Fund, and the interest Payabls on delayed
Payments or any other duas;

(v} Telling af treas, Pumping nmmum-watal. IFany;

) payment of water charges;

™) restriction of surface Operations in any argg Prohibitad by any authority;
(vi) notice by the mineral concession holder for surface occupation:

(vif) facliities to be given by the Minaral congession holder to angthar Minaral
Concession hnlﬂarhrmﬂdmdnmor minor mineral(s) in the area or the adjacant

(%) reclamation/ restoration ang securing of the pits, shatt and other areas affected
by mining, PUmping of the ground water:

(i) reporting of accig Is and use of gxp| ives;

(i) applicability of the Provisions of all pther statutes/ ryjag framed by the Central
and the State Governmants:

o) maintenance of sanitary conditigns in the mining area:
{xvi) development & consanvation of the minerals, and environment & ecology of the
area;

() fortaiturg of property laft afigr ﬂal‘miniﬂnﬂfsxp[fy of the rrllnsmlconunsslon:

(sevilif) dmharynrpcssssuon 0f lands and mines on & + @Xpitation or p turg
termination of the mingral concession:

(%x) powers io 1ake possession of plant, machinery, pramigas and mines in the avant
of war or margmcy: and

of the grant mdagreemenl.’

(i) any other Special conditiong May be imposed in the interast of sciantific mining,
Mineral conservatign and minaeral development, as may be foungd axpadient by
the Director or an officer authorigag by him,

(27) Boundarigs of the area covered by a mining lease/ contractipermit shay un
vertically downwards below the surface towargs the centrs of the earth,
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Special 57.  Fallowing conditians shall be applicable for excavation of minor mineral(s) from river

m;" "9 beds in orderto ensure safely of river-beds, structures ang the adjoining areas-

Mmileg. [0] NcrnlrdrrgwouidbepermbmhaMr—bndupraadiatamarﬁwlhmonhe
Span of a bridge on up-straam side and ten timas the span of such bridge on
down-stream side, subject to a minimum of 250 melres on the up-siream side
and 500 metres an the down-stream side:

(i) There shall be maintained an unmlmbbekalsumahrswm atier avery block
of 1000 meters ovar which mining is undartaken or at such distance as may be
directed by the Director or any officer authorisad by him;

(i) The maximum dapth of mining in the river-bed shall not exceed three metres
measured from the un-mined bed level at any point in time with proper bench
formation;

() Mining shall b restricted within the central 3/4th width of the river/ rivulst:

M No mining shall be permissible in an area up 1o a width of 500 metsrs from the
active edges of 8mbankmants In cass of river Yamuna, 250 matres in case of
Tangri, Markanda and Ghaggar and 100 melers on either side af all other fivers/
rivulets;

{v) Any othar condition(s), as may be required by the Irrigation Department of the
State from tims to time for river-bed mining in consultation with the Mines &

Geology Departmant, may ba made le to the mining in rivar-
beds.
Powersto 88, (1) The Director may, in the Interest of systematic deve D of mi deposits,
Is8ue conservation of minerals, scientific mining, Sustainable development and Pprotection of the

directions.

environmant, Issuedrsclhmtuﬂ\em.agsnt. mining engineer, g gist or manager of a
mine;

{2)  Every direction Issued under sub-rule (1) shall be complied within such pariad
a8 may be specified, not being a period of lass than one weak:

Provided that whers there is difficulty in giving effect o arly such direction, the awner,
agent, mining engineer, geclogist ar manager of the mine, as the case may be, may apply for
modification or rescinding of such direction and the Diractor may eithar modify or rescind tha
direction or confirm the same,

@) Any parsan aggrieved by a direction or order under thig rulg may apply lo the
State Government or any other authority preseribed under the Act for the purpose.

Cansequences 58, (1) In case the mineral concession holder fails to (a) undertake mining in a scientific
of Bny nen- gy Syslematic manner, or (b) undertakes mining in violatian of environmental saleguards, or
Rt () falla g deposit the dug amount of dead rent, foyally, contract maney or any other amount
the terms ang dUS 10 the Government under these rules, or (d) failg 1o Ccomply with any of the terms angd
canditions of - conditions of grant of the mineral concession agreement or other conditions Imposed by any
the grant of & gper State/ Can:raragancy atthe time of granting permission/ approval for undertaking mining
i sion.  BCtivity, of (e) fails to comply with any other directions issued during the subsistence of (ha

mineral concassion, the Director or an officar authorised by him shall have the right to

the mining operationg Or pramaturaly terminate the lease; contract along with forfeiture of pan

or full amount of security aftar following the preseribad procadure;

(2)  Asameasure of recovary of any outstanding amount towards mining dues from
adefaulting mineral concession holder, the Director or an officer authorized by him shajl ba
competant to anter upon the said premiges and datain all or an ¥ of the minaral or moveabls
Praperty therein lill the concession holder makes the paymant ufoumandlng amount. If the
concession holder fails to maka the payment within a period of ten days, such officer may
order disposal and saje of the detained material and such Proparty 1o the axtant it covers the
racovery of the outstanding dues and all COSis and expenses incurred on this account.
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conditions subject to which tha mineral co ion is granted, the Director or an officer
autharised by him may also order forfeiturg of the quarriad material lying in the concession
area and on passing of such an order, such mineral shall become the absolute proparty of the
Stata.

60.  Subject o the conditions mentionaeg under rules 57 & 58, thg mineral concession
holder shall haye the right to use the lang in respect of which the mineral concession has
been granted far following activities,

] working of the minas:

(i) sink pits ang shafts and construpt building and roads:

(i) srsctplamandmacmnary;

™) quarry and obtain building and roag materiais and make bricks for saif
tion;

) use water:
(M) use land for stacking purpose;

(vil) install fuel-pumps or stations or diasal or petrol for self-use with the permission
of the competant authority;

(vill) construet magazine for explosives and slorage sheds for explosive related
substancas with permission from the licansing authority;

(x) request for diversion of public roads, overhead electric lineg passing through the
areafromthe Yrities mmmmuwm

174

Righte of the
lessea!
contracior.

6. (1} The Govemnmant shall have the right of pra-emption of the miner mineral and all Special righls
praducts theragf lying over the arsa granted on a mingraj 1 0r slsewhare undar the of the

B}  The Governmant may terminate or cancel the mineral concession, by Qiving
three calendar months prior notice in wriling, in the evant the minor mineral undar the

concession Is required for estani 9 an industry benedicial o the g public.
Chapter -9
Payment of rent angd Compensation to the landowners
and determination thereot

Quarry/ming, stacking of minerals and other subsidiary purposes. The landowner is entitlad
1o a fair rent ang Gompensation for such use of the land and any damage or Injury caused to
such land

(2 Amineral concession holder, who is g the mineral col ion under thase
rules, Is entitied to use the land! area for ext of mj In respect of which the saidg
concession is granted. The mineral concession holder shall be liable to pay (a) the annua|
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(3 In case the landowner is allowed (o use part of the area granted under the
mineral concession for his normal operations for which Itwas being used prior o the grant of
mineral concession, concurrent with the concession grant, no rant shall be payable in respect
of such portion of land which I8 niot being used for actual mining operations for such period as
It ins availabla to the lang for his normal use, Incmmmlhamlnsralmnusaslm
holder blocks the enire concession area as a result of which the landowner is not able to use
such land or part theraof for his narmal Operations, the rent shall ba Payable in respact of the
antire blocked area,

Mustual 83.  The amount of annual rent and the compensation shall be settied Mutually batwesn

‘_fn'f’_r":"' *'" the landowner and the mineral concassion holder.

compensation
for the land
used for
mining,

Determination 4, (1 Where no agreemant Is reached by way of mutual seitlement between the
of "'T' "";"‘"' landowner and the mineral concession hoidar regarding the rate of rent, the mineral concession
;S:.'.am: holder shall offer 1o Pay rent equal to the amount of Annuity, as applicable from time to time,

settisg 5 payable under the R & R Policy of the Govarnment in cases of land acquisitian
:::m" ki 2)  Where the land owner s not agreeabls for g mutual seltlemant undar rylg 63
and is also rmsaﬂwhdmmmamnloﬁamdmhemkj undnrsm-qwsmabcve. the landownar

or the concession holder may apply to tha officar-in-charge of the concarnad district to make
a referance to the Disirict Collector for determination of the fair rent payablg in respact of
d

such land.
(3)  Whers aither of the parties prefer a refarenca (o fhg District Collactor under sub-
rule (2) above, the officar-in. concerned district shall forward the reference to the

Callector. Upor so daing, the mineral concassion holder shall be entitiag lo commence mining
Oparations over the said land drea,

(4)  Upon areference from the mining omoenln-cnarpe of the district concernad, the
District Collactor may call upon the parties (o furmish the details of their claims and countar
claims, inter afia, containing Information an the parameters Pprescribed under sub-rule (5) of
this rule and afford an appartunity of hearing to the partias,

B (1) Pursvant to the hearing granted to the parties to the refarence, the District
Collector shajl determine the fair market rent of the land keeping in view the following:

) nature/ character of tha land 8. arabla (single CrOp or multiple crop) or barani or
banjar;

(i) use to which such land was baing put immediately befors the grant of minaral
concession;

(i) annual net income that the landowner was able to derive/ earn from Such land
use;

) normal increase in the income level that would have takan place in such nat
Income during the Intervening period:

v amount so worked out shall be added an amount equal to thirty parcent inligu of
compulsory use of the land;

W Whie detarmining the fair markat rent, the collactor shall also degide the
rate at which such rgnt would be increased on year-to-year basis during the currency of the
mineral concessian,
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(8) Notwithstarﬂing the parametars Prascribed for datermining the fajr market rent
under sub-rule (5) above, Collactor shall not determing the rant at a rate lesser than the
amaunt of annuity payable under the ReR Palicy.

(7)  The District Collector shall order parties and the mineral concession holder to
pay such rent 1o the landownar from tima to tima, as determinad by him,

(8) Any appeal against the mrmmmr@mrm lie with thi Govemnmaent.

176

85. (1) In addition to the rant settled batwean the Parties under rulg 63 or determined Determination of
and payable under fuie 64, the landowner would also be entitied 1o paymant of & fair and Compenisation.

reasonabig Compensation faor any damage caused g such land In raspect of the area under
actual mining operations.

(@) Incases whera the amount of eg, pensation is not my, Y settled between
the parties under fule 63, the tentative amount of compensation ghayl be equal to 10% of the
annual contract maney, dead rent/ royally actually paig by the minaral eoncession holder o
the Governmant, lags the amount of rent sattled or determingg.

reasonable compensation With reference 1o the E&mauaormm caused to such land. Panding
a decision by the District Collector on such reference by sither of the partias, the mineral
concession holdar shajl deposit the tentative compensation amount for ane year with thg
District Collector jn dceordance with sub-ryle (2) above, where after the concession holder
shall ba entitied to operate the area,

4 Upona retarence from the ofrbw-in-charae, of the district concemed, the District
Collactor shal| proceed to determine the tair cormp ion amount on tof any da
likely to be caused 1o 8ueh land on aceount of the mining Operations. The Callacior shail
invite claims ang countar claims and afford an 9pportunity of hearing to the Parties before

ﬂatsrm!nrng the compansation amount,

(5) {I) The Collactor shal| detarmine the (air compensation for the damaga or Injury
caused to such langd keeping in vigw the following:

) nature or charactar of the land Le. arable {single crop or multiple crop) or barani
or banjar;

() economic activity for which such land was being usad Jmmadiailly before the
grant of minaral cancession;

(i) nature and axtent of damage caused and as to whether 8uch land Is fully or
partially reclaimable aftar closure of the mining operations or the damage s
imeversible:

(v) economig activity for which such jang can be used after ming clasure, with or
without any Investmant, ang the kind of ratymg itls capable of yielding after such
restoration,

(V) extent of sfiors andekpcndmmpmmum bemadsbylhamlnemlcanmion
holder for restoratign or reclamation or rehabilitation of the land as per the ming
closure plan for it Iual use by the lang -

(1 Whilg determining the compensation amouni, the Collector shal keep in view
the total rant ang the estimated cg amount payable to the landowner throughout
the concession period. In casg the Sum total of the rant and the compensatign amaount
a Is more than the pravailing market valug of land, the mineral Concession holdar
may be given an Bption to buy the land at such rateg subject to the landownar agreeing to tha
sama, Nhsrnalivsly, the Collector may determine the Compensation amoyny keaping in view
that the landownar would continue 1o Tetain the ownership of land after the closure of mining
Operations.
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() In case the mineral concession holder and the landowner(s) are able to settle
the on mutually in resp i
Ho

)  The compensation amount determined by the District Collector shail be final
and binding on the parties and the mineral Concession holder shall be liable 1o pay such
Compansation amount o the landowner annually during the currancy of the mineral concession,

8  Anappeal against the order of ihe Collector shall lig with the Governmant.

Part-lll
Sclentific & Systematic Mining and Environmental Sateguards

Chapter - 10
Mining of 18 1o be und, {aken as per the Mining Plan

68.  Any mining under a minera arantsd under these rules
shall be undertaken by the mineral concession holder in accordance with a duly approved
‘Mining Plan’ :

Provided that the State Governmant may exempl certain specified nature of mining
activities from the requirements of Preparation of a mining plan.

67. (1)  Nopersonshall be registerad as a ‘Recognised Qualifisd Person' for the pumposas
of rule BB (1) by the Director, unless he Possesses:

() adegresin mining engineering ora Post-graduate degree in by
8 university establishad or lncorpmadby Or under an Act of Parllament or any
Institution recognised the University Grants Gommpm) tablishad r

* (i} professional expariance of five years of working in A SUpervisory capacity in the
field of mining or minera administration after obtaining a degrea or qualification
required under clause (1) (i) abova.

2)  Any persan Possessing the qualifications and experiance as preseribed under
Sub-rule (1) above, may apply ta the Diractor, or an officer authorised by him, for registration

(3)  The applicant recognised under sub-rule (2) above shall ba sp ragistered for a
Period of ten years and his registration may be furthar renawed on application and deposit of
ihe fee as applicable a such time for a further period not @xceeding ten years ar any one
tima.

4  The registration of a person as ‘Recognised Qualiied Parsan’ may be revoked
atany time in the case of any misconduet on the part of such person aftar giving him & notice
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and opportunity of hearing. Similarly, the Director may refusa to ranew recognition for reasons
lo be recorded in writing after giving him an opportunity of hearing.

B8. (1) A mining plan shall be prepared by a Recognised Qualifisd Person (RQP), Preparation
racognised In this behall by the Direclor or an officer authorised by him, or by a person of a Mining
recognized by the Central Government or an officer authorized by the Cantral Government in Elirtra

Ihis behaif under the provisions of rule 22 8 of the Mineral Goncession Rules, 1960, Pt o
(2)  The Director shall spacify all such persans who are so recognised by him under 7200

sub-rule (1) above and keep such a list of persons Ppublished and updated on the website of

the departmant.

69.  The Director may authorise any of his officers to approve or modily the Mining plan' oificer
Scheme af mining for mining of Minor Mineral in the State subject to such officer fulfilling the authorised for

fallowing qualifications: mﬁ:ﬁm

(0] amlmﬂﬂngenﬂmaﬁgmpmmhdagmhgmmfrunnmmy o the Mining
eetablished or incorporated by or under a Central Act, a Provincial Act or a S, ol
Act, including any institution recognized by the Uni I
established under section 4 of tha Uni ity Grants C i on Act, 1956 (3 of
1958), or any equivalent qualification granted by any university or institution outside
InIndia; and

(ii) fessi rlence of 8 years in case of a Mining Engineer in

the field of mining and 12 years in case of & Gealogist In the field of mining/
geological survey, after obtaining the basic academic qualification.

70. (1)  Every mineral concession holider shall prepare a Mining Plan alang with the Requirements
Mina Closure Plan (Progressive & Final) and shall not mining inany of a Mining
area excepl in accordance with such Mining Plan duly approved by an officer authorized by Pl
the Director in this behall. The plan shall aiso contain tha concaptual plan of the mining area
and take into consideration the following aspects:
{l) Levelof Production;
(i) Level of Mechanisation;
(i) Type of Machinery used:
() Quantity of diesal/ energy fuel consumption;
) Mumber of trees uprooted due to proposed mining operations,
2)  Wherathe mining op 18 have already been undertaken under an existing
before the co ol these rules, the holder of such mineral
concession shall also submit a Mining Plan along with Mine Closure Plan within a period of
ninsty days from the commencemant of these rules for approval by the authorized officer.

&)  Every mining plan or scheme of mining submitted for approval under thase rules
shall be accompanied with a non-refundable fee of Rs. 5,000 for evary square kilomatre or
part thereol in respect of tha mining area coversd undsr the mining plan.

(4 Every mining plan shall contain all plans, sactions sarially numbered or suitably
Indexed. The tracings or copies of such Plans and sections duly certified for iis cofreciness
by the owner, agent, mining engineer or manager or geologist, by the mining engineer/ geclagist
appointed by the concession holder, shall be kept at the site office of the minor mineral mine/
concession area,

(8) A mining plan shall incorporate the following as a minimum:

(1) the plan of the area under concession delineated ona map with boundaries duly
marked along with the positions of boundary pillars with GPS readings;

(i) the plan of the area under cancassion showing the nature and extent of the
mineral body/ spot or spots where the mining operations are proposed fo be
undertaken;
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(i) the plan of the area sh g nalural water , limits of feservas and other

forest areas and density of trees, it any, assessmant of impact of mining activity
onforest, land surface and environment Including air and water pollution Le. the
cnvh‘mmanlmanmmenrplm;

(V) details of the geology and lithology of the area Inl g the est] I
resarves of the area;

{v) extent of manual mining or mining with the use of machinary and meachanical
davicas;

(M) tentative schame of mining and annual Programme and plan for excavation/
production from year-to-year for a pariod of five years as part of the Mining Plan;

Vi) proposad method of mining/ development of mines, use of explasives and biasting
oparations, il any, slacking and disposal of minarals, mine-drainage pattern,
handling of the overburdan, location of elactronic weigh bridges, and mingral
Pracessing, if any;

(6)  Inaddition to the requirements stipulated under sub-rule (4) above, @very mining
plan shall delingate the approach in respact of environmental safeguards ang restoration and
rehabliitation measures of the area with regard to the following, among others:

() precautions to pravent or reduce the discharge of toxie and objectionable liquid
affluants from minor mineral quarry, workshop or Procassing plant within the
permissible limits. No such toxic affluent shall b discharged in any water body
orin the sub-sol| through a bore-hale;

() abatement of and contrel over the noise arlsing out of mining and processing
ons for minor mi 50 as to keep the same within the parmissible

limits:

) prevention ang containment of any damage to the flora of the area held undar
concession and the nearby area, scheme of undertaking plantation 1o compensate
forany unavoi damage and maint :'Ihasamamringmesuhshmm
of the concession period;

V) removal and stacking of any lop soil or over-burden Or waste rock and non-
saleable minor Mineral excavated/ generatad during the mining Operations and
utilisation of the same for restoration and rehabilitation of the area;

(i) plan for phasad restoration, reclamation and rehabilitation of land affacted by

mining operations,
(7)  The mining plan, once approved, shall be valid for the mineral concassion period,
unless ravisad and modified and got approved during the concession period.

(8  The owner, agent, mining engineer or manager of every mine shal raview the
mining plan atter evary five years and shall submit scheme of mining for the nextfive years of
the concession period, as the case may ba, 1o the authorized officer for his approval,
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. (1) Whare any modification of the approved mining plan Ig required during the Modifizatian in
subsistence of the mineral concession, the concession holder shall get any sueh modiication ;,";ﬂ"::""“
approved from the officer authorized in this behall; Scheme and

(&)  The authorised officer May, wherever needed, require the mineral concession ::",:Hm_
holder to make such maodifications in the mining plan referred 1o above or impose such
condilions, as hg may consider necessary by an order in writing if such medification ar
Imposition of condition are considarad necessary:

(@) inthe light of the sxparience of oparation of minas;
B)  inview of the changa in the tachnolagical davelopment: ang
) inthe J!gfno!anycnmqa inlegal provisions or orders of any Court.

=]
mining plan or modified mining plan ar schama of mining, as the case may be, shall be
deemed to have besn provisionally approved, (ill such time a final decision in the matter is
communicated:

8] The mineral concession holder shall furnish financial assurance amounting to
Rs. 15,000/ Per hectare of the area granted undar the mj co fon and put to use for
mining and allied activities subjact to a min| um of one lakh rupeas in the form and manner
as defined.

Chapter - 11
Regulation and control of mining operations
2. (1) The mining cperations shali be undertakan in a scientific ang Systematic manner Mining ta ba

k&. mining operations consistant with the Approved Mining Plan/ scheme of mining, Clearances/ undertaken in &
Permissions granted by the competant authority, scientilic and

2 Any un-scientific operation or contravention of ths terms of grant o permigsion mannar
(excepting the conditions refating to payment of Govemrnanlcfues} lo operate by the minaral
concession holder shall amount to vielation or breach ofthe grant.

B A mineral concassion holder shall be heig tobe in ‘default’ of compliance of the Non-compllance
conditions of grant of mineral concession in cases where the non E s rectifiable with or vislation

of major violations on the part of the mineral concession holder may be in the Tollowing areas: ::':‘m'i::’

(i) Undertaking mining operations in an unsafe and unscientific manner L, Without Eencessions.
banch formation, nan-erection or maintenance of boundary pillars, lack of labour
salely measures, and the regulations pertaining to the use of explosives:

(i) Non-installation of mnalectrmlcwaiﬁ bridges or, the weigh bridges, if installad,
are found to be not calibratag Properly to ensure corract weighment;

(iii) Non-adherance o the rules with regard to the limits for stocking of
minerals and fallure to furnish the p ed retums in this bahalf;
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) Non-submission of the prescribed reports and returns ag per the tima frame
prescribed;
@) Whe

Breach of 74, (1) Anyfailure on the
lerms and e corrective measures under fule 73 above within the period specified, or such violation
::“,:': "™ baing| sible and non-rectif; or of defaults takes place, thg same shall

Cansecuences, 8Mount o a ‘breach’ of the lerms and conditions of grant of the minaral concession,;

(i) tamporary seizure of the stocks of the mi d in raw or p d
form till such time the Stocks are reconciled with the records and astablished to
have been accepted from legal sources:

{iii} termination of the concession with Torfeiture of the security in whole orin part and
also forteiture of the mineral lying in the area and its disposal by the competant
authority; and

(V) de-barring the Individuals/ firms/ companies for grant of a fresh mineral concession
inthe state for a periog of up to § years,

Procedurs for 78, (1) Abreach of any of the conditions of grant of a mineral concession or viclation of

Erana W any of the congiiar relating to permission or clearance to underias Mining by any authority
ou:::m. shall ba deait ag under:-

::.ma () the Director shall, upon inspection by himself or any officer of the department or

(i} on receipt and axamination of the reply of the mineral concession holder, lhe

had actually not bagn commilted, settle the notice with such caution as deamag
appropriate with or withgy any furthar directions:

(i) whera the mineral concession holder admits to the breach having been committed
on msmmmmmw mmwbrnachwnonslnhh reply and requests
for grant of time, and the Director s satisfiag Wwith such promise, he may grant
lime as desmed Proper for impiementation of the remedial measures with gr
without a Suraty;

(V) Incase the mmrmmmm an opinion on examination of the reply of
the mingral conceseion holder that the breach Ig of 3 recurring or continuing
Nature, ha may order Suspension of the mining operations with Immediate effect
along with a ban gn dispateh of the minaral from the site or any other related
activily in the mina;
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(V) In case the Diractor is not satisfied with the reply submitted by the minaral

concession holder, the Director may t the mineral with or
Mlhomfodmofthesamﬂly amount in whole or part thareof along with forfaiture
of the mineral while und Ing sald &r, no

s 1. Howav
such order shall be passed without affording an :ppomnfty of show cause and
representation to the mingral Goncession holdar.

company in which he may be a Diractor, may be de-barrad for the grant of & fresh mingral
concession for a pariod of five years from the date of passing such order.

Chapter - 12
Mines and Mineral Development, Restoration and Rehabllitation Fund
76. A fund known as the ‘Mines & Mineral Development, Restoration & Rehabilitation

182

Establishment

Fund' shall be astablished under 'Public Account’ in the State of Haryana under the of the Mines
administrative conlrol of the Department to which rehabilltation charges payable under clause 21 Minarai

(1) of sub rule (14) ot section 15 of the Act shall be credited in order to meet the fallowing
objectives:
(i) tunding of the restoration or reclamation or rehabilitation works in the sites alfectad
by mining opérations;

(i) provision of common facilities for the benefiy of community in and around argas
where mining activities are undertaken;

(i) developmant of Infrastructura tacilitias Tor orderly growth of the mining
and allied activities €.g. roads, stone crusher estales, water Supply efo.;

) funding of the studiss commissioned or activitias related to the mining sactor
e.g. survey, exploration and prospecting of minarals, procurement of aquipment
and machinery required to PPor such activities;

M education, awaraness and training of the mineral concession holders and the
stalf of the Deparimant through field visits and 8xposure fo the best mining
practices;

(¥) funding of expenditure Incurred on implemeantation of any scheme of incantives
thal the State Government may frame for racognition and awards for scientific
mining undertaken with highest regard to mineral consarvation, rehabilitation
measures along with envirenmental safeguards and other measures:

(vi) Any other objects which the Governmant may consider expadiant {o support in
the overall interest of the mining sector,

An amount e
pald to the state shall be charged from the mineral concession holder in the nature of ‘othar
harges' for rest and rahabil works and credited to tha Fung in addition to tha
ameount payable to the Govemmaent on account of such dead rent or royalty or contract
money

(@) The said eontribution shall be remitted by the mineral concession holder in
instalmants along with the instalmants of dead rent or royally or contract maonay, as the case
may be, Such amount shall be reconciled at the close of the financial year and any differential
of the amount dug shall be adjusted or paid an reconciliation;

8) The Govarnmani shall also 58t apart and contribute five percant of the amount
recelved by It on account of the dead rent or royalty or contract monay in a financial year to
the Fund in the manner dacided in consultation with the Finance Dapartmant of the State;

ent.
Restaration
ind

a
Fund.

8Y Contributions
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(4)  The Dep shall maintain pli of recslpts to the Fund and
the expenditure thers from and shall invest the progressive accumulaled COrpus in a mannar
50 a8 10 earn secura relurns theretrom.

78.  Theamount avallable in the Fund shaii ba utilised strictly for fultiiment of the objactives
for which the Fund s being set up and on the terms and conditions as may be stipulated by
the Committes constituted under rule 80,

7. (1) The expanditure on restoration and rehabilitation of the mining sites shall remain
the first charge on the fund;

and submit the utllisation certificate duly certified by a regist Chartarad A it. Tha
mineral concession holder shall be antitled to get the ra-imby out of
the Fund to tha extaent of actual expenditure subject to such re-imbursement being limited to
the amount contributed by him. Any expenditure incurred over and above this limit shall have
16 be borne by the mineral concession holder from his awn account.

Explanatory Note : Na:withslanding the expenditure Incurred by a mineral
concession holder on the measures taken for the progressive

becomes imp, @ that the p nsive measures for
restoration and rehabllitation of g mining site are taken up anly
upon closure of such mine, The responsibility for execution of
such plan shall rest with the minaral concession holue.roparatlng
such area al the time of its closure. Since the contribution 1o
the fund is also made by each of the lessees/ contractors wha
have operated the arsa during the intervening pariod, tha financial
burden of restoration and rehabilitation measyras shall not ba
borna by the last contractor/ lessee alona,

8 The Director may require tha mineral concession holder to engage an
agency for impl tion of the r and rehabilitation works and evolve a system of
monitoring the deliverabias through an Independant agency.

representatives from the departmants of mines and geology, finance, environment, forasts,
health, education, Panchayat & Developmant,

(2)  The mode and method of collection, remittance, and ulilisation of these ‘othar
charges' shall ba notified separately by the departmant,

183
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Part Iv

Stocking and Transportation of Minerals
Chapter - 13
Stocking and trading of minerais
Bl. (1) MNg persan, other than a minerat concession holder or a stone crushing unit Pronibifion
operator, shall stock, sell or offer for sale any minor mineral or mingral products, in raw or mmb“
P form, for eof PUTPOSeSs or {rade in the State without halding a license, siacking
Howaver, retail salg of construction material from a Premises of up ta 20p SqQuare meters ang trading of
area, situated within the Municipal limits of towns or the Lal Dora of a villags, shall ba axampt minerals,
from the requiraments of abtaining a mineral dealer licanse;

{2)  The mineral concassion holder shall not stock, sell or offer for sale any mineral
of mineral products, In raw orp ad lorm, for 4l purposes for trade in the State
oulside the concession area without holding a licensa;

(3 The mineral concession holder shall not, at any given point of time, stock minaral
more than two times the age monthly p of the mi () within the area granted
on mineral concession, The avarage monthly progh Shall ba di on the basis of
average of the production figures submitted or reported by such person for a period of threg
pfawousmonm;orasgivsn by him in hig mining plan, whichavar s lowar, Further, the minaraf
shall be stacked anly at the sites(s) specified in the approved mining plan;

(4)  Thelicenses ofa stone crushar unit, granted undar the Haryana Regulation and
Conirol of Stong CrusherAct, 1991 and the rules framed theraundar, Bngaged in tha business
of crushing of stone aggragate (road melal and masonry stone) is exempted from obtaining a
licanse for selling the crushed stone aggragate processed from the Premises of such sione
crushar unij, However, such licensee shall not stock, within the said Premises at any given
point of time, the raw minéral and processad aggregate put togethar which Is equal to mora
than thirty days installed erushing capacity of the unit;

% No Persan, who has installed a sand washing piant or a Screaning plant, shall
stock any mineral for sale or trading al any given point of time withau oblaining a license.
Chapter - 14
Grant and Renewal of Licence

B2 (1) No licanse shajl bg @ranted within a distancs of; s O

() one kilometre from the site of source of such minaral for which licence is Sought; grant of &

(i) fifty metres of the outer edge of the berm of any Natlonal Highway or a Stalg Feuee

Highway or a Major District Road; and
(i) tan metres from the Outer edge of the berm of all other roads in the State.

&)  For stablishing the stock-yard, minimum 0ne acre of land prafarably situatad
Outside tha municipal limits of any town situated at a reasonaple distance from any urbarnisag
area s required.

83. Mo person, partnership firm or a Company shall ba granted license for morg than two Limiton e
hout the State at any givan point of time, However, the Government may number of
felax this condition based on requiremente from time to time, fopnes

Explanation: Parson holding a license eithgr In his individyal capacity or as a
partner in a Parinership firm or a5 a director in a company shall be
Construed 1o be a licenses for the Purpose of the limit prescribed
herein,

B4 (1) ap application for the arant or renewal of g licence for storage and salg of Application
minaral(s) in any form, outside a minara) concession area and a stone Crushing unit pramises, for "“’I" o
shall be made to the Directr through the officer-in-charge of the district concerned in jfrewdl of a
Form-MD-1. i
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(@) Every application shall be accompanied by

() aDemand Draft or treasury recaipted challan for Rg, 1000/ (Rupees one thousand
wﬁmmwnfummmmmmmmmﬂmm
receipl head of account of the department:

(if) |ommnmapmm~uyswchﬂwngmeaxactmamnofmn

shall be dalineated on the map);

(iil} proot of ownership or lease agresmant and possession of the property or lang
Proposed to be used as stockyard by the applicant.

3)  Theappli , duly pleted in all pects, shall be submi d in the office
ofthe afficar-in-charge of the disirict concermed. Incase the application is submitted in person,
itshall be checked for its pl S8 and PI8a, or returnad for completion if found 1o
be deficient, along with the list of documants required;

4 An acknowledgment of the receipt of application for grant o renewal of licance
shall be issued in Form MD-2 on the sama day where application is deliverad in person and
It receipt shall be acknowledged within & period of seven days where such application is
feceived by the registera post;

(5)  Where it Is foung on axami that the apgpl Is not complete in all

I oris nol panied by the docume fi ...insuhrule{z}abova,maLbemim

Autharity may require the applicant by notice to make good the deliciencies without any
delay, and in any case not later than thirty days from the date of issue of such notice;

6 The receipt of application far grant or renewal of a licance shall be antered ina
registar in Form MD-3 by the officer-in-charge of the district concerned;

(7)  Application for renewal of Licence shall be submitied in the office of the officer-
In-charge of the district concarned at laast ninaty days befora the dats on which the licance
granted earlier is due to axpire :

Provided that the Licensing Authority may ! the delay In submi 1 of an
application for renewal of licence for a maximum period of Up to 30 days, if the applicant ig
able to explain such delay 1o the satisfaction of the Licensing Authority,

B5. (1) The ul'ﬂcar-lmharge of the district concerned shall forward the application to
the Director, aftgr verllying the contents of the application and inspaction ol the site
for the stockyarg alongwith his commants or racommendations for grant or renewal of the

2)  The appiication for arant or renewal of a licence shall be disposed of by the
Licansing Authority within ninety days from the date of recsipt of the application, complata in
all raspacts;

B In granting or refusing a licence or its ranawal under these rules, the Licansing
Authority shall take into ideration the followi g 2 namely =—

() the location of the stock yarg:
(i) the number ot licansed dealars already Operating in the viclnity of tha area;
(i) availability of the mineral to be stacked ang sold;
M) general demand or market for the minaral;
4 any other matters ag may be cor ed ¥ fram time to tima.

(4)  The Director may, after making such 8nquiries as he may deam necessary or
Bppropriate, issue the Latler of Intent (Lol) for grani of licence or ranewal tharegf orrefuse fo
grant or renew the license -

185
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Provided that the Licensing Authorily shall not refuse 10 grant or renew a licence for the whale
orpart of the area applisd for without giving an opf ity of rep 1o pplicant,
He shall recard the reasons for such refusal and communicate the same to the applicani,

the applicant for this purpase. On daposit of the prescribed fees, the Licensing Authority shail
Issue or renew the sald license in Form ~MD-4;

(6) Non-submission of the requisite datails in the ppli or non pliance
with the directions to make good the deficiencies within the p ibed time would be good
8nough a reason for the Peiant authority to treat the pol as non-resp and

rejection of the sama;

7 The Licensinpnulhorlly may, at its own discretion, refuse lo grant or renaw a
licence to such person(s), who is/ arg convicted of any offence under the Act ar the rules
made thereundar;

8 The license, wherever granted or renewed, sha|| contain all details specifying
the maximum limiy gn the quantity of mineral which can be stacked or storad at any given
point of time cansidering the area of stockyard and the market for the minera), Tha s
has to be bounded by & boundary wall or g t8mporary structure of no less than six feet height,

B6. A license granted under thesg rules shall ba valig for & pariod of up to five years and Pariod af
further ona li by

shalllmmunmnmmnmm“uid period uniess ed on itted Mineral Deajer
by the licensee or appiicant Licence.
B7. (1) The fes for grant or ranewal of a mingral dealer license shall be as under; Fees for Mingral

Daaier Licence,
Sr.  Pariod Amouni
No.
(i} fora perlodofuprczynam: Rs. 1.00 lakh
(i) for a pariad axceeding two years but up lo five years: Rs. 2.00 lakh
@ Thetee shall be deposited by the applicant in the treasury under the appropriate
head .

B8.  The office of Director shall maintain adistrict-wise register containing the details af a) Regisiar of
lieenses granted or fenawad in the Stata in Form-MD-5 Similarly, the nﬂlcer-in-chsrgt of Minerl Deaisr
the district concerned shall maintain ar; Identical register cantaining the details of all licanses Licence
aranted or renewed within the district concemad.

89.  Evary dealer shall display the Particulars of the licance to him at a prominant Dispiay of

place at the stockyarg or office attached with it in the form and manner, as direcied by the Mineral Dealar

licensing authority, Lloance

80. Ay shall 3 Maintanance of
canses shall maintain racords and

(i) such other records, if any, as the licensing authoarity or the gfficer autharised by
him may spacify.

These recards shall be open to Inspaction by the licansing authority or the
officer authoriseg by him in this behalf as and when required.
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Retumstobe g1, The mineral dealer shall file a return for each month in Form —MD.g by the 10 day of
D Bt following Montt ¢ he afficar-in-charge of the district concemed ang the Director in the
" sald form giving detalls and record of all the total Purchases, and sale of the mineral{s) and
processed mineral(s) eff By him during the previous month.
Chesking of g Every person, who possesses any mineral in any form as stock-in-trade or sald any
dastinge o7 mineral, shall, if so required, produce sufficient proaf to the Direclor or fo any other officar
mingral authorised by him in this behall, 1o the effect that the mineral had been purchased from a
lagal source or authorised producer. In cass the dealer falls to produce sufficient proof to the
salistaction of the Dirscior or tha officer authoriged by him, the Directer, or such authorisad
officar may take action under these rules,
Inspection g3, The Director or the officer(s) authorised by him in this behalf shall have the right to
v'::m"m ¢ 8Nter upon any premises, with or without any notice, where minerals are mined and stocked
stocke. | Of Processed and stocked and to inspact, check and varity the stocke and racords :
Provided that wherever any such authorised officer carries oyt any such inspection, he
ahajlmaksanenvyamismor‘ hmersnhtarmajmalrmbymmhw
holder or the stona crusher licensas or the dealer, as the case may be, and submit g report
lo that effect to the Director within a period of seven days. The Direcior shall cause a copy of
such Inspection raport to be sent to the concemad concession holder or stone crusher licenses
or the dealer, as the case may be.
Cr 94, Everydealer granted a license under thass rules shall extend full co-operation 1o the
U Diractar or an officer authorised by him or the Govemment in this behalf for checking of
accounts and verification of tha stock of minerals in raw or Processed form, as the case may
be, and shall furnish fully and corractly any or all Information in his possession, as may be
réquired for the purpase of the checking under the provisions of the Act and rules framed there
undar.
Narn- 95.  Amineral dealer shall ba held to be committing a default or breach of the conditions of
Smpliance or licanisa in fhe following events,
viotation of
the terms and (1) Deteult
conditons of
the licenss. (i) fallure to display the details of license on a sign board as Stipulated under
fule 89;
(i) failure ta file the monthly return of stocks as prescribad under rule 80;
(i) failurs to maintain the up-to-date registers prescribed unger rule 80;
(2) Breach
() accepting mi als, in raw or p d form, from unauth sad and unexplained
Sources;
(i) storing and stacking minerals that do not tally with the eniries in opening and
closing balance stock register;
() permitting the sale of mineral, in raw or processed form, without Issuing a valid
mineral transit pass;
(V) loading of mineral ina carriar without issug of a mineral transport parmit;
) operating the Stock-yard without a valid licanse:
(W) repeatedly found committing the defaults.
Consaquerces 96, (1) Defaunt
of conditiony
of default (il Where a licenseg i found to be committing a default, he sha)l be directed to
and breach remady or rectify such dafauit within a period of fifteen days In the first instance;

(i} Incase of a second defaull, he shall be suitably directed o rectify the default and
shall also be liable to & fine, which may extend up o Rs. 10,000/-:

187
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—_—

(i) A third time default or the continuation of tha first or second default, in spite of
Opportunities given to rectify the same, would amountto a ‘breach’ and deait
with accordingly,

(2) Breach

Where a licanses is observed to be in breach of the conditions of licanse, the licansing
authority may take any or all of the following actions:

mineral In raw or processed form in or from the stockyard, The dealer shall be
hoiding the inveniory of s10cks, duly assassad at the time of suspension of
license, till such tima the suspension order is revoked. The period of suspension

Is rectified, whichever Is sarlier;

(i) temporary seizure of the stocks till such time the stocks are reconciled with the
racords and establishad 1p have besn accepted from lagal Sources;

(iil) forfeiture of the Stocks and their disposal by the compatent authority ang
termi of the dealer li H

V) cancellation of license with provisian for a ban for 5 years to grant any fragh
licanse to the individual/ firm/ company.

97. (1) An officer authorised by the Licensing Auth ¥ shall be comp I to take
action in matters amounting to ‘default’ conditions.

(3 Wherethe officer-in-charge of the district concemed is of the view that licersag
has committed ‘breach’ of the license conditions, ha shal| Immadiately report the matter to
the Director alongwith such Supporting material, ag may be required.

@ The Diractor, either an hig own motion or on the feport of a subordinate officer or
on the complaint of any public person, shall be competant to take action in the breach cases.
Incases whare the Director is satisfiag that immediate interim action s required to slop any
avantuality of the continuity of any breach condition, he may pass such interim orders as
considered appropriate. A show Cause notice would bs issyad 10 the licenses In order to
enable him to present his defence and an opportunity of parsonal hearing granted, if go
requasted, befora passing a final ordar,

(4) Whenwwpemanls found storing any mineral or its products in contravantion
of the provisions of thess rules, the authority under these rules may saizg the mineral or its
products together with any carriar used in committing such offence ang shall be liable for
Punishment under rule 104 of these rules.

(58)  Any authority salzing ilegally extracted, transported or storad mineral or its
products, tools, 8quipments and carrigr under thesa ruleg shallgive g recaipt of the same 1o
ha person from whose Possession such things are so saized and shall have the authority 1o
Praler complaints in courts having jurisdistian to try such offenca,

B) Al properties seized under thesa rules shall be liable to be confiscated by an
order of the cournt Irying the offence, if the amount of fing and other sym Imposed are noy paid
within a period of one manth from the date of order

Chapter - 15
Transportation of Minerals

188

Procedura for
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Buthority,

8. (1) No Person shall transport or cause 1o be transported any mi , in what
farm, from one place to another by any carrigr without having a valig mineral transit pass.

The mineral concession holder or a stone crusher licenses or a mingrat dealer

(2)
licensea shall apply for and shall be 188usd the booklats containing such duly numbered
mineral transit passas by the mining o!ﬁear-in-charge of the distriet concerned. The mineral
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concession holder or the stone crusher operator or the mineraf deaier, as the case may be,
shall maintain a register of all receipts ang despatches along with the particulars of the
mineral transit passes issued by him and furnish such detalls in the manthly production and
despatch reports and shall maintain a complate account of the bookiats of mingral fransit
Ppassas utilised by him,

@  Amineral concession holder or a stona crusher licansee or 3 licenses shall give
the mineral trangit pass issued to him to every purchaser of the mingral for lawlul dispatch
and disposal of the mineral, inwhatever farm, foll ' @ proper sariatum, from the o
area/ stone crushing unit premises/ dealar's premises.

4) The Officer-in-charge of the disirict concerned shall oy Issue any further booklets
tathe mineral concession hoider or the stone crusher operator or the minaral Oealer, as the
case may be, till such time the concession holder submils a complate account of the booklsts
of passes issued to him on the pravious oceasion and used by him, save keepinga margin of
o more than such number of Passes as may be required for g pariod of seven days for the
Intarvening pariod.

(5) Al relavant delails such as the source of despatch, the registration number of
tha carrier, (ha weight (in MT) or quantity (in cubic feet) of mingral dispatched from the source,
the nama of the transporter and the destination of I 1t shall y be filed-up
In a legible manner jn the mineral transit Pass, which shall be fiablg 1o ba presentad on
demand by an authorised officar,

()  Any transport carrier found to be carrying or lransporting minaral, in whatever
form, without a valig mineral transit pass shail be canstrued to ba carrying/ fransporting the
mineral illagally oblainsd and shall ba subject to such consaquences as specified under
these rules

(7} Any transport carmier camying or transporting mineral, in whatever form, from
anather State into the State shall trave| only through the designated metalleg roads and shall
be required 1o carry and protiuce a valid mineral Irénsit pass issued by the competent authority
al the placs of arigin, failing which, it shall be construad fo be carrying or transporting the
minaral ilegally obtained and shall be subject Io such Punitive action as prascribed under
these rules.

8)  The process of lssue of mingral transit passes in physical furm may be replaced
by electronically generatgel forms an imp of e-Go &ppiication in this behalf,
8| Any mode of carrier transport, mechanically drivan or otherwise, and used for
transportation of any mineral, in whataver form, shall be required to be registered with tha
Director or auch officer as authorised by him for the said purpose and for such period as
requirad for any part or parts of the State.

@ Acarrier used for transportation of any mineral, in raw or processed form, shall

ol & mineral
transpar
parmif,

be regist far the purp of these rules by an afficer authorised by the Director for

3 No mineral concession holder ora licenses of a stang crushing unit or a licansee
shall permit leading of any mineral, in whatever form, from its concession area or licensed
premises rnanarﬂnrnfwhaleverdssmmlcn, which is not reg| as such in
with these rules or without Issuing a minaral transport permit undar sub-rule {5) of this rule.

@)  Theofficer authorised for the Purpose shall issus the mineral transport permit in
the form of a sticker to be pasted on the front wind-screen of the vehicle so registerad which
shall ba displayed by the owner of the vehicle at ail times during its validity,

5)  Wheraver any carriar is not deployed for Iransportation of mingral on a regular
basig and is used only occasionally for lransportation of any mineral, in raw or processed
form, it may be issued a tamporary Iranspart parmit by the concemed mineral concession
haolder or licensee of a slone erushing unit or the licansee from whose araa or Premises the

189
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mineral is dispatched for a one time, The Department will issue booklets of such permits to
such mineral concassion halder or the licensee of a stone crushing unit or the licensee in the

Same mannar, as in the case of a mineral transit pass.

post established by the Dapart in the State.

8 A mineral concession holder/ stong crusher operator/ mineral dealer shall
maintain and furnish a complete account of the mineral transport permits issued to him
the Department ang by him to the earrigrs on &monthly basis, alongwith the remittance of feg
collected by him on this account,

(®  The Government may cancel the ragistration of any carrler If it is found 1o be
indulging in violatign of these rules an three occasions and dabarits ragistration as such for
future,

(10) The system of issue of mingra) transport permits in Physical form may be replaced
by siectronically generatad permits on implementation of e-Governance application in this
behalf.

100. (1) Theowner of any carriar, holding a valig registration certificata from the Ti
Departmant, and intanding to use such carrier for transportation of mineral, in whatever form,
shall submit his application in form TP-1 1o the officer authorised by the Director alongwith
the fee prescribed undar tha Fourth Scheduta.

2 After checking the particulars of the applicant ang verifying the validity of
documents issueg by the Transport Department, the authorised officar shal| Issus a mineral
lransport parmit in Form Tp.2 for such period as applied for, along with lssyg of recaipt for the
fee paid. The minera) transpart permits shail be n the natura of a sticker, duly authenticated
In parmanent ink by the Issuing officer and contain such particulars ag specified, which shall
be displayed at a)| times on the front wind screen of the vehigle,

@ The temporary transport parmit issued by any mineral concassion holder or
stone erusher licenses or dealer shall also carty identical partiou/ars

0L (1) The Director or the State Mining Enginger or the Collector of the district

may direct the Officr-in-charge of the district concemed 1o Set-up or establish parmanant or
temparary check-posts or eraction of barrigr or both, at inter-stats entry or axit points and
any other piaces by an order Inwriting with a view to checking of the transportation of minarals
raised without Tawlul authority;

@) Anyauthorised officer or official(s) may chack any carrigr Carrying minerals, at
any place and the Person in-charga of such carrier shall prasent g valid mineral transit pass
Issued and a mingral transport permit for such vehicle as may be demanded by sald officer or
official(s),

to minerals or itg Products in possession of such parsan,

4 Theperson in-charge of the carrier shall, it s required byaﬁ'lcsr-h-churgs of the
check-post or the barrier or any other authorised officer, disclosa hig name and address as
also that of the awner of the carrior, the Name and address of both the consigner and the
consignes, ang the particulars of the place l'rumwhmmmlnaralmmm and dispatched
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and any other relevant details. After checking the minerals or its products and carrler, if the
authorised officer or the afficar/ official(g) in-charge of the Chack: Post is satisfiad thai the

of the check-post
olficer has reasons to believe that the minaraf or its products are baing transported under a
mineral transit pass which Is suspected to be lampered or transporiation is found withayt any
valid fransport permit, the authorised officer/ official(s) In-charge of the check post, shall take
action as provided under rule 104 of these rulgs.

8 I the person In-charge of tha carrier refuses to pay the Penal amount under
sub-ruls (5), the officer In-charge of the check-post or the barrier orthe authorlsed Inspecting
officer shall -

(] havelhupowermssizethamlneraialongwnhwehmmsrhnnnﬂ;

(i) givea receipt of such mineral and carrier seized by him to the person from whose
Possassion or controf it is saized;

ofth
mineral or its Products along with any lool, equipment, carrigr or any other things usad i
committing such offenca ang the driver and/ or the owner of the carrier shal| be liable for
Punishment under rule 105 of these rules, Irraspective of the Place from where the minerals
have been rajseq,

B  Any authority seizing llegally axtracted, transported or storad mineral o jig
Products, tools, equipments and carrier under these rules shaj| give areceipt of the same fp
the person from whoss possassion 8uch things are seizad.

{10) Al propariies seized shall be fiabls 1o be confiscated by an order of the court
trying the offence, if the amount of fine and other Sum imposed are not Ppaid within a period of
one month from the date ol order.

() Where a carrigris found to b indulging in violation of the rulgs for the first tima,
the sald mineral would be liable to be forfeited along with the Impounding of the
vahicle, which may be released only upon realisation of the payment of price of
the mineral and the applicable royalty for the mineral being transportad and, in
addition, a fine which shall not be less than Ten Thousand rupees;
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(1) Wherever a carriar is found to be indulging In such violation for the second time,
the said mineral would be liabie to be forfelted alg with tha impounding of the
vehicla fora minimum period of three days and rel; only upon reali of

thousand rupees;
() Wherever a carrier I8 found to be indulging in such violation for the thirg time, tha
i be

(v) Wharsver a carrieris found 1o be indulging in such violatian for the fourth time or

Chapter - 16
llegal or un-authorised Mining and consequences

103.  Any person undertaking any mining operations without & valid mingra concession Hiegal or
granted under the Act and the rules framed thereunder in any area shall be desmed to be unauthorised
indulging in llagal or unauthoriseg mining and shall be dealt in accordance with the provisions Miring
contained in this chapter,

104, Anyactof ilegal or unauthoriged mining shall be liable to the following: Can

llegal
of or
i) for & first tima violation, the said mineral shall be liable to be seized along with unauthoriged

the impounding of all such tools, equipment, vehiclas or any other things used mining.

() for a second time violation, the said mineral shall be Hablg to be selzad
with the Impounding of all such tools, equipmant, vehicles or any other things
used for such unautheriged operation for a minimum pariod of sevan days, which
may relsased only upon reali of the pay of price of the mineral and the
applicabls royafty for the mineral sxtracled and, in addition, a fine which shall not
be lass than fiftean thousand rupees;

(iil) wherever g person ig found to be indulging in such offencs for the thirg time or

&quipment, vehicles or any other thing used for such unauthorised operation for
a pariod of minimum thirty days or mora, and (b) Pacuniary penalty ang punishment

as provided under Section 21 ofthe Minas & Minerals (Development
& Regulation) Act, 1957
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Provided that nothing contained in this sub-rule shall render any such person liabla to
any punishment it hg Proves that the offence was committed without his knowledge or that he

axercised all dus diligence to prevent the commission of such affence.

@ Whers an offance under these rules has been committed with tha consent or
connivance of any director, manager, sscratary or othar authorised reprasentative of the
company, such director, manager, secrelary or other authorised reprasantative shall be deemad
10 be guilty of that offence and shall be liable mueprocaedadngahst and pmfshsdsworu.lngty.
106.  No court shall fake cognizance of any offence punishable under thegg rules except
upon a complaint in writing mada by the Dirsctor orany other afficer authorised by him to the
Polica I this bahalf within three manths of tha date an which said offence is alleged to have
been commitigy,

Chapter - 17
Delegation, Review and Appeals

any of his subordinate officer(s) by an executive order.

108. The Diractor may, either on an application from an agarisved party or gn his own
mation, reviaw the orders passad by him under thase fules in any mattar with the prior
parmission of the Administrative Secratary of tha Departmant.

108. (1) Unigss Otherwise provided, an appeal against an ordgr Passad by the Officer-
In-Charge shall lis with the Director;

(@ An appeal against the order Passed by the Dirsctar ghall lie before the
Administrative Secretary of the Departmani;

@ MNoorderunder these rules shall be passed by the competant authorlty against
any person unless ha has been issued a show cause and given a reasanable opportunity to
make a representation,

10. (1)  Any application for raview undar rule 108 and an appeal under rula 109 (1) can

be prefarred within g Pariod of sixty days of the passing of the Impugned order. A delay up to

thirty days beyond the Permissible appeal pariod may bemrmmby the competent autharity,
stified,

@) Asecond 2ppeal against the ordars of Dirsctor, under rula 108 (2) can be filed
within a period of 45 days of the passing of the Impugnad order. Adslay for Uup to thirty days
beyond the permissible period may be condoned by the competent authority, iHfaund justified,
m. ) Every application for review or appeal shall be accompanied with the fee ag
Prascribad in the Fifth Schedule appended to these rylgs.

No applieation for revigw Or appeal will be entartained n matters whare the
in default of any Gow

atleast twenty five Percant of such duas bafora'fuhg such application and the proof for such
payment is enclosed with the application or memorandum of appeal.

Chapter - 18
Miscellaneous
M2 (1) The Government may at any time, within six months, from the data of the order
passed by it under thege fules, on its own motion rectily any mistake er error apparent on the
face of the record, ang may within the like periag rectify any such mistake or arror which has
baen brought ta its notice by an applicant for the grant of the mingr mineral(s) concession,
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(@ Mo such reclification under sub-rule (1) above, as has or Purports to have a
prejudicial affect on anather applicant for the grant of the mining lease, shall be made unlass
the Government have given such applicant(s) notice of ils intantion 5010 do, and have allowed
him/ them a reasonable opportunity lo make a represantation thergon,

4. (1) Noperson shall undertake any mining operations in any area, except under and Unauthorized
in accordanice with the terms and conditions of @ mineral concession granted under these Working,
rules;

@ Notwithstanding any other punitive measures for any violationg provided under
the rulss, any contravention of sub rule (1) shall be subject to the provisions containad In
Section 21 of the Act.

wil onwhich said offence is alleged to have bean committad, ik i
‘complaint,
116. In addition to the weigh bridges required to be installed by the mineral Provision for
holders, tha Director may authoriss ang register slectronic weigh bridges estabiished alecirgnig

M7, The deparimant may, as soon as possible, develop and introduce partial or end-to-and  Introduction of
8-governance application for effective and efficiant regulation ang enforcement of these files. #-governance
All mineral concassion holders, mineral dealer licenseas and the stone crushing units ghajl °"ocesses
boboundtomprymmam’ i it such e-g c8 appl '8 88 may be sp i,

8. The Government may, for reasons to be recorded In writing, ralax any provision ol Relaxation i
these rules In casas whare any minsral concession is granted to any Govnmsnrdapmmant speaial

or 1o & stafutory authority set up by the State Govamment, ar a COMpany or a corporation S2505.
Whally owned or controlied by the State or Gantra) Governmant.

118, Aminaral CONCBSSion granted under these rules, in whatever farm, shall commence

Irom tha date of exacution of the agreament or lrom such date as specified thergin. :: :': gran|

concession,

120. Al lease desds or contract agreements affective for a pariod of 11 months or morg Registration
shall be duly registared with {he Regisirar, All expenditure an registration of the leass deed or 3::2-"
contract agrasment shall bs bome by the concession haldar, The Officer authorised by he Gontracy

Direclor may present the papers duly signed by the Diractor on his bahall for the said purposa Agreamenis.

121, Grant of any mineral concession or other permissions under these rules shall not Applicability

absolve the holder from the applicability of other statutes. ;:. ::g

122, (1)  The Punjab Minar Mingral Concassion Rules, 1964 as amended from lime tg Repeal and
tima, in their application to the Stats of Haryana ang the Haryana State Minarals (Prevention savings

of lllegal Mining, Storage and Transportation) Rulas, 2006 are heraby repealed with the
publication of nolification of "Haryana State Minor Mineral Concession, Stocking, Transportation

of Minerals, and Pravention of Ilegal Mining Rules, 2012* inthe official Gazette,

(@) Nomlhstandlng the repeal , anything done or any actign taken or proceedings
commenced undear the ‘Punjab Minar Minaral Concession Rules, 1864', and the 'Haryana
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State Minerals {Pravention of llegal Mining, Storage and Transporiation) Rules, 2006, shall
be desmed to have bean done, taken or commenced under these rulps -

Provided that wharever the terms and conditions of any mineral concession, granted
before the commencement of these rules, arg Inconsistent with or repugnant to thesa rules,

the same shall be deemag to have been modified in accordance with these rules from the
date of notification theraof,
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